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LOK SABHA DEBATES Dates.... /. 2:9/:2,2.

LOK SABHA
Thursday, 10th March, 1955.

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
s RoOLLING STOCK

*643. Sardar Hukam Singh: Will
the Minister of Ralways be pleased
to refer to the reply given to starred
question No. 1075 on the 17th Sep-
tember, 1954 and state:

(a) when the locomotives and
wagons offered by the Foreign Aid
Organisation to our country are ex-
pected to arrive; and

(b) whether any portion of the
consignment has been received during
19547

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) Partly
in 1955 and partly in 1856,

(b) No.

Sardar Hukam Bingh: Are they of
all gauges or only of a particular
gauge?

Shri Shahnawaz Khan: They are
of broad gauge and metre gauge,

Sardar Hukam Singh: Are they to
be distributed over all the Railways
or have they been assigned to parti-
cular Railways?

Shri Shanawaz Khan: It depends
upon the requirements of various
Railways. Normally we will distri-
bute them to the various Railways.
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Sardar Hukam Singh: If they are
not being made in oue countiry, have
any steps been taken to ensure that
they are of one make and one speci-
fication?

Shri Shahniwaz Khan: Naturally
we are expected to take these very
preliminary precautions.

Shri Ramachandra Reddi: May 1
know whether these locomotives will
be inspected in those countries before
they are exported to this country?

Shri Shahnawazx Khan: Of course,
Sir.
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Dr. Rama Rao: In considering any
such proposal may I know whether
the Government have consulted
their officers about the inconvenien-
ce caused to the staff already as a
result of the issue of passes to M.P's?

Mr. Speaker: Whether Government
have considered the inconvenience to
the staff as a result af the system of
issue of these passes.

Shri L. B. Shastri: We have not
received any complaints from the
staff or from the officers,

IRREGULARITIES ~ COMMITTED BY
P. & T. EMPLOYELS

*§48. Shri Dabhi: Will the Minister
of Communications be pleased to
state:

(a) whether it is a fact that the
number of various types of offences
committed by P. and T. Officials and
the amounts involved in these offen-
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ces have gone on increasing year by
year from 1948-50 to 1953-54; :

(b)if so, the causes therefor; and

(¢) the steps Government propose
to take to remedy this state of affairs?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement showing comparative
figures of offences and trafic for the
period is laid on the Table of the
Sabha, [See Appendix IV, annexure
No. 8].

(b) There are no special causes
except the general conditions prevail-
ing in the areas where these offences
were committed.

(c) Stricter control and
sion.

Shri Dabhi: In the statement it is
mentioned that in the year 1853-54
the total amount involved as well as
the number of fraud cases recorded &
decrease, From the number of
amount given
it is seen that in 1953-54 there
has been an increase both in the
number of offences as well as in
the amount involved. May 1 know
which category of offences recorded
an increase?

Shri Raj Bahadur: The number of
other offences has increased, for
example, those pertaining to money
orders, etc, But so far as fraud cases
are concerned, they have decreased.
Further it will be apparent fromr
the statement that the percentage of
offences to the total turnover of busi-
ness has definitely diminished.

Shri P. C. Bose: May I know whe-
ther it is a fact that the number of
post offices has been increased enor-
mously  while  the number of
the supervisory staff has not been
increased to that proportion?

Shri Raj Bahadur: That is a fact.

Shri Dabhi: May I know the reason
as to why in spite of Government
taking stricter action in these matters.
the offences have not come down?

Shri Raj Bahadur: Any period of
quick expansion of services is gene-
rally accompanied by such features.

supervi-
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The number of post offices has been
more than- doubled and the number
of supervisory staff has not kept pace
with that increase.

NeEw RaiLway LINES

647, Shri Jhulan Sinha: Will the
Minister of Rallways be pleased to
state:

(a) whether the Government of
Bihar have sent in their proposals
. for the opening of new railway lines
during the remaining period of the
First Five Year Plan as also for in-
clusion in the Second Plan; and

{(b) if so, whether a copy thereof

will be laid on the Table of the
House?
The Parliamentary Secretary to

Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes,

Sir.

(b) No Sir, it is not usual to lay
such correspondence on the Table of
the House.

Shri Jhulan Sinha: Have the Gov-
ernment received any report about
the unanimous decision of the Bihar
Legislative Assembly for opening a
new line from Thawe via Katea to
Bhatni? .

Shri Shahnawaz Khan: We have
not received any such thing from
the Bihar Government.

Shri Jhulan Sinha: May I know
if the Government has received any
report about the proposed nationali-
sation of the B. B. Light Railway in
Bihar?

Shri Shahnawaz Khan: That is a
different question, and if the hon.
Member would give notice eeparate-
ly we will answer that.

The Minister of Railways and
Transport (Shri L. B. Shastri): I may
add, Sir, that we have received no
such recommendation from the Bihar
Government. '

Shri Syamnandan Sahaya: Have the
Government of Bihar submitted a
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proposal for connecting by rail route
the Sahibganj and Baruraj Police
Stations with the Motihari line?

Shri L. B. Shastri: No, Sir, we have
not.

MipicAl. COLLEGE AT PATIALA

*g48, Shri Chinaria: Will the Minls-
ter of Health be pleased to state:

(a) whether Government promised
a grant of rupees forty lacs to the
P.EP.S.U. Government. for the build-
ing of a Medical College at Patiala;

(b) whether Government are aware
that the construction of that build-
ing is now complete;

(c) whether Government have given
or intend to give the promised grant;
and

(d) if not, the reasons therefor?

The Minister of Health (Rajkuma-
rt Amrit Kaur): (a) No such promise
was given,
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(b) Yes.
(¢) and (d). Do not arise.

Sardar Hukam Singh: May I know
whether any grant had been asked
for for this Medical College?

Rajkumari Amrit Kaur: Yes, a
grant was asked for and it was re-
commended to the Planning Com-
mission. But the Planning Commis-
sion made it quite clear to the State
Government that while the scheme
could be included in the State Plan,
the expenditure must be borne en-
tirely - from State resources.

Dr. Rama Rao: In view of the
great shortage of Medical Graduates,
may I know what financial assistance
Government is going to give io this
College in particular and other Col-
leges?

Rajkumari Amrit Kaur: We have
a Scheme which we are discussing
with the Planning Commission for
giving aid to Medical Colleges. And
in the matter of this particular Col-
lege 1 hope that we shall be able to
give equipment at any rate.

EXTRA PROFITS TO SUGAR=CANE GROW-
ERS

*649. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether the formu-
la adopted last year by Government
for giving due share in the extra pro-
fits in sugar to the sugar-cane growers
has been enforced anywhere in U, P.
or Bihar?

The Minister of Agriculture (Dr.
P. S. Deshmukh): The formula re-
ferred to has been applied to 1953-54
gseason on a voluntary basis. All
Sugar Factories have, however, been
asked to pay the extra price which
may be due to sugarcane growers
under the formula, without any un-
due delay.

Shri Bishwa Nath Roy: May I know
the percentage in the extra profit to
be paid to the grower and to the
l1abour?
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Dr. P. S. Deshmukh: The intention
of the formula is to pay extra price
to the growers. I °do not think the
labourers have any place. The per-
centages have been  determined
according to States and so they differ
from State to State.

Shri Bishwa Nath Roy: May I know

the amount to be paid to the growers
in U.P. and Bihar?

Dr. P. S. Deshmukh: The total
amounts have not been calculated.
The extra price per maund has been
calculated,

Skri Syamnandan Sahaya: Have
Government any information as to
whether any mill in Bihar or U.P. has
paid this extra price for sugarcane,
and what is the calculation that the
sugarcane grower is likely to get?

The Minister of Food and Agri-
culture (Shri A. P. Jain): We have no
information on that point. 1 may,
however, add that according to the
initial estimates we felt that a large
number of facteries would be paying
additional amounts to cane growers.
From the reports received from the
factories, the number is small. We are
again looking into the matter and
examining the sale prices of sugar in
order that the cane grower may get
his® proper share.

Shri Syamnandan Sahaya: What
will be rate per maund

Mr. Speaker: I am calling Sardar
Lal Singh,

Sardar Lal Singh: In view of the fact
that the share of the cane growers in
the price of sugar from 1947 to 1851
used to be from 65 to 70 per cent, may
I know what reason weighed with the
Government to reduce it from 53 to
60 per cent?

Shri A. P. Jain: I will mention only
a few of the considerations not all of
them. One of the considerations was
that the depreciation was originally
calculated on a block capital of Rs, 18
lakhs, whereas now the price of
setting up a sugar factory has increas-
ed The cost of replacement was
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originally calculated at a lower rate
and in order to provide for the in-
ereased cost of replacement, some
allowance had to be made. There
were a few other factors for which
allowance was made,

CONSTRUCTION OF RoADS

*650. Shri Krishnacharya Joshi: Will
the Minister of Transport be pleased
to state:

(a) the progress made so far in the
construction of West Coast (Hubli to
Travancore-Cochin border) road; and

(b) when this work is likely to be
completed?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) A state-
ment is laid on the Table of the Sabha.
[See Appendix IV, annexure No 8.]

(b) During the next flve year plan
period.

Shri Krishnacharya Joshi: From the
statement it appears that a road of
only 8 miles has been constructed.
May I know how many years are re-
quired to complete the work?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): This
road was to be constructed by half
contribution by the Centre and another
half contributed by the Governments
of Madras and Bombay. They took
a lot of time in finalising the esti-
mates, etc., and also in finding the
money. Now, we have reviewed the
whole position and we have taken over
the entire road, and the entire
expenses will be met from the Centre.
I hope the progress of the work will
be much quicker hereafter,

Shri Krishnacharya Joshi: What is
the total mileage of this West Coast
road?

Shri Shahnawax Khan: The road
passes through various States. The
length in the Bombay State is 489
miles. From the Border of Bombay to
Travancore-Cochin, it is 815 miles.
This is not the total There are
several missing links in this.
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Shri Krishnacharya Joshi: What is
the total estimated cost of this road?

Shri Alagesan: The money allotted
in the First Plan was Rs. 2 crores.

RAILWAY OVERBRIDGES

*g58. Shri Radha Raman: Will the
Minister of Railways be pleased to
refer to the reply given to unstarred
question No. 310 on the 24th Novem-
ber, 1954 and state when the cons-
truction of a foot overbridge between
Minto Road Bridge and Hardinge
Bridge in New Delhi will begin?

The Parliamentary Secretary to the-
Minister of Raillways and Transport
(Shri Shahnawas Khan): The con-
struction work of the foot-overbridge
has already begun and is expected to
be completed by the end of this
month.

Shri Radha Raman: What i the
amount involved in this bridge?

Shri Shahnawaz Khan: Rs. 37,000.

Shri Radha Raman: May I know if
the Railway Ministry has in mind
some other bridges for construction in
the Delhi city?

Shri Shahnawas Khan: None at
present.

WATER SUPPLY AND DRAINAGE SCHEME

*g54, Shri Gldwanl: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that a fur-
ther sum of Rupees six crores has
been allotted to the various State
Governments for the drainage and
water supply scheme in the urban
areas;

(b) if so, the amount allotted to
each State; and

(c) whether any control will be
exercised by the Central Government
over the working of these schemes in
the States

The Minister of Health (Rajkumari
Amrit Kaur): (a) A sum of Rupees
six crores was sanctioned in August
1954 for the National Water Supply
and Drainage Scheme for Urban
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Areas. An additional sum of Rupees
six crores was sanctioned in September
1954 for the same purpose.

(b) A statement containing the in-
formation is laid on the Table of the
Sabha, [See Appendix IV, annexure
No. 10.]

(c) The schemes for which the loans
are sanctioned, have to be approved
by the Union Government. There is
no control exercise by the Union
Government who only give advice and
guidance wherever necessary.

Shri Gidwani: Out of the sum of
Rs. 12 crores so far sanctioned, how
much has been availed of by the
Btates so far?

Rajkumari Amrit Kaur: I am afraid
I could not tell you how far they have
gone aghead with their schemes. Some
States have done extremely well, for
example the U.P.

Shri Gldwani: What were the terms
of the loan?

Rajkumari Amrit Kaur: To rural
areas, it is an outright grant. To urban
areas, it is a loan repayable after 30
years.

Shri Gidwani: May I know whether
the technical personnel is available
with the States to whom these loans
have been granted?

Rajkumari Amrit Eaur: Yes.
Wherever technical personnel is not
available, we supply the personnel.
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May I know  whether the State
Governments have asked for advice in

connection with the details of the
schemes which they are taking up?
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Shri M. L. Dwivedi: Which States?

wwegart aepe wie : f o, P weE

& goltfafer Mr ¢ ot 7w @
o 7 amid § dPww gy & dh
e ¢, d9 omm, yter witg B
% guy ®1 asew gt ¢ o W
Solirw qraiaw dw g9 &

RaiLway ENGINES

*§56. Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that orders
for locomotives for India have been
placed with a British firm by the
United States General Service Ad-
ministration, Washington; and

(b) if so, the reason for the deal
through an intermediary?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
Yes. -

(b) These locomotives are being
supplied by the United States under
their Economic assistance programme
and the United States General Ser-
vices  Administration, Washington,
were entrusted with the procurement
work under the agreement.

Pandit D. N. Tiwary: May I know
whether there has been any extra cost
on account of placing the order
through the United States General
Services Administration?

Shri Alagesan: The extra cost, we
understand, will be borne by the
GSA.

Pandit D. N. Tiwary: Any idea of
the amount?

Shri Alagesan: I think it is in the
region of 7 million dollars.

Shri M. L. Dwivedl: May I know if
a number of these locomotives are
being manufactured by Japan at the
instance of the U.S.A.?

Shri Alagesan: Part of the order has
been placed in Japan, a part in the
UK. and a part in the US.A.
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EMPLOYEES OF BLAST FURNACE

*g57. Shri Subodh Hasda: Will the
Minister of Labour be pleased to
state:

(a) whether Government have taken
any special steps for the maintenance
of health of the employees of the
Blast Furnace at Jamshedpur and
other steel factories; and

(b) if so, what steps have been
taken?

The Deputy Minister of Labour
(Shri Abig Ali): (a) and (b). Sec-

tion 13 of the Factories Act, 1848,
specifies the steps to be taken by the
employers to protect workers from
excessive heat and to ensure ade-
quate ventilation in factories.

Shri Subodh Hasda: May I know
whether the salaries paid to the em-
-ployees are sufficient for their health?

Shri Abig Ali: The salary is fixed
according to the agreement or tribu-
nal awards: all these factors are
taken into consideration.

Shri S, C. Samanta: May I know
whether the health of such employe-
es are examined by specialists every
now and then and whether there is
any arrangement for special treat-
ment?

Shri Abid Ali: The reports sub-
mitted by the State Governments
show that there are no special health
hazards to the workers employed in
this kind of furnace. = With regard
to the latter part of the question, I
would require notice,
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PoSTAL SAVINGS BANK ACCOUNT

*660, Shri Ibrahim: Will the Minis-
ter of Communications be pleased to
state:

(a) whether the concession granted
for withdrawal of money twice &
week to the depositors of Post Office
Savings Bank Accounts in Calcutta,
Bombay and Madras G.P.Os. and New
Delhi Head Post Office is on an ex-
perimental basis; and

(b) if so, whether this concession
will be extended to all the Post
Offices in the country in due course?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) This will be examined after

Oral Answers

the results of the experiment are
known.
RESEARCH IN BANANA CULTIVATION

*663. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any experiments on
banana cultivation and manurial
trial therefor were made in any of
the Research Station in India;

(b) if so, the names of those insti-
tutions and how far the Indian Coun-
cil of Agricultural Research have
given assistance in the matter;

(¢) whether the results of the ap-
plication of best manurial dose per
plant have been accepted by Govern-
ment; and

(d) whether any researches have
been carried out by the Indian Coun-
cil of Agricultural Research?

The Minister of Agriculture (Dr.
P. 5. Deshmukh):  (a) Yes.

(b) Manurial experiments on ba-
nana are being conducted at the

Banana Research Stations at Adu-
thurai in Madras State and Chinsura
in West Bengal. These research Sta-
tions are at present being financed
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by the Indian Council of Agrijcultur-
al Research on 50 : 50 basis.

(¢) and (d). The results obtain-
ed have to be confirmed by repeated
trials before they can be recommend-
ed for adoption.

Shri §. C. Samanta: May I know
whether any research has been car-
ried out to improve the cultivated
bananas of India by breeding new
types with new genomic constitu-
tion?

Dr, P. S. Deshmukh: The research
is being carried on so far as breed-
ing and keeping quality as well as
yields are concerned in these various
centres.

Shri 8. C. Samanta: Is it not a fact
that the sub-research station at the
Calcutta University carried on such
breeding?

Dr. P, 8. Deshmukh;: I have no in-
formation here about the Calcutta
University's work.

Shri 8. C. Samanta: May I know
whether Government is aware of the
best varieties of bananas available
in India, if so from what part, and
whether in that part any research
station has been instituted?

Dr. P. 8. Deshmukh: I would like
to have notice of the question, but
evidently our research stations are
established in the areas where ban-
anas are a major crop.

SucArR REFINERIES

*664. Sardar Lal Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply givento
Starred Question No. 185 on the 18th
November, 1934 and state:

(a) the estimated investment on
the proposed sugar refineries; and

(b) the terms on which
have been given to them?

The Minister of Agricunlture (Dr.
P. S. Deshmukh): (a) and (b). No
licences have yet been issued for the
establishment of sugar refineries and
tha matter is still under considera-
tion of the Government.

licences
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Sardar Lal Singh: May I know
if, before sanctioning these refine-
ries, Government would agree to con-
sult the Sugar Development Council
or the Indian Central Sugarcane Com-
mittee?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The matter
has reached an advanced stage now,
and we have taken all the possible
factors into account. The decision
will be taken in about six months
time.

Sardar Lal Singh: In view of the
fact that the licences have not been
actually granted yet, is it too late to
consult the Sugar Development Coun-
cil?

Shrl A. P. Jain: Well, we do not
propose to consult the Development
Council, but we will take all the pos-
sible factors into account about pro-
duction and other things before we
take a decision,

Sardar Lal Singh: Is it not unfair
to ignore the existence of Sugar Deve-
lopment Council when it has been cons-
tituted only for this purpose, and the
Council and the Indian Central Su-
garcane Committee are the two bo-

Mr. Speaker: The hon. Member is
arguing. He may call for informa-
tion.

Sardar Lal Singh: What is the
estimated capacity of production per
year of these two refineries?

Shri A. P. Jain: 92,000 tons.
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Sardar Lal Singh: One more ques-
tion.

Mr. Speaker: I am going to mnext
question.

R PRISENTATION FROM RAILWAY STAFF

*665. Shri Tushar Chatterjea: Will
the Minister df Railways be pleased to
state:

(a) whether Government have re-
ceived any represeatation from the
Asgistant Station Masters of the
Eastern Railway regarding the non-
implementation of the recommenda-
tions of the Joint Advisory Committee
(set up for studying anomalies of the

Central Pay Commission award) in _
upgrading, promotion

the matter of
etc.; and

(b) if so. the action taken thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The points raised in the appeal
were duly considered but as there was
no justification for their claim, no
action was considered necessary.

Shri Tushar Chatterjea: Why is it

that so much delay is caused in con-
sidering the recommendations?

Shri Alagesan: On the other hand,
I said there was not much of a point
in the representation.

Mr. SBpeaker: He wants to know
why there was so much delay, if
there was any at all.
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Shri Alagesan: There was no de-
lay.

One information I can give. One-
of the requests was regarding the up-
grading, and on the Sealdah Divi-
sion this has been done, and the per-
centage is the highest, viz.,, 17§ per
cent,

Shri Tushax Chalterjea: Is it not a-
fact that in the matter of upgrading,
of Cabin Station Masters there are
still many cases that have not been
properly looked into?

Shri Alagesan: Both the Station.
Masters and the Assistant Statlon-
Masters are borne on the same cadre
and the A.S.Ms. are also entitled to
this grade.

INDIAN TELEPHONE INDUSTRY

*667. Shri K, C. Sodhia: Will the-
Minister of Communications be pleas-
ed to state:

(a) what annual payments, if any,
besides their share in the Indian Tele-
phone Industries are made to Mes-
sers Automatic Telephone and Elect-
ric Company, Liverpool; and

(b) whether the reportof the Indian
Telephone Industries is published an-
nually and if so, when has the last
report published?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement is lald on the Table of Lok
Sabha. [See Appendix IV, annexure
No. 11].

(b) Yes, for 1853-54,
Shri K. C. BSodhia: Where any
amounts paid to the AT.E. during

1954-55 for the three items mentioned
in the statement?

Shri Raj Bahadur: No, Sir.
Shri K. C. Sodhia: What is the

estimated amount likely to be paid
during the first year of production?

Shri Raj Bahadur: So far, we have
got accounts up to 1953-54, and for
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the benefit of the Member, I can give
the three accounts separately.

Amounts payable
on account of
manufi

data and or-
mation, technical
development and
research

Rs. a.
21,066 ©
48,829 7
25,294 9

Amounts payable
on account . of
services rendered
by their experts
and technicians

1951-52 : .
1952-53 . .
1953-54 .

coo®

Rs. a. p.
1948 . . v 34,444 13 ©
1949 . . . 57,129 © o
1950 . ) . 64,382 14 ©

———

There are certain other amounts
for which bills have not been receiv-
ed.

Shri K. C.
amounts go under the
head of the concern?

Shri Raj Bahadur: They are pay-
.Able under a particular item of the
Agreement, and as such they go into
that account.

Shri K. C. SBodhia: What is the life
©of the agreement?
Shri Raj Bahadur: Fifteen years.

EXPANSION OF SUGAR RESEARCH
INSTITUTES

+§72, Shri Sarangadhar Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any grant has been
given recently to the UP. Govern-
ment for expanding the Harcourt
‘Butler Technological Institute, Kan-
pur, and the Indian Institute of Sugar
Technology, Kanpur,

(b) if so, the amount allotted for
this purpose; and

(¢) how the grant is proposed to
be utilised?

The Minister of Agriculture. (Dr.

P. S. Deshmukh): (a) No grant has
s0 far been given to U.P. Govern-

Sodhia: Do these
expenditure
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ment for expanding the Harcourt
Butler Technological Institute.

Thé Indian Institute of Sugar Tech-
nology, Kanpur, is under the control
of the Central Government and is
being maintained from Central Funds.

(b) and (c). Do not arise,

Shri Sarangadhar Das; May I know
if there is any proposal to found a
technolegical university with these
two institutions as the nucleus?

Dr. P. 5. Deshmukh; Yes, Sir., There
is. a pronosal which has been made to
the Ministry of Education for grants,
and the proposal as described by my
friend is under their consideration.

Shri Sarangadhar Das: May I know

‘the reaction of the Uttar Pradesh Gov-

ernment towards this proposal?

Dr. P. 8. Deshmukh: The matter has
not been referred to us, and it is still
with the Ministry of Education, and I
could not reply on their behalf.

UNEMPLOYED ENGINEERS

*673. Shrimati Renu Chakravartty:
Will the Minister of Labour be pleased
to state the steps taken by Govern-
ment to ascertain the number and
qualifications of unemployed Engi-

neers registered so far with the
Employment Exchanges?
The Deputy Minister of Labour

(Shri Abid Ali): The information Is
colleeted from the live registers of all
Employment Exchanges at periodical
intervals commencing from October,
1954.

Shrimati Renu Chakravartty: What
is the total number now with the
employment exchanges?

Sbri Abid Ali: On 31st December,
1954 it was 857.

Sbrimati Revu Chakravartty: May I
know what steps are being taken to
integrate the needs of the Planning
work undertaken with the employment
of these scientifically trained men?

Shri Abld Ali: It seems that the
posts which are available are either
not suitable for these engineerg or
they are not suitable for the posts.
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Therefore, they are not getting place-
ments.

Shrimati RBenu Chakravartty: Is
there any proposal to try to utilise
their services either by giving them
specialised training or in any other
manner because the number is quite
high? .

Shri Abid Ali: It is not high, be-
cause the feeling is that most of them
are alresdv employed, and they want
better placements.

Shrimati Renu Chakravartty: May I
know how many of these are unem-
ployed and how many are actually
seeking better posts than the ones
they are actually holding now?

Shri Abid Al: That information is
nol available,

Shri M, L. Dwivedi: Will the Minis-
ter lay on the Table of the House......

Mr. Speaker: We will go to the next
question.

TANNING OF Hips ANp SKINS

*675. Th. Jugal Kishore Sinha: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that an
F.A.Q. expert has been assigned to
Government to advise and assist in the
instruction and training of personnel
in the tanning of hides and skins as a
village industry;

(b) whether he has arrived in the
country; and

(c) it so, the progress of work done
by him so far?

The Minister of Agriculture (Dr. P.
8. Deshmukh), (a) Yes. He has been
assigned to the Government of UP.

(b) He arrived in India in Septem-
ber, 1951,

“(c) The expert has been successful
in introducing improved methods of
flaying and curing of hides and skins.
200 people have also been trained in
improved methods under the guidance
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of this expert at the training Centre of
hide flaying, curing and carcass utili-
sation establishment at Bakshi-ka-
Talab, Lucknow.

Dr. P. S. Deshmukh: I am afraid I
cannot say that. I think it is about
six months, probably.
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Dr. P. 8. Deshmukh: I have not got
the information.
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Dr, P 8. Deshmukh: No for the
present. The expert is with the U.P.
Government, and if there arepahadi
ilakas, the U.P. Government will pro-
bably consider the suggestion.

sl wwei whw oy ;. a9r weew o
aew ¥ Pe 9w wew A qant gever
wa

srey o Pwrht Pw : wwr T e
® e TEd wewt # gw Pwer =)
#am &3 &1 geaw Pwr srdm 2

w0 do qwo farpw : Paww R ow
Ty @ @t weswm ¥, s w oW
Ll

Mica Mmve WORKERS

*76. Shri D. C. Sharma: Will the
Minister of Labour be pleased to
state:

(a) the progress so far achleved In

‘building houses for the mica mine

workers both in public and private
sectors of the Mics Mining industry
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under ihe Mica Mines Labour Welfare
Fund; and

(b) the number of houses so far
buill or under construction under the
Subsidized Housing Scheme of the
above Fund?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Most of the mine
owners hove provided huts of a poor
type fcr the mica mine labourers in
the mining area. A few have con-
structed some pucca buildings also.

Subsidiseq Housing Labour under
the Mica Mine Labour Welfare Fund
has recently been liberalised on the
lines ¢f the Industrial Housing Scheme
which provides a subsidy equal to 25
per cent. of the cost of construction
and a loan equal to 374 per cent. of the
cost of construction, subject to certain
ceiling limits.

(b) 18.

Shri D. C. Sharma: May 1 know
what efforts Government have made
to impress upon the private owners
the need for giving the workers better
houses?

Shri Abid All: That is what I have
just stated. The scheme has been
libera'iced, and it is expected that the
mine cwners will take advantage of it.

Shri D. C. Sharma; May I knoWw
whether Government have any powers
to make these private owmers provide
better houses for these workers?

Shri Abid Ali: Not so far, particular-
ly with regard to the mica mines.

Shrl D. C. Sharma: May I know
whether there is any proposal, legisla-
tive or otherwise, under the contem-
plation of Government to see to it that
the mica mine workers are housed
properly?

Shri Abid All: Yes, we are consider-
ing this.

Shrimatl Renu Chakravarty: May I
know whether there is any planning
as to the number of houses which will
be put up either under the subsidised
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housing scheme, or directly by Gov-
ernment, year by year, during the next
five vears?

Shri Abid Ali: Not for the mica sec-
tion.

whret @ frd wheund

#8500, R Tww ww ;¥ fwe

Mr. Speaker: Is there any proposal
under consideration, for the improve-
ment of water supply facilities to
third class passengers at various
stations?

Shri Shahnawaz Khan: This is one
of the major amenities which we have
always in view.
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Shri R. S. Diwan: Are Government
thinking that adequate accommodation
for third class passengers should be
given the first priority over all other
facilities?

Shri Shahnawaz Khan: That is the
thing that we have constantly in view.

COMET AIRCRAFT

*§79. Chaudhri Mubhammed Shaffee:
Will the Minister of Communications
be pleased to state:

(a) whether Government have any
plans to acquire comets for the Air
India Internationaﬂ

(b) if so, the number, type a_and the
cost of th: comets proposed to be ac-
quired; '

(¢) the names of the routes on
which they will operate; and

{d) the names of the concerns from
which they are proposed to be had?

“The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a),
(b) and (d). In December, 1851, Air
India International placed an order on
De-Havilland Aircraft Co., Ltd. UK,
for two comet aircraft, Mark III,
DH-166. The basic price of each of
these aircraft according fo the con-
tract is £740,000. As the House is
aware, there have since been some
accidents to Comet, Mark I type, air-
<craft ans ccnsequently, the question of
the future manufacture of Comets is
under review by De-Havilland Air-
¢ caft Co. When the full results of this
review are known, Air India Interna-
tional will consider whether their
earlier order for Comets should be
confirmed or not, having regard to the
new operational and economic charac=
teristi~s of these aircraft.

10 MARCH 1855

Oral Answers 634

(¢) The Comets if and when pur-
chased, will be put on the India-U.K.
route. )

Shri Syamnandan Sahaya: In the
nieantime, have Government consider-
ed the nccessity of informing these
Comet manufacturers that ¢till the
orders are confirmed, they should be
treated as cancelled?

Shri Raj Bahadur: The contract
itself provides for the cancellation of
the orders, if they are not confirmed.

Shri Syamnandan Sahaya: Has any
step been taken to cancel the orders?

Shri Raj Babadur: No step ls neces-
sary fcr inat, because the Comets are
not under production as such.

New RAILWAY LINES
(QUADIAN TO JULLUNDUR)
“680. Sardar Akarpuri; Will the

Minister of Rallways be pleased to
state:

(a) whether there is any proposal to
extend the railway line from Quadian
to Jullundur: and

(b) if so, how long it will take to do
so?

Tne FParliamentary Secretary to the
Minister of Rallways and Transport
(8hri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.
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ﬂr. Speaker: Order, Order.

BirTe CONTROL

«G81 Shri Sivamurthi Swami; WwWill
the Minister of Health be pleased to
state:

(a) the expenditure actually incur-
red during the year 1954 on the ‘exe-
cution of birth-control schemes in the
country;

(b) whether there is any plan to
extend the scheme on district and
taiuk level; and

(c) whether Government have re-
ceived any complaints from the public
or doctors or from any loeal bodies in
regard tn these schemes?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Information about
the actual expenditure incurred
duriny the year 1854 is not available
at present. An expenditure of Rs.
9,72,500 was sanctioned by the Gov-

ernmert of India during the year-

10:54-55,
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(b) Yes.
() No.

Shri Sivamurthi Swami: May I
know whether Government are think-
ing of making this birth control sche-
me compulsory?

Rajkumari Amrit Kaur: No.

Shri Gidwani: Is the scheme becom-
ing popular in the villages also?

Rajkumari Amrit Kaur: People do
come and as% questions, certainly.

Shri Syampandan Sahaya: Has any
perveptlible change been......

Mr. Speaker:
question.

Let us go to the next

NI1GHT MAIL SERVICE
*682 Shri Amjad Ali; Will the Min~-

ister of Communications be pleased to
state:

(a) thé total number of planes used
for night-mail service;

(b) how many-of them are Dakotas;

(¢) whether there is any proposal to
replace the present Dakotas by some
other planes for the night-mail service;
and

(d) if so, the reason therefor?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Four.
One standby aircraft is stationed at
Nagpur and one standby aircraft each:
is available at Bombay, Calcutta, Delhi
and Madras.

(b) All of them are Dakotas,

(¢) Proposals are under considera-
tion for the purchase of 4-engined
aircraft for the Indian Airlines
Corporation and when these become
available, some alterations may be
made in the type of aircraft also on
the night routes.

(d) Does not arise.

Shri Amjad Ali: Is it a fact that
Dakotas are becoming very unpopular
on account of aircrashes over so many
years?
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Shri Raj Bahadur: No.

Sardar Hukam Singh: May I know
whether there is a proposal to with-
draw any of the Dakotas which cer-
tainly are proving very dangerous, or
whether they would be allowed to die
one after the other?

Shri Raj Bahadur: There is no such
proposal. 1 would take this oppor-
{unity to clear the misunderstanding
and wronz impression in the mind of
the hon. Member that Dakotas are un-
serviceable or that they are in any way
less stable, comparatively speaking.
They are a very stable type of aircraft
and, as has been repeated many a time
on the floor of the House, none of them
has done more than 15,000 to 16,000
hours as against an average life of
40,000 hours.

Shrimati Renu Chakravartty: May I
know if, after the 4-engined ‘planes
come into action, the freightage will
be increased from what it is at
present?

Shri Raj Bahadur: That can be ex-
pected because their pay-load capacity
will be greater. The aircraft are
expected to come into operation—not
action.

Shri Syamnandan
freight will be reduced?
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CENTRAL VETERINARY RESEANCH
INSTITUTES

*687. Shri Hem Raj: Will the Minds-
ter of Food and Agriculture be pleased.
to state:

(a) the number of Central Veteri-
nary Research Institutes in India;

(b) whether there is any proposal to-
open such institutes on a regional
basis, and

(c) if so, at what places they will be
opened?

The Minister of Agriculture (Dr. P..
S. Deihmukh): (a) There is only one
such Central institute, namely the In-
dian Veterinary Research Institute ak
Tzatnagar.

(b) No.
(¢) Does not arise.

Shri Hem Raj: May I know how the
results of experiments made in this
Institute are made available to the-
public in the rural areas?

Dr. P. S. Deshmukh: We are trying

to do our very best to increase the

facilities of the cattle breeders to
receive the results of research carried
on in the Institute.

Shri Hem Raj: May I know whether
it is a fact thaet experts who have to
undertake long journeys, when they
reach the affected area, find that the
cattle had died there?

Dr. P. 8. Deshmukh: That must be
with regard to veterinarians; thet |is
the concern of the State Governments.

Dr. Rama Rao; In view of the fact
that there is an acute shortage of
veterinary surgeons and there are
several Staetes without veterinary col-
leges, do the Government contemplate
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opening any veterinary college of
their own?

Dr. P. §. Deshmukh: There are cer-
tain proposals which we are intending
to include in the next Five Year Plan.
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REQUISITION OF LAND IN MOHANBHOG

*§90. Shri Biren Dutt: Will the
Minister of Food and Agriculture be
pleased tc state:

(a) whether Government propose to
‘requisition about 18 drones of land
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owned by the peasants at Mohanbhog,
in Sonamura Division, Tripura; and

(b) if so, whether this will lead to
large-;cale eviction of peasants?

The Minister of Agriculiure (Dr. P,
S. Deshmukh): (a) No. None drones
and 5 kanis (about 60 acres) are being
acquired.

(b) No.

Shri Biren Dutt: May I know
whether in place of the land acquired
from the peasants, other plots of land
will be given to them for cultivation?

Dr. P. S. Deshmukh: This was un-
occupied marshy land which is intend-
ed to be.given to displaced persons?

Mr. Speaker: Next question.

Sardar Hukam Singh: Was it
because that the lands were marshy

that they were to be given to displaced
persons?

Dr. P. S. Deshmukh: After it is

Mr. Speaker: Order, order. I have
already called for the next question.

ROBBERY ON TRAIN

*691. Shri Ram Daps: Will the Min-
ister for Rallways be pleased to state:

(a) whether it is a fact that on the
24th January, 1955, a gang of armed
persons looted a goods train at Mania
near Dholpur on the Central Railways;

(b) the number of the members of
the armed gang; and

{c) the value of the articles looted?

The Parliamentary Secretary to the
Minister of Railways and ‘Transport
(Shri Shahnmawaz Khan): (a) Yes, but
members of the gang were not armed.

(b) Approximately 10.10 12.
(¢) Approximately Rs. 500/-.
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Shri Nambiar: May I know whether
Government are aware of the recent
ghastly murder of a second-class
passenger on the Southern Railway
which hac created very serious reper-
cussions among the passengers in the
South?

Mr. Speaker: Order, order. The ques-
tion does not arise out of this. This
refers to a specific dacoity.

. Shri Nambiar: Similar things .are
happening at other places.

Mr. Speaker: May be. He may put
a separate question.
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Mar. ROBBERIES

*695. Shri Dabhi: Will the Minister
of Communications be pleased to
state:

,.(a).. whether it is a fact that there
was an increase of mail robberies
during the year 1053-54 as compared
with those which took place during
the year 1952-.53;

(L) if so. the causes for the increase;.
and

, (¢) whether any persons were cofs
victed for committing these robberies?

" The Deputy Minister of Communicar
tions (Shri Raj Bahadur): (a) The
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number of cases of mail robberies in
1058-5¢ was 15 as against 13 in 1952,

(b) There is no 5pécial cause for
these robberies except the general
‘conditions in the areas where they
Mnve taken place.

(c) Reply is in the affirmative.

Shri Dabhi: May I know the number
of robberies in which the culprits re-
maein to be traced and also those in
which thév were prosecuted but ac-
quitted?

Bhri Raj Bahadur: In 1652-63, there
was one case convicted and one was
let off; 19 were prosecuted; 4 could not
be traced. One person was shot dead
n a police encounter. In 1853-54, 9
_ dersons wete prosecuted of which 2
..ave been convicted and 5 are under
#cial, argl 2 have been let off by the
eourt. 24 persons were arrested by the
police, but let off for want of sufficient
Bvidence.

Shri DAbAE: May I know the total
value of property lost in the robberies
as also the places where they occur-
red?

Shri Raj Bahadur: The net loss sus-
tained Ly the department was Rs.

9,890 In 1953-54 as compared to Rs.
4,024 in 1952-53.

Shri Dabhi: May I also knew the
fiames of places where they occurred?

Shri Raj Bahadur: It is a long list. I
will lay it on the Table of the House,
it the Member requires,

Mr. Speaker: Yes, next quéstion.

PASSENGER AMENITIES

*896. Shri Yhulan Simha: Will the
Wintster of Raillways be pleased to
state whether it is a fact that a num-
Ber of complaints about lack of pass-
enger amenities on the North Eastern
Railway such as lights and fans not
working properly etc., has been lodged
with the authorities during 1054, and
that no action has been taken thereon?

The Parliamentary Seoretary to the
Hintster of Railwhys and Transport
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(Shri Shahnawazx Khan): Such com-
plaints have been received, and the
Railway . Administration has been
taking necessary action on them.

Shri Jhulan Sinha: May I enquire if
in viewr ol the fact that there is a
change in the development of this
Railway from company management
to State management, the Government
is aware of the imperfect state of
%Taits of the Rallway and do they

consider it desirable to take special
care of this line?
Shri Shahnawas Kban: In eaddition

to the vervy special care that we are
taking of this lihe, the Rallway Ad-
ministration is taking care of all the
lines too.
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CENTRAL COLLEGE oF AGRICULTURE

*G94. Shri Chinndia: Wi} the Minis-
tar of Food and Agriculture be pleased
to state:

Ll
ferd
f
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(a) whether it is a fact that the
Maharaja of Patiala has offered his
Motibagh Palace and gardens, lands
and fa~m to accommodate the Indian
Agricultutal Research Instifute and
the college #f shifted to Patiala; astd

(b) it so, whether Goverarent
propose o accept the offer?

The Minister of Agriculture (Dr. P.
8 Deshmukh): (a) Yes, the Maharaja
had offered his Motibagh Palace amd
lands ottached thereto for accommo-
dwting twe Central College of Ag¥itul-
ture, if shifted to Patiala.
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(b) The Palace and the lands were
mot found suitable for purposes of an
dfric.diure college.

Sardar Ial Singh: May I know what
was wrong with the land?

Dr. P S, Deshmukh: Nothing was
wrong with the land, but the Palace
would have required many modifica-
tions which would have been very
costly.

8hri K. G. Deshmukh: May I know
the reasons for shitung this Institute
from Delhi to various other places?

Dr. P. C Déifiikh: That is the
Teeemidddation of thHe ¥stimates
Sodnrafttee.

DELRI SUBURBAN 'i'nms

*g98. Shti Radhi Rumin: Wil the
Winister of Iillirtrl be pleased to
state:

(a) whether Government have any
Ppropusals fcr extending the train ser-
vice between New Delhi and Vinay
‘Nagar to other areas or for starting
some other trains to serve those areas;

(5) Mueﬂ\er this train service is a
&;1 of the old schémé of a circular
Iway fn Delhi; and

(c) 1Y niot. when t¥e originkl schemd
M be implémented?

The Plrﬂamcnhry Secrahry to the
Minister of Rallways #&nd Transport
(Blll'! Sluluuwu Khan): (a) Yes, the
matter is under examination.

<b) N{l.

(¢) The original scheme never took
o vohcréte shape.

Eln‘l Radha m What s the
-average number of passengers per day
il ¥iese trains which dre run betwéen
New Delhi &id Vinay Nagar, and haveé
the Railways introduced cheap return
tickets or monthly passes or intend
doing so?

Shri shitnwu Khan: The number

s Who uliiihe these triins

MH'-Boul 1,%00. We have not yet
introduced season tickets.
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Shri Badha Ramgn: May I know i
the Government intend doing it?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): At
present, -there is no such idea.

Shri Radhix Raman; May I know the
considerations for Government giving
up the original scheme of a circular
raillway round about Delhi?

Shri Shabmawaz Khan: As I just
stated in my reply, the original scheme
never took concrete shape.

Shri Heda: In view of the fact that
office-goirg population is Increasing in
the areas round about Delhi, are Gov-
ernment contemplating to extend the
suburban area scheme to many more
places round about Delhi?

The Minister of Rallways and
Transport (Shri L. B. Shastfl): That is
s0; we have got such a scheme.

TRAIN ACCIDENT

"G99, fmdl ﬁ 'ﬁwm i the
ﬂlnlsfer of ways be pleased to
refer to the reply given fo short notice
question No. 8 on the 2Uth December,
1854 and state:

. (d) whether the. enquiry into the
train collision on. the 14th Decembes,
1954 at Haiipur Station on the North
Eastern Railway has since been com-
pleted; and

(b) it so, the findings thereof?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawas Khan): (a) Yes,
Sir.

~ (b) The provisional finding of the
Govemment Iuspector of Railways,
Calcutta, who held his statutory en-
quiry into the accident, is that the
collision of No. 322. Down Prayag
Pizsenger with No. 787 Up Goods
train at Hajipur was caused due to
points for the admission of No. 322
Down not having been correctly set.

Wi % owo Tl . fer o}
i d &t g ol v off



647 -Oral. Answers
wiay =t o € o ofy &t
¢ of e ¥ 2

o ywerw W ;S gF, W omgeh
Tge feu famlan d S9w wEd'w
m g T d ot T PEeEw
sRAE w MR T

vhew wto g0 Pt ¢ gad amgiwat
§ W ® AR ¥ gEEET  HG1
T or 7

Hearty CENTRES

*702. Shrl Ibrahim: Will the Minis-
ter of Health be pleased to state the
location of the National Extension
Blocks where Health Centres are pro-
posed to be established?

The Minister of Health (Rajkumari
Amrit Kaur): A statement showing
the number of Health Centres proposed
to be allotted to varibus States is laid
on the Table of the Lok Sabha. [See
Appendix IV, Annexure No. 14]. The
selection of the particular National
Extension Service Blocks where the
Centres will be located will be made
by the State Governments.
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Shrimati Renu Chakravartty: May I
know how much money will be gran-
ted by the Centre and how much wilk
have to be got from the States for the
establishment of these Health Centres?

Rajkumari Amrit Kaur: The Gov-
ernment of India have agreed to meet
the entire non-recurring expenditure
from the Centre, namely, equipment,
furniture, bedding. clothing. ete. esti-
mated to cost Rs. 23,200 per Centre.
The annual recurring expenditure esti-
mated at Rs. 37,500 per Centre will be
shared by the Central and State Gov-
ernments in the following proportions:
in the first six months cent per cent
from the Centre and in the remaining
period of the Plan 66-66 per cent by,
the Centre and 33-33 per cent by the
State. Of course, the subsequent
financial responsibility will be entirely
that of the State Government,

SucAr Miris

*705. Shri K. C. Bodhia: Will the
Minister of Food and "Agriculture be
pleased to lay a statement on the
Table of the House showing;

(a) {he'tota! number of sugar milla
at present under the management of
authorised controllers;

(b};how long each of them huv_-'
been under such management;

. (¢) how far their affairs have im-
proved:
(d) when these are likely to be re-
leased from .State. control; and _
. (e) whether any charges are levied.

on these concerns for such manage-.
ment?
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The Minister of Agrieulture (Dr.
¥, 8. Deshmukh): (a) to (e). A state-
ment giving the required information
is laid on the Table of the Lok Sabha.
[See Appendix IV, Annexure No. 15].

Shri K. C. Sodhia: From the state-
ment, I find that one of the reasons
given Is the accumulation of arrears
af cane price, labour wages and cane
cess. What was the total of these in the
case of all these mills?

Dr. P. 8. Deshmukh: I must ask for
notice of the question.

Bhri K. C. Sodhia: When do Govern-
ment intend to give over the controls?
What is the likely period?

Dr. P. 8, Deshmukh: It is bound to
wvary according to each factory, that
is, the time taken in order to put it
on a proper basis.

LocaL SELF-GOVERNMENT—TRAINING

*709. Shri 5. C. Samanta: Will the
Minister of Health be pleased to refer
to the reply given to Starred Qrestion
No. 60 on the 16th November, 1954 and
state:

(a) whether the detalls of the scheme
to send Indiang abroad for training in
Local Self-Government has since been
finalised;

(b) whether any of the internationul
agencies have agreed to render help to
the trainees; and

(c) if so, the names of the agencies
and the nature of assistance proposed
to be given by them?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) and (c). The matter is still
under consideration.

Shri 8. C. Samanta: Is jt not a fact
that on the 10th October last, news
appeared in the papers to the effect
that those who are experienced in
administrative services in local bodies
may apply to the Central Health Mini-
stry for scholarships? If so, which s
the international body that haz come
forward to hejp?
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Rajkumari ‘Amrit Kaur: The help
is being given under the T. C. A, Plan
and we advertised and 109 applications
have come in from 19 States,

Shri 8. C. Samanta: May I know
whether any commitiee has been set
up for holding interviews?

Rajkumarl Amrit Kaur: The matter
is still under consideration. We have
not appointed a committee yet.

WRITTEN ANSWERS TO QUESTIONS
MySTERY DISEASE IN MaNGo TREES

642 J Shri Kasliwal:
" Shri C. R. Iyyunn{:
Will the Minister of Food and Agri-
culture be pleased lo slate:

(a) whether Government have re-
ceived any information regarding a
mystery disease which is attacking
mango trees all over the country;

(b) if so, whether Government have
made any survey regarding the extent
of the disease and the loss which the
mango crop is likely to suffer; and

(c) the steps Government propose
to take to combat this disease?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) Yes. The
disease, which has been known to oc-
cur in the past, also has been reportea
from Bombay, Punjab, U.P. and Delhi.
It is likely that it may be prevalent
in other States ag well

(b) Detailed surveys of the diseases
on an All.India basis have not been
undertaken, A preliminary survey con-
ducted in Uttar Pradesh (which com-
prises 60 per cent. of mango acreage
in India) has, however, revealed that
the incidence of this disease In some
of the orchards may be as high as 80
per cent. It is also estimated
that about 22 per cent. of the seedling
plants in nurseries are affected. The
highest incidence of the disease in
U.P. has been recorded in the western
districts.

(¢c) The matter primarily concerns
the State Governments. It {is under
stood that the UJP. Government are
considering a scheme to Investigate
into the causes of the disease to And
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suitable remedies against it. No State
has approached the Government of
India for any assistance in the matter.

RaLwaAY Lines

*644. Shri 8. N. Das: Will the Minis-
ter of Rallways be pleased to lay a
statement on the Table of the House
showing:

(a) the names of the new Railway
lines for which a final location survey
was ordered during the year 1954; and

(b) the names of the Projects, sur-
veys for which were sanctioned dur-
ing 1954 and in respect of which no
decision has yet been arrived at so
far?

The Farliameniary Secretary to the
Minister. of Rallways and Transport
(Sbri Shahngwax Khan): (a) 1.
Pathankat—Madhopur,

2. Indore-Wewas—Ujjain; and
3. Ba!'abil——.]oda

(b) 1. Rail Connection to serve
Hill Coalfields:

2, Sambalpur—Titlagarh;
3. Madhopur—Titlagarh;
4. Ramshai—Binnaguri.

MatERNITY AND CHiLD WELFARE
SERVICES

*g51. Shri M. R. Krishna: Will the
Minister of Health be pleased to state:

(a) whether any arrangements have
been made to send experienced Nurs-
ing Sisters to the rural areas to give
clinical advice to mothers and child-
ren; and

(b) whether Government have any
Mobile Baby Clinics operating in the
country?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Clinical advice to
mothers and children in rural areas is
given by trained Health Visitors and
Midwives and not by Nursing Sisters.

(b) There are no separate mobile
Baby Clinics operating in the country.
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NEw RaiLway LINES

*655. Shri Ram Shankar Lal: Wilk
the Minister of Raiflways be pleased
to state:

(a) whether any proposal for the
construction of a Railway Line fromm
Barhalganj to Bahrwich via Bansgaom,
Menhdwal Bansi, Domariganj and
Balrampur has been received by Gov-
ernment;

(b) if so, the reaction of the State
Government to this proposal;, and

(c) the steps taken in the matter?

The Parlamentary Secretary to the

Minister of Railways and Transpost
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) and (c). The State Government
have included amongst their recom-
mendations for the construction of new
Railway Lmes during the Second Five
Year Plan perlod proposals for the
construction of a Railway Line from
Balrampu:_- to Sahjanwa vic Domarja-
ganj, Bansi and Mahndawal and ano-
ther Railway Line from Sahjanwa o
Barhalganj. These proposals would
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be duly considered, while selecting
new lines for construction during the
Second Five Year Plan period.

CONSTRUCTION OF ROADB IN RAJASTHAN

854 Shri Merarka: Will the Minis-
ter of Twansport be pleased to state:

(a) the total amount sanctioned for
building roads in Rajasthan under the
First Five Year Plan,

(b) how much of this amount has
already been spent; and

(c) whether the State Government
has asked for any additional sum for
this purpose?

The Parliamentary Becretary to the
Minister of Railways and Transport
(el Shabnawas HKhan): (a) and (b).
A statement showing the amounts
sanctioned or approved by the Govern-
ment of India for road develop-
maent in Rajasthan under the First Five
Year Plan and the expenditure incur-
red thereon is laid on the Table of the
Sabha. [See Appendix IV, Annexure
Na. 17].

(c) No.
it &t faw, tanielt

sce. ft Poghe forw : o wo T
wiv il oy e @t gw Wit Pw oww
arer 7 W # Paw, Pemd @wm
Prgr) Wt cevsew §F avd AR afvwrieat
1 wgrqu & wend @ Ped Pegn @van
wt siy Mg Py & 2

wro wwr giw wR (R o do dtw):
Prgr aren 1 Pawfer @ #5ftr aoew
yawi twen =rqedie, wWWA, 0 AveR,
ey @ gaie apm aww Pefale, g,
% stwpw Proers o3 @ Page  Pea
o | gETEE s (@wedt o)
dwe, ti¥g, ® IER TE LR A6E B
el T Prfigumex Prdwor e Iw
w1 e we

100 MARCH 1955

Written Answers (,’4

MATERNITY BENEFITS TO WOMEN
WORKERS

*§61. Shri V. P. Nayar: Will the
Minister of Labour be pleased te.
state whether Government propose to
formulate uniform rules for all the
States in the matter of maternity
benefits to women workers?

The Deputy Minister of Labour
(Shri Ahid Al): A draft of model
minimum standards for maternity
benefit legislation has been prepared
and is at present under examination
When it is finalised, it is proposed to.
request State Governments to adopt
the same either by enactment of fresh
legislation or by revision of existing
laws, where necessary.

TELEZPHONE SERVICE

*662. Dr. Ram Subhag Singh: Will
the Minister of Communications.be
pleased to state:

(a) whether it is a fact that “wrong
connections” given by Exchanges at
Delhi, Patna and Calcutta to telephone
calls are on the increase;

(b) if so, the reasons therefor; and

(¢) the steps Government have
taken or propose to take ip the mat-
ter?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No. It is
not a fact as would be seen from the

following statistics for 1953-54 and
1954-55.
Wrong connections
per 100 calls made
1953-54 1954-55
Delhi Auto . .. 021 03
Calcutta Manual to Ma-
nual . . . 03 03
Calcutta Auto to Manual 3'0 1'0
Patna Manual ) g o1 o1

(b) Does. not arive.
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{c) Wrong connections in automatic
areag are generally due to either faul-
ty dials, switches or the number not
being dialled properly by the subs-
cribers. In Manual Exchanges, the
wrong connections may be due to the
number being misunderstood by the
operator, or a genuine error on the
part of the operator, normally due to
heavy rush of work.

Steps taken to minimise wrong con-
nections are intensive routine testing
of the equipment and dials, educating
the subscribers in correct use of dials,
reducing load on the operative staff,
by expansion and gradually automatis-
ing the manual equipment as at Cal-
cutta. Patna is proposed to be con-
verted to Automatic working by 1957.

JANTA EXPRESS

*866. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
state:

(a) whether Government propose to
run the Janta Express between Delhi
and Madras daily; and

(b) if so, from what date?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). Not at present.

DEVELOPMENT OF RAILWAY SYSTEM

*668. Shri Madhao Reddi: Will the
Minister of Railways be pleased to
state:

(a) whether Government have decid-
ed to increase by 50 per cent the
existing capacity of the entire railway
system in the country; and

(b) if so, the steps taken or propos-
ed to be taken therefor?

The Deputy Minister of Rajlways
and Transport (Shri Alagesan): (a)
During the Second Five Year Plan peri-
od line capacity will be augmented
generally by 50 per cent over and above
that anticipated to be available in
1985-56.

(b) Measures to achieve this end
cover doublings of the line, provision
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of crossing stations and loop lines,
watering facilities, improved signalling
arrangements, provision of repair
capacity in workshops and sick lines,
and augmentation of holdings of rol-
ling stock. Sanction to some of the
works under each of these categories
has already been accorded and other
works are in the planning stage and
awaiting finalisation.
DELHTI TRANSPORT SERVICE

*669. Shri B. D. Shastri: Will the
Minister of Transport be pleased to
state:

(a) the total earnings of the Delhi
Transort Service during the current

financial year (upto 31st December,
1954);
(b) the total expenditure during

the same period; and

(c) how these flgures compare with
those of the corresponding period for
the years 1952-53 and 1853-54?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c¢). A statement giving the required
information is placed on the Table of
the Sabha. [See Appendix IV, Annex-
ure No. 18].

CoNTROL OF LEPROSY

*670. Shri 8. K. Razmi: Will the
Minister of Health be pleased to state:

(a) whether the committee appoint-
ed to recommend steps for the control
of leprosy has submitted any report,

(b) if so, what are its main recom-
mendations; and

(c) the action taken or proposed to
be taken by Government to implement
the recommendations?

The Minister of Health (Rajkumari
Amrit Kaur): (a) An interim report
has been received. The final report
is expected before the end of May, 1955.

(b) and (c). Donot arise, as the final
report has not yet been received.
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Rice

*671. Shri V. Missir: Will the Minis-
{er of Food and Agriculture be pleased
to state:

(a) the total quantity of surplus rice
in the country at present;

(b) whether it is a fact that Gov-
ernment are making attempts to revive
the pre-war contracts in the interna-
tional rice market to dispose of the
surplus stock; and

(c) if so, with what result?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) to (c). On
19,255, Government had a stock of
about 15-8 lakh tons of rice, a large
portion of which is proposed to be
maintained as Central Reserve.

Government have, however, permit-
ted export of 2 lakh tons of rice by
trade and to facilitate this export the
export duty has been reduced from 20
per cent, ad valorem to the nominal
amount of Rs.-|2]3 per maund. The
exports which were negligible in the
beginning are now gaining momen-
tum,

CANCELLATION OF RENT ARREARS

*§74. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the re-
coveries of arrears of rent from culti-
vators are being effected forcibly by
the Government of Tripura; and

(b) whether Government propose to
lay on the Table of the House a copy
of the report of the Officer of his Min-
istry who was deputed to Manipur
and Tripura to look into this matter?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) Action for
recovery of arrears of rent is being
taken by Government according to
the legal provisions in that respect.
Recoveries are not being made by
force. The Government is also consi-
dering the question of remission of old
arrears strictly on merits in suitable
cases.
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(b) An officer of the Ministry visit-
ed Manipur and Tripura some time ago
and submitted his report to Govern-
ment of India and the Administration
of Tripura and Manipur. It is not in
the public interest to place his reports
on the Table of the Sabha.

STrIKE ¥ LicMiTE MINEs 1N NEIVELD

*678. Shri M. S. Gurupadaswamy:
Will the Minister of Labour be pleas-
ed to state:

(a) whether it is a fact that workers
of lignite mines in Neiveli went on a
strike on the 20th January, 1955;

(b) whether it is a fact that some
of them were arrested;

(c) if so, the main reasons therefor;
and

(d) the number of arrests made in
this connection?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No. Consequent
on the completion of certain excava-
tion work in the Lignite Project, Nei-
veli, in December, 1854, the Project
Authority disbanded some surplus
staff during January-February, 1855.
A few of the concerned workers
stayed away from work of their own
accord on 18th January, 1955, ‘and on
subsequent days.

(b) to (d). It appears that certain
workers were prosecuted under the
Police Act. Information as regards
the actual number of persons arrest-
ed and the reasons for the arrest is
not available.

BaLaN RaiLwAy BRIDGE

*684. Shri Bhagwat Jha Asad: Will
the Minister of Rilways be pleased to
state whether Government propose to
raise above the highest flood level, the
Balan railway bridge near Nirmali and
the railway track from Ghoghardipa
to Nirmali?

The Parliamentary Secretary to the

receiving the attention of the Raflway
administration.



659 Written Answers

TrLco

*685. Shri §, V. Bamaswamy: Will
the Minstr of BAWATS be plowsed o
state:

(a) the capacity of TELCOs to
manufacture Broad Gauge under-
frames; .

(b) whether the contract with them
to manufacture such frames has been
terminated;

(c) if so, the reasons therefor; and

(d) what new arrangement has been
made for the manufacture of such
frames?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
About 400, according to information
available.

(b) and (c). TELCO have decided
to stop the manufacture of under-
frames on the completion of the exist-
ing coniracts, and apparently propose
to utilise this capacity for the manu-
facture of diesel trucks.

(d) Tenders have heen called for
aupply of underframes and it is ex-
pected. that other Indian manufacturers
will come forward to take up the work

RM.S. Starr

*688, Shri Veeraswamy: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that the
R. M. S. staff are not allowed to hold
their Union meetings in the premises of
their offices; and

(b) if so, the reasons therefor?

The Deputy Minister of Communi-
catipns (Shri Baj Bahadur): (a) No.
The condition for holding Union meet-
ings on Departmental premises apply
equally to all arms if the service, viz,,
Postal, Telegraph Traffic, Telegraph
Engineering etc,, including R.M.S. The
previous permission of the Head of
the Office or Divisional Officers has to
be invariably obtained in each and
every instance and such meetings can
oply be held on Departmental pre-
miges outside office hours.

(b) Does not arise.
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RoLuig Stock

*682 EBhri U. M. Trivedi; Will the
Minister of Railways be pleased o
state:

(a) whether it is a fgct that-some
locomotives gnd wagons have been
recently borrowed from Pakistan; and

(h) if so, how many and on what
terms?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes Sir.

(b) 12 Metre Gauge locomotives and
300 Metre Gauge wagons. The terms
for hire of locomotives are given in
the note placed on the Table of the
House. [See Appendix IV annexure
No. 19]. The wagons have been
loaned on a hire-charge of Rs. 1/6/-
(Indian Currency) per wagon per day.

CoO-ORDINATION OF RAIL AND Sza
TRAFFIC

*700, Shri Raghunath Singh: Will
the Minister of Transpori be pleased
to refer to the reply given to Starred
Question No. 1613 on the 23rd Decem-
ber 1854 and state whether a decision
has since been taken to co-ordinate
the transport of goods by sea and
rail?

The Deputy Minister of Railways
and Transport (Shri Alagesan): As
announced by the Minister while pre-
senting the Railway Budget on the
22nd February 1855, a committee is
being set up to go into the matter and
make suitable recommendations.
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RaiLway WORKSHOP

*704. Shri T. B. Vittal Rao: Wil
the Minister of Rallways be pleased
to state:

(a) whether the Committee of two
Senior Railway Officers who were
asked to examine the possibility of
making full use of the Railway Work-
shops have since submitted their Re-
port; and

(b) if so, what are their recom-
mendations?

The Deputy Minister of Railways
Tranaport (Bhyi Alpgesap): (2)

The Committeq have nat completed
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their investigations and it may be a
few months before the final report is
available. '

(b) Does not arise,

New CaDppe or VETEBINARIANG

*706. Shri V. Missir: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether it is a fact that Gov-
ernment have decided to introduce a
new cadre of veterinarians with shop-:
ter period of training;

(b) if so, the main features of the
scheme;

(c) the names of the centres where
the training is to be imparted; and

(d) the main advaniages of the
scheme?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes.

(b) to (d). A statement giving the
required information is placed on the
Table of the Sabha, [See Appendix
IV, annexure No. 20].

AGRICULTURE LoOANS IN TRIPURA

*707. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be:
pleased to state:

(a) the fotal number of upplications
received for agricultural loans by the
Government of Tripura during 1054-38.
s0 far;

(b) the total number of persons to
whom the loans were granted during
the above period; -

(c) the highest and the lowest limjt.
of the loan given:

(d) whether rent-arrears Lad been
compulsorily deducted from the loans
granted; and

(e) if so, under what rules?

The Minister of Food and
twre (Shri, A. P. Jaln): (a) 17,000,

(b) 600,

z:gmmbdwn--mwu
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(d) No.
(e) Does not arise.

BioLoGicAL. CONTROL LABORATORY

*708. Shri_ B. D. Shastri: Will the
Minister of Food and Agriculture be
pleased to state by what time the
Biological Control Laboratory proposed
to be set up with Canadian assistance
is likely to be established?

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): The Biological
Control Laboratory proposed to be set
up with Canadian assistance under the
Colombo Plan is likely to be establish-
ed by the end of 1955-56,
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PLASTIC SURGEON FROM AUSTRALIA

*711. Shri Madhao Reddi: Will the
Minister of Health be pleased to state:

(a) whether any Plastic Surgeon
from Australia has arrived in the
country in the last week of January,
1955; and

(b) if so, the main purpose of his
visit?

The Minister of Health (Raj Kumari
Amrit Kaur): (a) Yes.

(b) The object of his wvisit is to
demonstrate to the Surgeons and Medi-
cal Students the newst techniques in
plastic surgery and to give lectures in
his speciality.

SUGAR-CANE CULTIVATION

*712. Th. Jugal Kishore Sinha: Will
the Minister of Food and Agriculture
be pleased 1o state:

(a) the acreage of the uncultivated
area proposed to be brought under
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cultivation of sugar-cane to feed the
new sugar-cane factories for which
licences have' been granted so far;
and

(b) the steps Government propose
to take to ensure that there will be
no diversion of acreage from cereals
sugar-cane?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Information
has been called for from the State
Governments concerned and their re-
ply is awaited.

(b) Measures for development of
sugar-cane particularly to improve the
yields per acre have been intensified
and the additional yield of cane ob-
tained should be adeguate to meet
more or less the entire demand of two
new sugar factories. If there is any
diversion, it is not expected to be ap-
preciable.

City BOOKING AGENCIES

*713. Chaudhri Muhammed Shaffee:
Will the Minister of Rallways be pleas-
ed to state:

(a) the number of city booking
agencies operaled by Government; and

(b) the number of such agencies
operated by private contractors?

The Parliamentary Secretary to the
Minister of Railways amd Transport
(Shri Shahnawaz Khan): (a) 63 City
Booking Offices are run departmental-
ly by Railways.

(b) 48 City Booking agencies are
run through the agency of contractors.

Horipay oN RepusLic Day

*714. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
gtate:

(a) whether it is a fact that in some
of the coal mines the Republic Day
was not declared as a paid holiday
for labour in 1955; and

(b) if so, the reasons therefor?

The Deputy Minister of Labour
(Bhri Abid All): (a) and (b). It has
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been reported that a few Collieries
did not observe 26th January, 1055,
ag a pald holiday because the question
whether such holiday should be grant-
ed was the subject of an appeal pend-
ing before the Labour Appellite Tri-
bunal.

IMPORTED WHEAT

*715. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the amount realised from the
gale of imported wheat during the
period from 1949-50 to 1853-54 year-
wise; and

(b) the amout of loss due to
deterioratiori in storage of wheat dur-
ing the above'_period?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). A
statement is laid on the Table of the
Sabha. [See Appendix IV, annexure
No. 21]. .

AIR-WORTHINESS OF DAKOTAS

*716. Shri Sarangadhar Das: Will
the Minister of Communications be
pleased to state whether (GGovernment
propose to set up & committee to en-
quire into the air-worthiness of the
Dakotas taking into consideration the
number of crashes of Dakotas?

The Deputy Minister of Commnnlcl.-
tions (Shri Raj Bahadur): No, Sir.

PassENGERS TRAFFIC IN NIcHT Mam
PLANES

*717. Shri M. 8. Gurupadaswamy:
Will the Minister of Communications
be pleased to state:

(a) whether any proposal to stop the
passenger traffic in Night Mail planes,
is under the consideration of Govern-
ment;

(b) if so, the main reasons therefor;
and

(c) by what time a decision is ex-
pected to be taken in this regard?

The Deputy Minister of (‘ommunica-
tions (Shei Raj Babadur): (i) No,
S._Ir.

(b) and (c). Do not arise.
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TELCO

*720. Shri 8. V. Ramaswamy: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that TELCOs
have reached the target of fifty en-
gines and fifty spare boilers;

(b) whether it is a fact that. the
TELCOs have been hampered by being
called upon to manufacture nine
different types of boilers, in small
numbers with different delivery dates;
and

(c) whether it is a fact that TELCOS
have offered to produce seventy-five
engines and seventy-five spare boilers
it they are given large orders for one
or two types of Broad-Guage boilers?

. The Deputy Minisier of Railways and
Transport (Shri Alagezan): (a) No,
Sir, not on annual basis, although dur-
ing some months in 1954 the rate has
been reached.

(b) No, Sir.

(¢) No firm’ offer has been received
but the company are being asked for
their manufacturing programme. 4



667 Written Answérs

ACCIDENTS IN MINES

*721, Shri Bansal: Will the Minis-
tér of Labour be pleased to refer to
reply given to Starred Question No.53
on the 23rd Februray, 1955 and state.

(a) whether the incidence of acci-
dents in smaller Mines is greater than
in largéer Mines; and

(b) it so, what steps Government
proposé to take in the matter?

The Deputy Minister of Labour
{8hrl Abid Ali): (a) The available in-
formation shows that it is not so In the
case of coal mines. A statement show-
ing the incidene of fatal and serious
accidents in smaller and larger col-
Neries during the year 1954 is placed
on the Table of the Sabha. [See Ap-
pendix IV, annexure No, 22].

(b) Every effort has been ard is be-
fng madé to maintain the incidencé of
accidents at the lowest possible mini-
mum. The Indian Coal Mines Regula-
tions, 1026, and the Indian Metalliferous
Mines Regulations, 1926, which corntain
safety provisions, are at present under
revision and proposals to increase the
inspection staff of Mines Department
#té aldo under consideration.

AsSAM-AGARTALA ROAD

¥722. 8hrl Birén Dutt: Wil  the
&h&uter of Transport be pleased to

(8) Whethér the Assam-Agartala
road has been opened for all-weathér
Trafic; and

(b) if not, when it is expected to
be opened?

The Deputy Minister of Railways and
tillﬂ Alijolihn): (4) Yes,
tor vehicles up to 5-ton load.
(b) Does not arise.

FERTILITY OF SoOIL

*723, Shri Jhulan Sinka: Will the
Minister of Food mwd Agriintfdré be

pleastd fo state the steps taken it de

cordance with the Indd-U'8. Op#it
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tional Agreement so far for deter-
mining the fertility of the Indian soil?

The Midister of Fodd &pd Ajricd-
tare (Shri A. P. Jiin): Under the Indo-
US. Operditional Agreémeént, the foIIow-
ing Projects have been initiated at the
Indian Agricultural Research Instito-
te:—

(a) Soil Survey of Indian soils
for rapid classification and mép-
ping 6f Indian soils.

(b) Development of rapid soil-
testing services for advising the
farmers on the kind and amount
of fertilisers to be used on thelr
soils.

(c) Setting up of a cartographic
laboratory for assembly of soil
data from soil survey, its colla-
tion, interpreta.on &nd graphie
representation on the base magh
for the evaluation of sofl Pertility
status of the Indian soils.

(d) Radio-tracer invéiﬁg'atléhﬁ
with soils and fertilisers by using
radio-active phosphorus isotope.

(e) Agronomic trials with néw
fertilisers for the dJdetermination
of relative crop producing value of
different fertilisers.

DRy FARMING
*724. Bhirl Chini#is: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the ly given to Un-

starred Question No 58 on the 14th
Fébruary, 1953 4nd fti'te:

(a) the action teken by Govern-
ment so far on thé resolution of the
Indian Council of Agficultural Re-
search passed in their special meeting
én the Tth Janwary, 1983 to the efféct
that dry farming should be given its
due share in réséarch, information
and education and that the dry and
un-irrigated areas be given priority in
the development plans;

(b) thé fiumber of community pro-
jects and éxtension service block that

have been JIocateéd i dry éhd dn-
irrigated areas sired then: and

(c) the number of tube-wells cunl-
fructed and MinoF Hrightion works
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domhijteted th sueH até¥s In the same
period?

Yhe Minifter ¢f Food am@ Agrical-
ture (Shri A. P. Jain): (a) A statamemt
is laid on the Table of the Sabha, [See
Appendix IV, annexure No. 23].

(b) Information is being collected
mnd will be placed on the Table of the
Sabha when ready.

(c) A statement is lald on the Table
of the Sabha. [See Appendix IV, an-
nexure No. 24].

PosT-GraDUATE STUDENTS IN U.S.A.

*125. Shri Bxdha Raman: Wil the
Mifitsier of Medlth be pleased to state:

(a) the number of Indian students
who were sent to  US.A. for Post-
graduate Medical Education during
the year 1954-55;

(b) the total smount spent on thelr
¥diication; #nd

{c) whether there is any proposal to

in¢rease the amount in the coming
year?
Yhe Minlstet of Health (Rajkumati
Afarit Xaur): (a) Seven Mtudents weré
sent to the U.S.A. for Post-graduaté
Medical Education during 1954-55 by
the Government of India—all under
e T C.A. prografiting,

(b) No expenditure was incurred by
the. Government of India as the scho-
iars were sent under the T.C.A. Pro-
gramme.

(¢) Does not avise.
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EmrrovErs’ STATE INsURANCE BCHEME
o144 ShH ¥. 8. Vil R wi
the Minister 6f Lidbodir be dlénsdd
Atate:

(a) whether it is u fact that it was
originally decided to enforce the
Prmplyedes’ State Insurance Act, 1048

in the City of Ahmedabad from the
26th January, 1955;

(b) ¥ so, the reasons for deferring
the enforcement; and

(c) whéh {t is liKely to Bé énforced
T

The Deputy Minister of Labour
(Shri Abit AH): (a) No, thiére was no
such decision. The State Government
ind the Employeed State Insurihce
Corporation were considering wifethet
thé Bmployees’ State Insurance Schemé
ceilld 7ot bé brought into forve fn
Afrredatad from the 26th Jamuary,
1955,

~(b) Implementation of the scheme in
J_ana'abaﬂ: had to be deferred as the
effiployéés thére desired. that the medi-
éiil caré under the Scheme should be
ektetded to fhe familiés of Insurable
Worxits dfib ot fhé veiy beginniog.

(c) A~ soon es the qubstion of inchi-
sfon 6f farftilies under the Schiéme has
been settled,
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TeA GARDEN LaBoUr 1N TRIPURA

o708 J Shri Dasaratha Deb:
1 Sl Biren Dautt:

Will the Minister of Labour be
pleased to state:

(a) the rate of wages given to tea
garden labour ©f Tripura in 1950-51
and 1954-56;

(b) whether the wages given to tea
labour in Tripura are lower than those
prevailing in Assam and West Ben-
gal; and

(c) whether Government have since
revised the wages of tea garden labour
In Tripura?

- The Deputy Minister of Labour
(Shri Abid Al): (a) During 1950-51,
the prevalent average rates were 10
annas 3 pies for men, 7 annas 6 pies
for women and 4 annas 7 pies for
children., The rates given during 1954-
55 varied from 14 annas to Re. 1-2-0
for men, 9 annas to Re. 1 for women,
Bnd 5 annas to 9 annas for children.

(b) Yes.

(c) The Government of Tripura
have, as required under the Act, set
up an Advisory Committee for the pur-
pose and the report of the Committee
is awalited.

NATIONAL HIGHWAYS !

*729. Th. Jugal Kishore Sinha: Will
the Minister of Transport be pleased
to state the progress of work on the
National Highways falling within the
Jurisdiction of the Bihar State, under
the First Five Year Plan?

The Deputy Minister of Railways and
Transport (Shri Alagesan): A state-
ment showing progress made on
National Highway works in Bihar
State from the commencement of the
current Five Year Plan upto 3lst
December, 1954, is placed on the Table
of the Subha [Se# Appendlx IV. an-
nexure No. 25].
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P. & T. Motor SERVICES, CALCUTTA

155. Shri Ramananda Das: Will the
Minister of Communications be pleased
to state:

(a) whether Government are aware
that a lower selection grade clerk who
has no technical knowledge is allowed
very often to officiate as Manager, Post
and Telegraph Motor Services, Caicutta
superseding tHe claims of many senior
qualified Inspectors in the Circle; and

(b) if so, the reasons therefor?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a)
and (b). In the interest of adminis-
trative convenience a lower selection
grade Inspector belonging to the P, & T,
Transport Service, Calcutta, was given
charge of the post of Manager on two
occasions. The post of Manager, P. &
T. Motor Service is a gazetted Class
II post, recruitment for whichis made
through the Union Public Service Com-
mission. There is no leave reserve for
these posts. The Lower Selection Grade
Inspector belonged to the Mail: Motor
Organization and as the appointments
were of short duration, it was not con-
sidered feasible to make any other ar-
rangements, '

MamiL Vans

156. Shri Ramananda Das: Will the
Minister of Communications be plcased
to state:

(a) whether Government are aware
that although a number of new chassis
have been purchased and brought
down to Calcutta several months ago,
no steps have been taken for build-
ing the bodies of the same in spite: of
the fact that the delivery of mails in
Calcutta is seriously hampered on
account of unserviceable vans being
still put into use; - '

(b) whether Government are aware
that the tyres and the parts of the
new chassis are rottlnz due to their
being left uncared for; and

(c) if the answers to paris (a) and
(b) above be in the affirmative, the
steps Government propose to take in
the matter?
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The Deputy Minister of Communi-
cations (Shrl Raj Bahadur): (a)
Ten new chassis have been received by
the Postmaster-General, Calcutta and
action has been taken to build the
bodies as quickly as possible. The
delivery of malls is being arranged
with the help of the existing vehicles
and no difficulty has been experienced
on this account.

(b) No. The chassis have been pro-
perly parked and are regularly attend-
ed to.

(c) Does not arise.
CoNFIRMATION oF R.M.S. EMPLOYEES

157, Shri Ramananda Das: WIll the
Minister of Communications be pleased
to state:

(a) whether it is a fact that perma-
nent or quasi-permanent orders have
not been issued so far in favour of
staff who have put in long service in
the Posts and Telegraphs Motor
Services, Calcutta; and

(b) if so, whether Government will
expedite the matter?

The Deputy ll.ln”ter of Communi-
cations (Shri Raj Bahadur): (a)
The Mail Motor Service at Calcutta
still continues to be a temporary or-
ganization pending completion of the
examination of the gquestion whether
it should be made permanent. In the
circumstances, no staff of this organi-
zation has been made permanent but
quasi-permanency  certificates have
been issued in respect of some stafi
and will be issued shortly in respect
.of others who are eligible.

(b) Yes. The Postmaster General,
Calcutta has been asked to finalise the
pending cases quick]ly.

Roaps anp Seconp Five YEArR PLAN

158. Shri Karni Singhfi: Wil the
Minister of Transport be pleased to
state:

(a) whether any programme for the
construction of asphalt and metalled
roads has been included in the Second
Five Year Plan;

(b) if so, the mileage of the roads
to be constructed; and
684 LSD—3
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(c) whether Government will lay on
the Table of the House a copy of the
development scheme in this hehal®

The Deputy Minister of Railways and
Transport (Shri Alagesan): .(a) to (c).
The programme for the development of
National Higzhways and State Roads
during the Second Five Year Plan
period will be finalised after receipt af
proposals from all the State Govern-
ments.

AGRICULTURAL COLLEGE 1IN RAJASTHAN

159. Shri Karni Singhjl: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government of
Rajasthan has approached the Central
Government for financial aid for the
opening of an Agricultural College in
the North West Rajasthan; and

(b) if so, the decision taken in the
matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The proposal has been received
only recently and is at present under
consideration of the Government of
India.

Ranway Passrs ror M.Ps,

166. Shrl Tushar Chatterjea: Will
the Minister of Railways be vleased
to state whether the Railway Pass
held by Members of Parllament is
valid on private-owned Rallway also?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Yes.

CeNTRAL REestArcH INsTITUTE, KaASAULI

161. Dr. Satyawadi: Will the Minis-
ter of Health be pleased to staic.

(a) the number of employees of
each category in the jcentral Rescarch
Instituie, Kasauli;

(b) the number of Scheduled Castes
employees among them?

The Minister of Health (Rajkumari
Amrit Kagr): (a) and (b). A statement

.is laid on the Table of the Sabha. [See

Appendix IV, annexure No. 26],
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.Ramway Service COMMIBBIONS

162. Dr. Satyawadl: Will the Minis-
ter of Rallways be pleased to state the
names of the personnel of the varlous
Railway Service Commissions?

The Deputy Minister of Railways
and Tramsperi (8hri Alagesan): The
names of personnel of the Railway
Service Commissions and the Rallways
for which the Commissions function
are as follows:—

Railway
Service
Commis- Name of Chair- Railways for
men and which
situated Members functioning
at
Calcutts. Chaitman Eastern  Rail-
Vacant. way the Pan-
du region of
Member—Shri the  North-
Mohendralal Eastern Rail-
Das. way and
the  Chitta-
ranjan Loco-
motive Works.
Temporary ad-
ditional Mem-
ber in lieu of
post of Chair-
man—G., D,
BORWANKAR.
Bombay . Chairman—Shri
N. K. Misra, Western and
Central Rail-
Member—Lala ways exclud-
Jagannath. ing the Se-
cunderabad
. Division.

Madras . Chairman—Shri Southern Rail

D. R. Carmody.  way, the
. Integral Coa-
Member—Shri ch  Factory
K. Kodanda- and the
pani Plllai, Secundcra-
bad Division
of the Central
Railway.

Allshabad Chairman==Shri Narthern Rail
Raghuku] Tilak. way and t.lr'l.e

ex-0.

Railway por-
Member—Shri tion of the
V. Jaga nath. North Eas-

tern Railway.
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MiniMum WAGES AcCT

163. Dr. Satyawadi: Will the Minis-
ter of Labour be pleased to lay cn the
Table of the House a statement show-
ing the minimum wages fixed under
the Minimum Wages Act, 1948 for the
employees under the local authorities
in different States?

The Deputy Minister of Labour
(Shrli Abid Ali): Notifications showing
the minimum rates of wages fixed un-
der the Minimum Wages Act, 1948, for
employees under local authorities in
different States, so far as the Central
Government are concerned, are placed
on the Table of the Sabha. [Placed
in the Library, See No. S-71/55].

RaiLway LiNes 1N Seconp Five YEAR

PLAN
164. Shri K. S, Gounder: Will the
Minister of Rallways be pleased to

state:

(a) whether the Government of
Madras have recommended a list of
new Railway Lines for construction in
the State during thegSecond Five Year
Plan period:

(b) if so, the details thereof: and

(c) the order of priority in which
the lines have been recommended?

The Deputy Minister of Rallways
and Transpert (Shri Alagesan): (a)
Yes, Sir.

(b) and (¢), No Sir, it is not usual
to lay such corresponlence on the
Table of the House.

DELHI SUBURBAN TRAINS

Shri Radha Raman:
Seth Govind Das:
168 Shri T. B. Vittal Rao:
T Th. Lakshman Singh Charak:
| Shri Naval Prabhakar;

Will the Minister of Rallways be
pleased to state:

(a) the total number of persons whe
have travelled by the local train
service recently started between New
Delhi ang Vinay Nagar during the
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period 1st January to the 28th Feb-
ruary, 1955, and

(b) the total income from and ex-
penditure incurred on this service
since its opening upto the 28th Feb-
ruary, 19557

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
94,359, ’

(b) Income—Rs. 14,768,

Expenditure:
Cost of staff employed—Rs. 3,790.

Cost of haulage (inclusive of in-
terest charges)—Rs. 34,222,

Total—Rs. 38,012,
RaiLway EMPLOYEES

166. Shri Radha Raman: Will the
Minisier of Rallways be pleased to
state:

(a) the number of matriculates
working as peons in the Railway
Board for more than a year as on the
28th February, 1955; and

(b) whether there is any proposal to
promote such persons who have work-
ed for more than three years as
Daftries?

The Deputy Minister of Hallways
and Transport (Shrl Alagesan): (a)
Three.

(b) No.

T.B. HOSPITALS AND SANATORIA

167. Shri Morarka: Will the Minis-
ter of Health be pleased to lay a state-
ment on the Table of the House
showing:

(a}  the number of Tuberculosis
huspit Is and senatoria in each State;

(b) the number of them run by
Missionuries: and

(¢) the {etnl grant given by Govern-
ment 10 these institutions in 1954-557

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (c). A statement
is laid on the Table of the Sabha. [See
Appendix IV, annexure No, 27].
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COMPENSATION TO WORKERS

170. 8l V. P. Nayar: Will the Min.
ister of Labour be pleased to state:
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(#) how many cases of death of
workers due to accidents while in the
course of employment have been re-
ported in 1953 and 1954;

(b) the number of permaneat and
temporary disablement cases during
the above period as a result thereof;
and

(c) the iotal amount of cocmpensa-
tion paid in each category?

The Deputy Minister of Labour
(Shri Abld All): (a) to (c). A state-
ment giving the available information
for the year 1053 is laid on the Table
of the Sabha [See Appendix IV, anne-
xure No. 28]. No information for the
year 1954 is yet awailable.

PRICES OF SUGAR AND SUGARCANE

i
171. Shri Jhunjhunwala: Will the
Minister of Food and Agriculture be
pleesed 1o state:

(a) the prices and production of
sugarcane and sugar from 1040 to
1954,

(b) whether Government have fixed
any ratlo between the price of sugar-
rane and that of sugar; and

(c) if so, whether it varies from
State to State or is uniform every-
where?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) to (¢). A
statement giving the prices, production
of sugercane and sugar, and the ratio
between the price of sugar and that
of cane is laid on the Table of the Lok
Sabha. [See Appendix IV, Annexure
No. 30].

Government have not fixed any
ratio between the price of sugarcane
and that of sugar.

The ratio between the prices of
sugar and cane vary from region to
region and from year to year depend-
ing upon, besides the cane price and
tha taxes, the duration of crushing
seasm and recovery of sugar from
Tane
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CHITTARANJAN LoOCOMOTIVE WORKS

172. Shri K. C. Sodhia: Will the Min-
ister of Railways be pleased to state:

(a) the total amount invested by
Government in the Chittaranjan Loco-
motive Works up to date;

(b) its 1otal assets and working

capital;

(¢) the total value of locomotive's
or other material supplied by the Chit.
taranjan Locomotive Works to the
Railway Administration since its in-
ception; and

(d) how Government determine that
the Works are running on sound
commercial lines?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). A sistement containing the
information is attached. [See Appen-
dix IV, annexure No. 31].

DeLH; TRANSPORT SERVICE

173. Shri Sarangadhar Das: Will the
Minister of Transport be pleased 1o
state:

(a) whether it is a fact that ticket-
less travelling in Delhi Transport
Service has heen declared recently a
legal offence;

(b) if so. the amount of penalty that
has been fixed for the offenders;

(c) whether any new checking staff
has bheen recruited for this purpose;
and

(d) the number of cases of ticketless
travelling detected so far since the
enforcement of the new rule?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) Fine upto Rs. 50 or in default
simple imprisonment which may ex-
tend to 15 days.

(v) No.

(d) Not available, as the intention
is to enforce the rule on completion of
the procedural arrangements for the
tend to 15 days.
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MALARIA

174. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) the estimated number of persons
suffering from Malaria in India at
present,

(b) whether the incidence of this
disease is on the increase since 1852,

(c) if so, the causes therefor; and

(d) the names of the regions in
which the incidence of Malaria is the
highest?

The Minister of Health (Rajkumari
Amrit Kanr): (a) Malaria not being a
notifiable disease. reliable statistics of
malaria morbidity are not available.
However, it is roughly estimated that
about 75 million persons suffer from
msularia in India every year.

(b) No.
(c) Does not arise.

(d) The incidence of malaria is
highest in the following regions:—

(1) Uttar Fradesh Terai & Eastern
parts.

(%) The foot-hill regions of Bihar.

(3) The foot-hill regions of West
Bengal,

(4) Some parts of Orissa.

(3) Some parts of Madhya Pradesh.

(6) Assam Terai.

RaiLway EmpLoYERS

175. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of posts on the
Northern Railway carrying a salary of
Rse. 200 to Rs. 200 pm.; and

(b) the niode of recruitment to
c¢hese posts?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
957.

(b) Practically all the posts are fill-
od by promotion of selected staff in

lo MARCH 1055

Written Answers 685

service, the exceptions being posts re-
quiring special experience which the
stafl availlable for promotion do not
posseds. For these categories, men are
either recruited through the Railway
Service Commission, or obtained on
deputation. The number of such posts
is about 3 per cent. of the total.

Stock oF FOODGRAINS

176. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the quantities of dif-
ferent kinds of cereals in Government
stock at the end of January, 19557

The Minister of Food and Agricul-
ture (Shri A, P Jain); A statement is
placed on the Table of the Sabha.
|See Appendix IV, Annexure No. 32].

REHABILITATION oF Joomiag

177. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the iolal number of applications
received by the Government of Tri-
pura from the landless tribal Joomias
for rehabilitation loans and for allot-
ment of land upto February, 1955;

(b) the number of landless , tribal
Joomias granted rehabilitation loans
and land upto February, 1055;

(¢) whether any amount was charg-
ed as shelami for the settlement of
Khas land and if so, the highest
amount charged; and

(d) whether Government propose to
give settlement of Khas land free of
cost to the tribal Joomias as recom-
mended by the Tribal Commissioner
in his report?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The total
number of applications received by
the GGovernment of Tripura is 3,000.

(b) 1,100 Joomia families have
been granted lands. Qut of these allot-
tees, 208 familiex have been granted
rehabilitation loan and 104 families
have been given grants under the
Tribal Welfare Scheme.
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(¢) No money s charged for the
land allotted to the Joomias under tne
Tribal Welfare scheme. As regards the
settlement of land to the Joomias by
the Revenue authorities, no money is
charged for the settlement of firat five
Kanias of Khas Land (2 Acres); but
for any additional land above five
Kanias a sum of Rs. 2/-/- is charged
per Kani as selami.

(d) Under the Tribal Welfare sche-
me Joomias are granted land free of
cost.

EMPLOYMENT EXCHANGE IN TRIPURA

178. Shri Dasaratha Deb: Will the
Minister of Labour be pleased to state:

(a) whether Government are aware
that the numbor of unemployed per-
sons is increasing in Tripura;

(b) if so, the steps taken to enrol
them; and

(c) whether Government propose to
open an Employment Exchange Bureau
in Tripura in the near future?

The Deputy Minister of Labour
(8hri Abid Ali): (a) There is no speci-
flc information that the number of un-
employed in Tripura as such is in-
creasing.

(b) The Sub-Regional Employment
Exchange, Shillong, has been authoris-
ed to register persons from Tripura
who wish to use the Employment Ser-
vice lor empluyment assistance,

(¢) The question of establishing an
Employment Exchange in Tripura is
under consideration, and the State
authcrities are being addressed in the
matter.

AERODROME AT CHANDIGARM

179. Bari D. C. Sharma: Will the
Minister of Communications be pleased
to state ky what time the construction
of the serodrome at Chandigarh is ex-
pevted 'to be completed?

The Deputy Minister of Communica-
ticns (Shri Raj Bahadur): By the end
of 1958,
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NEw RAILWAY LINES

180. Shri Sarangadhar Das: Will the

Minister of Rallways be pleased to
state:
(a) whether any recommendation

for the inclusiun of certain schemes for
new railway lines have been received
from the Andhra Government;

(h) if so. the names of these lines;
and

{r) whether any decision has been
taken thereon?

The Depuly Minister of Railways
and Transport (8hri Alagesan): (a)
No, Sir.

(b) and (c). Do not arise.

NATIONAL MALARIA CoNTROL PRoO-
GRAMME IN BIHAR

I81. Th. Jugal Kishore Sinha: Will
the Minister of Health be pleased 1o
state the meusure of success achieved
so iar in the Bihar State under the
National Malairia Control Programme?

The Minister of Health (Rajkumari
Amrit Kaur): Seven malaria control
units have been in operation in Bihar
since 1053-54 affording protection to
ioughly seven million people. The re-
enrds available indicate that there has
been a reducticn of about 17 per cent.
in the spieen rate and 24 per cent. in
the parssite rate. The number of
malar.a ~ases treated has dropped by
39,274,

RAILWAY TRAINS

182. Th. Jugal Kishore Sinha: Wil
the Minisier of Rallways be pleased to
refer to the reply given to Starred
Question No. 124R on the 15th Decem-
ber, 1854 and state:

(a) the particulars of the trains in
the case of which the punctuality drive
has been intensiied on the North
Eastern Reilway in 1954:

(b) whether there is any proposal
to alter the timings of 333 Up and 334
Duwn trains as a result thereof; and

{¢) the number of occasions on
which disciplinary action has beem
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taken 2gainst the staff for avoidable
detentions of trains during 19547

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
(i) 814 Down Kanpur-Katihar Passen-
ger train,

(ii) 211 Up Agra Fort-Kathgodam

Express.

(iii) 303 Up/304 Down Manihari .

Shat-Amingaon Link Express trains.

(iv) 302 Down Avadh Tirhut Mail
train.

(v) 315 Up/316 Down Janata Pas-
senger trains,

{b) Yes.
(¢) Information is being collected

and, will be lwid on the Table of the
House in due course.

TRANSPORT CHARGES ON CATTLE

183. Shri Nand Lal Sharma: Will the
Minister of Railways be pleased to
state:

(u) whether the Railway Depart-
men! reduced any freight charges on
dry ceitle cousigned from Howrah,
Bombay and Madras; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yus.

(b) To salvaze dry cattle and pre-
serve the cattle wealth of the country.

RaiLway EMPLOYEES

184. Shri Amjud AH: Will the Minis-
ter <f Railways be pleased to state:

(a) the total number of employees
of the Northern Railway suspended
during the year 1854;

(b) how many of them are still
under suspcnsion: and

(¢) the main reasong therefor?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
7085,
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(b) 200 oa 31-12-1954.

(¢) The mein reasons are infringe-
ment of safety rules and orders and
serious misconauct arising out of cor-
ruption, invoivement in Court and
Police cases, being under the influence
of drink while or duty, etc.

AJMER-PUSHKAR RaIL LINK

185. Pundit M. B. Bhargava: Will the
Minister of Rallways be pleased to
slatle;

(a) whether Government have any
proposal to connect Pushkar with Aj-
mer by rail;

(b) whether a survey for the pur-
pose has ‘been made;

(c) if not, the time by which the
prupossl is likely to be considered and
finalised; and

(d) whether Government would
comsider the inclusion of constructing
Railway line connecting Ajmer with
Merta City via Pushkar, in the Second
Five Year Plon?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Nu, Sir.

(b) No, Sir.

(c) Does not arise.

(d) Yes, Sir. This will be considered
along with other proposals.
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CeENTRAL RESEARCH INSTITUTE
KasavLr

187. Dr. Satyawadi: Will the Minis-
ter of Health be pleased to state:

(a) the total amount spent on the
winter uniforms of class IV Employees
of the Central Research Institute,
Kasaull during the years 1951 and
1952. and

(b) the number of employees to
whom the winter uniforms were given
during the period?

The Minister of Health (Bajkumari
Amrit Kaur): (a) Rs. 6,751,

(b) 175.
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BurMa Dest

190. Dr. Ram Subhag Bingh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 1s a fact that accord-
ing to the terms of the rice agreement
with Burma, India is entitled to a re-
bate equivalent to the difference In
price if Burma exported rice to any
other country at a lower price;
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(b) whether it is also a fact that
Burma is now exporting rice to Ceylon
at a much cheaper rate; and

(c) if so, whether Government will
ask for the rebate in price?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) No, Sir.

(b) We are not aware of the terms
of purchase of Burma rice by the Gov-
ernment of Ceylon.

(c) Does not arise.
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RECRUITMEINT ON SOUTHERN RAILWAY

192, Shri Veeraswamy: Will the
Minister of Rallways be pleased to
state:

(a) the categories of posts for which
applications were Invited in 1054 on
the Southern Raflway;

(b) the number of applications re-
refved and the number of applicants
called for interview:

(c) the number of the Scheduled
Caste candidates among them;
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(d) the number of persons selected;
and

(e) the number of Scheduled Caste
candidates among them?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) to
(e). Information is being collected and
will be laid on the Table of the House.
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The Deputy Minister of Communica-
tions (Shri Raj Babadur): (a) The
“Own your Tplephone” scheme was In-
troduced at 22 stations but was subse-
quently withdrawn at 11 places. At
present the Scheme is in operation at
11 stations. The names of these Sta-
tions are given in the attached State-
ment, [See Appendix IV, Annexure
No. 36.]

(b) and (c). Statement attached
shows the required information. [See
Appendix IV, annexure No. 38.]

(d) The advanece rentals realised
under the Scheme are credited in the
first instance to revenue Receipts of
the Department. An  equjvalent
amount is contributed from grant for
Working Expenses to a Telephone De-
velopment Fund. The amount in the
fund is utilized for the expansion of
Telephone facilities in the country,
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T.B. AMONG PosTAL EMPLOYEES

195, Shri Ram Dass: Will the Minis-
ter of Communications be pleased 10
state:

(a) the number of postal employees
category-wise, who contracted T.B.
during 1953-54 and in 1954 upto the
31st December; and
~ (b) the number amongst them
admitted to T.B. hospitals?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
The information is being collected
from Circle Offices and will be placed

on the Table of the Sabha as soon as
it is available.

TELEGRAPH CENTENARY EXHIBITION

196. Shri Ram Dass: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of visitors to the
Telegraph Centenary Exhibition who
availed themselves of the special tele-
graph service called "Send Your Own
Greeting Messages”; and

(b) the income derived therefrom:

The Deputy Minister of Communica-
tions (Bhri Raj Bahadur): (a) Three
thousand and nine visitors availed of
the service,

(b) Rs. 752/4/-.
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B.CG. 1N KozHIKODE TOWN

198. Shri Kelappan: Will the Minis-
ter of Health be pleased to state:

{a) whether B.C.G. inoculation was
conducted in the town of Kozhikode
(Malabar) recently; and

(b) what percentage of the tested
persons was found negative?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) 30 per cent.

MoHANPUR-CHACHU BAZAR RoAD IN
TRIPURA

199, Shri Birem Dutt: Will the Minis-
ter of Transport be pleased to state:

(a) whether Government propose to
construct a road from Mohaenpur to
Chachu-bazar in the Sadar Division of
Tripura; and

(b) if s0, when the construction
work will start in this regard?

The Depuiy Minister of Ratlways
‘and Transport (Shri ‘Alagesan): (a)
and (b). The information is being
collected and will be laid -on the Table
of the Sabha in due course.
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ROLLING STOoCK MAINTENANCE DErors

201. Shri Waghmare: Will the Minis-
ter of Railways be pleased to state:

() whether it.is a fact that the
spare parts and materials supplied to
the carriage and wagon maintenance
depots in course of monthly -imprest
indent or on emergent indent is in-
sufficient for their requirement; |

(b) if so, what steps Government
propose to take to improve the situa-
tion;

(c) the percentage of non-supply of
materials in monthly imprest indent
during 1953-54;

(d) whether it is a fact that a very
limited carriage .and wagon mainten-
ance depots are equipped with

(i) pneumatic tools which are
required for effcienmt rivetting
of axle, guards, underirame
- patches. ete, which work is a
daily routine job in carriages
and wagon sheds; and

(ii) other machine tools such as
welding sets, burners, eleetric
drills and finishing equip-
ments; and

(e) if so, what steps Government arc
taking to provide the carriage ant
wagon sheds with the machine tools?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a:
Yes, Sir.

(b) The Railways have been askecd
lo exercise their power of emergency
purchases where nccessary to ensure
proper supplies of materials.

(c¢) The information has been called
for from railways and will be laid on
the Table of the House when received,

(d) Yes, but arrangements are belng
made for the major and central car-
riage and wagon depots which are re-
quired to deal with major repairg to
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be provided with pneumatic tools,
welding sets and other machine tools
needed for this work.

(e) Standard scales of equipment
have bec.. laid dowr “or carriage and
wagon depots accorduig to their size.
INTEGRAL CoAcH FACTORY PERAMBUR
202. Shri Veeraswamy: Will the

Minister of Rallways be pleased to
state:

(a) whether the recruitment of
workers and other staff for the Inte-
gral Coach Factory, Perambur, is
weing made at present; and

(b) if so, the number of scheduled
caste candidates so far recruited as
workers and to other posts in that
Factory?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) 37.

RECRUITMENT OF STAFT

203. Shri Veeraswamy: Will the
Minister of Rallways be pleased to
state;

(a) the number of unskilled workers
recruited in the Golden Rock and
Perambur Workshops (separately) om
the Southern Railway during the past
six months; and

(b) the number belonging to the
SBcheduleg Castes amongst them?

The Deputy Minister of Rallways
and Transport (Shri Alagesan):
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THEFT OF GOLD Bams

J Dr, Ram Subbag Singh:
4. Shri Gidwani:

Will the Minister of Rallways be

pleased to state:

(a) whether it is a fact that a theft
of about one maund of gold was com-
mitted in the early hours of the 23rd
February, 1955, from the 72-Down
Parcel Express between Allahabad and
Vindhyechal Stations on  Northern
Railway;

(b) il so. whether it is also a fact
that the gold cases were placed in the
train at Allahabad;

(c) at which station the theft was
cetected; and

(d) whether any arrest has been
nade go far in this regard?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes. i

(b) Yes.

(¢) Vindyachal station.

(d) No arrest has been made so far.

PASSENGER AMENITIES

205. Shri M. Islamuddin: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in the
Katihar-Section a number of passen-
gers travel on the foot-board for want
of accommodation in the trains; and

(b) if so, whether Government pro-
nose to provide more coaches on this
Section?

The Deputy Minister of Raillways
and Trunmsport (Bhri Alagesan): (a)
Yes; cr. some occasions during the har
vest season and melas, from November

{a) Golden Rock Workshop ... T30
Peambur Workshop L.o4% io January.
®) Golden Rock Workshop ... 111 ‘b:d Y‘;‘ thi: matter is "l:!der our
Purambur Worksh .. 101 consideration and as more rolling stock
erisho : becomes available, this will be done.
——— :-:.._ - ':
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LOK SABHA DEBATES oy 0f./2:28/1.
(Part II—Proceedings other than Questions and Answers)

1455
LOK SABHA

Thursday, 10th March, 1955

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon.
PAPERS LAID ON THE TABLE

LETTERS BETWEEN GOVERNMENTS OF
Inpia anp U. K. oN TRANSFER OF
LIABILITY REGARDING PAYMENT OF
STERLING PENSIONS.

The Minister of Finance (Shri
C. D. Deshmukh): 1 beg to lay oa *he
Table copies of the letters exchanged
between the Government of Indis ard
the Government of United Kingdom
on the subject of the transfer of the
liability in regard to the payment of
sterling pensions. (See Appendix IV,
annexure No. 38.)

ELECTION TO COMMITTER

CENTRAL Apvisory COMMITTEE OF
NatioNar Caper Cores

Mr. Speaker: I have to inform the
House that the following Members
have been elected to  serve ou the
Ceniral Advisory Ccmmittee of the
National Cadet Corps.

1. Pandit Sheo Narayan Fotedar.

2. Shri Choithram  Partabrai Gid-
wani,

1456

DEMANDS* FOR GRANTS FOR
1955-56—RAILWAYS

Mr. Speaker: | would like to.know
what procedure the House would like
to adopt. Are all the Demands lo be
placed simultaneously or are they to
be placed one after another?

Several Hon. Members: All the De-
mands togetner.

Mr. Speaker: That will mean inat
we shall have to alloil some tume for
general discussion on all Demanas, and
then, if the House so likes—it ;3 ant
compulsory—we can go to the cut
motions.

Shri Nambiar (Mayuram): We have
finished Demand No. 1| and we have
got the other Demands and for all
Demand: we have not got cut motions.
Only for certain Demands we have cut
motions. So, we can put all those
Demands which have got cut motions
and discuss them, and then we can
pass on to the rest.

Mr. Speaker: Yes but even then,
there is the question about the allnca-
tion of time for a general discussion
of Demands in respect of which there
are cut motions. That allocation of
time will be necessary if you desire to
have a general discussion.

Shri Nambiar: Not necessary.

Mr. Speaker; Then, that means. il
no time has to be reserved for gene-
ral discussion and the Demands in
respect of which there are cut motions
should be placed straightway to be
taken with the cut motions, we pro-
ceed with the discussion of the cut
motions only. That is how it will
happen. So, 1 shall now place before
the House all the Demands in respect

& *Moved with the recommendation of the President,

702 LSD—1
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iMr. Speaker.]

of which there are cut motions. I be-
lieve a selection of the cut motions
has also been made. So, then, we will
take those cut motions one by one,
and the discussion in re:pect of cut
motions will be only with reference
to the points made out in the cut mo-
tions.

Dr. Rama Rao (Kakinada): That
means all the Demands and the cut
motions together?

Mr. Speaker: No. We are placing
before the House for consideration all
the Demands in respeet of which there
have been cut motions. I enquired us
to whether some time was needed for
a general discussion. It ha: been
suggested to me that no time is
required for general discussion, and
therefore. we now proceed straight to
the cut motions in respect of those
Demands.

The Deputy Minister of Railways
and Transport (Shri Alagesan): Has
the reply to follow the di:cussion om
each Demand, or. what is the proce-
dure?

Mr. Speaker: I would leave it to the
convenience of Members. If they
think that all cut motions should be
discussed. then, of course, the reply
may be given and that procedure may
be followed.

Shri Alagesan: At the end?

Mr. Speaker: That is what 1 mean:
at the end. Is it suitable?

Shri Rane (Bhusaval): After the
discussion, the hon. Minister may
reply. All the other Demands may be
put together with all the cut motions
moved, and the hon, Minister may
reply at the end.

Mr. Speaker: If time is taken up n
the discussion of the Demands in res-
peét of which there are cut motions,
the ‘others will be put to the vote at
the end, without any further discus-
sion.
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Shri Raghavachari (Penukonda)*
There were particular local grievan
ces—one by each Member—which wera2
answered, and the memorandum placel
on the Table of the House last time.
A similar procedure may be followed
this year also. Yesterday, when this
question came up the Railway Minis-
ter was heard to say that it will mean
some inconvenience, and that the other
Ministries do not do so. But my sub-
mission is that this is a Ministry whose
activities are spread over the whole
country. There are also local grievan-
ces. Therefore, it will be helpful if
the old practice is continued this year
also.

Shri Nambiar: We would like to add
that it is only on that understanding
that we have dropped many cut
motions. Otherwise, we would have
pressed for more. Therefore, that
privilege may be given.

Shri Alagesan: That is not correctly
representing the matter—that the cut
motions were dropped on that account.
We are prepared to have any number
of cut motions to be discussed.

Mr. Speaker: Apart from that, we
followed a particular practice la:t year,
and I would like to know what parti-
cular, specific objection the Minister
has to follow the practice which we
followed last year. I believe for the
purpose of giving hon. Members
an opportunity of bringing to the
notice of the Railway Ministry cer-
tain specific local grievances, it was
considered—if I mistake not—at that
time that it was no use taking up the
time of the House, for that purpose;
nor does it become pos:ible at the end
to reply to every local grievance.
Therefore, it was considered proper
that, if Members give a short state-
ment.—as I said, I believe last time,—
not exceeding ten lines or so—the Ralil-
way Ministry may give replies and
they will be placed on the Table of the
House. Only one memorandum should
be given by each Member.
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Dr. Suresh Chandra (Aurangabad):
They were never replied to last time.

Mr. Speaker: They were placed on
the Table, and they go in the proceed-
ings of the House.

Shri Jhunjhunwala (Bhagalpur Cen-
tral): They were replied to.

Mr. Speaker: I know that.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): Of course,
the memorandum was given, but those
ten lines sometimes require ten pages
for replying, and I can tell you that it
has increased the work of the Railway
Board considerably. We are trying to
meet as many points a: possible here.
Then, from the Railway Board, we had
made it a point to reply to the other
points which are referred to in this
House—those points which I am not or
the Deputy Minister is not able to
cover. So., we have been replying or
sending some communication to the
Members even if this system of memo-
randum is not adopted. We propose
to do it even now. So. I request you—
of course we accepted it last time and
it was the wish of the House not to
-adopt that system this year, because it
is unnecessary. I am always prepar-
ed—even if the hon. Members so desire
and if they write to me for anything
else—to reply to them and give them
the necessary and relevant facts and
figures.

Dr. Suresh Chandra: In spite of the
‘be:t etfort and the will of the hon.
Minister, many of the points. and the
local grievances of the Members,
received from the constituencies which
we represent, are not replied to or
covered in the replies of the Minister.
We do not know what the answer is
and what the position of the Minlstry
is.

Shri Raghavachari: The hon. Minis-
ter says that he tried his best to an-
swer; that he will communicate some
kind of answers with regard to the
objectiony that have been mentioned
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in the cut motions, and that the Rail-
way Board will reply. He says that it
this memorandum is to be placed on
the Table of the House, it will increase
enormously the work of the Board.
The one course that he proposes to
adopt now equally requires all the
time to place these matters before the
House or in answering to particular
Members. Therefore, the old practice
that you adopted last year will be
very helpful and will certainly afford
a chance for local grievances ‘being
brought specifically to the mnotice of
the Government.

Shri L, B. Shastri: I think there is
some difference. When they are
asked to submit —memoranda of ten
lines, each Member considers it his
duty or feels that he may be falling
in his duty if he does not submit a
memorandum, whereas if they are to
address letters to the Minister they
will think over it and write only if
they have realy some material and
not otherwise. As I said I am always
prepared to reply to all the points
raized in such letters. I am sorry
that one of the Members from this
side was saying that no replies were
received, while, as I have said before,
I take pretty good care to reply to all
the Members of the Parliament, and
I do not know if any letter has been
sent by him which has not been re-
plied to (Interruption).

Mr. Speaker: Order, order. Let us
not discuss this matter any further.
I will go by the sense of the House
in thi: matter, but I think I should
state my reactions in the historical
background.......

Shri L. B. Shastrii The House 1s
bound to go by your opinion.

Mr. Speaker: Not necessarily. I
just wanted to state the historical
background as to how this practice of
submitting memoranda came into ex-
istence. I think it was not only last
year, but year before last .......

An Hon. Member: Only last year.
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Mr. Speaker: Year before last, very
probably, it wa: felt that, during the
time at the disposal of the House and
looking to the wide net-work of the
railways and therefore, the number of
local grievances, it was not possible
for hon. Members to get an oppor-
tunity of mentioning these points in
their speeches. In fact, nobody could
say that a Member will necessarily get
a chance of speaking on any Cut
Motion and therefore, the mention of
a,local grievance, which may be small
when compared to the length and
breadth of India, but very important
from the point of view of the local
population, may not be mentioned in
the House at all. It was for thiz re-
ason that we tried this device and In
order to restrict the abuse of this de-
vice, a restriction of ten lines was
placed and we said that only one point
could be raised by one Member. I
am prepared to go further this time
and say that the grievances have to
be purely local in their character and
in case any memorandum contains
any general or wider points as the
hon. Minister says, the Chair will re-
vise it and delete any general things
vontained in the memoranda. I think
that will meet the wishes of the Rail-
way Minister ang he may not have to
go Into a statement of ten pages for
just replying to a memorandum relat-
ing to a small point of local impor-
tance and of local necessity.

That is how we adopted the proce-
dure of submitting memoranda.
Looking at it from another point of
view also, I may say that there need
be no apprehension that every Mem-
ber, because there is an opportunity,
will give a memorandum.

An Hon, Member: No no.

Mr., Speaker: In fact, last year we
received 110 memeranda only.

Shri L. B. Shastri:"Only?
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Mr. Speaker: Out of 499 Members
we got only 110 memoranda., I men-
tion that only to show that every
Member will not give a memorandum.

Then there is also another aspect.
If opprotunity is to be given to the
Members to address a letter outside
this House—rather Chamber—to the
Railway Minister, nothing prevents a
Member from writing a letter which
may cover a much wider ground than
a memorandum on a local grievance
and that will perhaps entail greater
work. But, that is not my concern.
I am only trying to meet the reac-
tions of the Railway Minister. Then,
nothing prevents a Member from
tabling a question also. Therefore,
all that can be said in the memoran-
dum might be given in the same way
to the Railway Minister for explana-
tion or for giving facts. As such I do
not think we need entertain any fear
of the Government work being bulky.
If that becomes bulky the House will
certainly sanction additional staff to
cope with that bulk. That is my re-
action and now I will put it to the
House.

Shri L. B. Shastri: I that is your
wish I am. prepared to accept it. You
need not put it to the House.

Mr. Speaker: So, the old procedure
stands. with: the additional safeguard
or condition that, in case any memo-
randum consists of more than one
point or contains any general ques-
tion, that memorandum will be dis-
allowed. Then, we must have a time
Bmit fixed for submission of these
memoranda. It is not as if it goes on.
from day to day.

Some Hon. Members: Tomorrow.

Mr. Speaker: Even today, because I
presurhe that every Member who has.
come here for discussion: is prepared
with his list of grievances.

Shri Nambiar: Today we are all
busy with the Demands and all that.
Therefore, 1 think, tomorrow will be
alright.
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Mr. Speaker: So let us fix it as
5 pm. tomorrow. So, in case the
memorandum is not received before
5 o'cleck positively tomorrow, it will
not be taken into consideration.

Shri Jhulan Sinha (Saran North):
Received where?

Mr. Speaker: At the Notiee Othce
as usual.

The House will now resume furthe:
discussion on the Deman..; for Grants
in respect of Railways, Dcemand No.
1 has already been  voted .. full on
the Tth March, 1955. Discussion on
the remaining Demands will now be
taken up. All those Demands will be
disposed of by about 4.45 p.M_ includ-
ing the reply of the hon. Railway
Minister also. Then the relevant
Appropriation Bill will be considered
and put to the vote of the House.

As regards Cut Motion:, we have
already discussed that poinl.

Thereafter the House will discuss
the Demands for Grants on Account
for 1955-56. These Demands as well
as the Appropriation (Vote on Ac-
count) Bill will be disposed of by 5.0
M, 1 may say, whenever a Vote on
Accoumt 15 asked for, the practice ha:
Feen not to discuss it because the
very idea of having a Vote en Account
is to gein one month more for a de-
tailed .discussion on all the Demands.
Hon. Members will tind that these
Demands or Vote on Account will be
only for one month's expenditure and
not for all the twelve months, that is
one-twelfth of the total Budget as
presented to the House. So, thewe
will be, for all practical purposes,
formal matters—Appropriation Bill
following Demands voted on Account.

The Working Journalists (Industrial
Disputes) Bill will be taken up at 5.0
p.M. as already indicated in the List
of Business, The Business Advisory
Committee has suggested that one
hour may be allolied for the conside-
ration and passing of this Bill. The
question of majding available further
time has, however, been left to be de-
cided by the house.
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Now Demands Nos. 4, 5, 6, 9, 9-A,
12-A, 15 and 18 and all the Cut Mo-
tions list of which has already been
circulated to Members in respect of
each Demand, will be taken up for
consideration. Some Cut Motions in
respect of some Demands were receiv-
ed later and therefore, they have not
been included in the list circulated to
hon. Members. In Demand No. 1:-B,
List No. 9, Cut Motion No, 356 is not
included. Hon. Members will kindly
make note of this,

Also, Cut Motion No. 327 in List No.
8 (Demand No, 15) and Cut Motion No.
329 in List No. 8 (Demand No. 16)
Hon. Members may move the follow-
ing cut motions after the Demands
are placed before the House:

Nos. 139, 140, 141, 142, 143, 146,
148, 149, 236, 237, 238, 239, 240, 241,
151, 152, 154, 156, 157, 159, 180, 243,
244, 245, 246, 161, 251, 252, 258, 259,
260, 326, 162, 163, 262, 356, 167, 327,
357, 389, 172, 173, 175, 176, 177, 268,
269, 270, 271, 272, 273, 274, 275, 306,
331.

Demanp No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 30.84.41,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—
Administration’.”

Demanp No. 5—OrpiNary: WoORKING
ExPENSES—REPAIRS AND MAINTENANCE

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 75,39,48,000 be granted to the
President to defray the charges
which will come’in course of pay-
ment during the year ending the
3lst day of March 1956, in respect
of {Qrdinary Working Expenses—
Repairs and Maintenance’.”
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Demanp No. 6—ORpINARY WORKING President to defray the charges

ExPENSES—OPERATING STAFF

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 48,14,96,000 be granted to the
President to defray the charges
which will come in course of pay-
ment durng the year ending the
31st day of March, 1956, in respect
of Ordinary Working Expenses—
‘Operating Staff".”

DEMAND No. 9—ORBRDINARY WORKING
ExPENSES—MISCELLANEOUS EXPENSES

Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 36,02,69,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—
Miscellaneous Expenses’ ™

Demanp No. 9-A—ORDINARY WOREING

EXPENSES—LABOUR WELFARE
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 5,08,31,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect

Demanp No. 12-A—O0pPEN LINE WORES

—(REVENUE)—LABOUR WELFARE
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 1,07,45,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of 'Open Line Works (Revenue)
—Labour Welfare".”

Demanp No. 15—CoNSTRUCTION oF
New LiNgEs—CAPITAL AND DEPRECIATION

Reszrve Fowp

Mr. Speaker: Motion is:
“That a sum mnot exceeding
Rs. 5,65,87,000 be granted to the

which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund'.”

Demanp  No. 18—OreN LiNne Womks—

DEVELOPMENT FUND
Mr. Speaker: Motion is:

“That a sum mnot exceeding
Rs. 12,34,44,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of '‘Open Line Works—Develop-
ment Fund'.”

Continuous keeping in the same posts

of officers against whom serious

allegations of corruption and mal-

practices were rteported to the

Corruption Enquiry Committee on
the Southem Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs, 100"

Refusal to restore concession enjoyed

by railway workers going on duty

after crossing Cauvery bridge on

the Southern Railway who are not
provided with quarters

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs, 100.”

Refusal by officers to receive deputa-

tion of workers and their collect-
ive representations in person and
in writing

Shrl Nambiar: I beg to move:
“That the demand under the

head ‘Ordinary Working Expenses

—Administration’ be reduced by

Rs. 100
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Increased anti-labour activities of the
X-Branch of the Security force on
the Railways

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration® be reduced by
Rs. 100.”

Threat of utilising the armed security
force against labour and trade
union gctivities

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Heavy increase in House-Rent of Class
IIl and Class IV staff and intro-
duction of additional conservency
charge of one per cent. on the

Southern.  Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Inclusion of Loco Sheds in the scope
of the Factories Act

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Need for restoration of Public holidays
to staff and workmen on open
lines

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs, 1M0.”
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Dress for sweepers of the Railway
Colonies on Southern Railway and
for all sweepers of Medical Depart-
ment on the Eastern Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100."

Transfer of Railwaymen, disregarding
educational facilities for children
and their language difficulties

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100."

Reversion of mon-matric Signallers of
Nainpur District—Eastern Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100."

Reduction in the supply of free food to
stall-keepers, carriers etc. in the
departmentally run railway re-
freshment rooms of Southern Rail-

way from the 1st March, 1955

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Collapse of a railway auriliary water
tank at Shoranur—Southern Rail-
way—on the 19th February, 1955
killing a boy and injuring five
other children in the yailway

colony

Shri Nambiar: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

—Administration’ be reduced bv
Rs. 100."
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Increase in working hours of gangmen
working on ex-B. N. Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

Refusal to confirm temporary promo-
tions granted in the Central Work-
shop, Golden Rocks

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance’ be
reduced by Rs. 100.”

Threat of application of “Acting al-
lowance” Rules to temporarily pro-
moted artisans and workmen by
cutting their emoluments on leave

account on Southern Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance’ be
reduced by Rs. 100.”

Over-looking of seniority in promo-
tiong of Foremen in Macnine shop,
Saw Mills, Engineering shop and
Power House of the Central Work-

shop, Golden Rock

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance’ be re-
duced by Rs. 100.”

Pm_;iahmem by increment-cuts, rever.
sions and transfers awarded in the

District Mechanical Engineers
office, Villupuram, (Southern
Railway)

Shri Nambiar: I beg to move:

“That the .demand under the
head ‘Ordinary Working Emnm
—Repairs and Maintenanee’ be re-
Aduced by Rs. 100.”
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Inadequacy of artisans and labourers
in loco sheds and consequent
denial of Leave and Off-days

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
Repairs and Maintenance’ be re-
duced by Rs. 100.”

Necessity of increasing the number of
Leave-reserve Staff in Class III
category

Shri Tushar Chgtterjea (Seram-
pore): I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100."

Inadequate pay-scale of Assistant Sta-
tion Masters and Station Masters
({Lower Grade) of E. Rly

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100."

Discrimination  between matriculate
and non-matriculate Firemen and
Drivers with respect to firation of

pay

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 108."

Inordinate delay in carrying goods and
parcels and carrying consignments
to wrong destinations resulting in
loss and hardship to businessmen

and consumers

Shri Nambiar: I beg to move:

“That the demand under tne
head ‘Ordinary Working Expérmes
—Operafing Staff' be reduced by
Rs. 100."
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Treating Travelling Ticket Eraminers
as “Running Staff”

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by

Rs. 100"

Need to stop the system of contract
labour for transhipment and load-
ing and unloading work in goods

and tranship yards

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100.”

Non-receipt of Provident Fund Certi-
ficate by subscribers of Howrah
Divigsion, E, Railway

Shri Tushar Chatterjea: 1 beg to
move:

“That the demand wunder the
head ‘Ordinary Working Expenses
—Miscellaneous Expenses’ be re-
duced by Rs. 100.”

Compensation for injuries and deaths
&in idents to s and

Railway servants

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expen-
ses—Miscellaneous Expenses’ be
reduced by Rs. 100.”

Payment of full contribution to pro-
vident fund and gratuities to al
staff nn retirement or termination
of service, without any cut for

“unsatigfactory service"

Shri Nambiar: 1 beg to move:

“That the demand under the
héad ‘Ordinary Working Expenses
—Miscellaneous  Expenses' be
reduced by Rs. 100"
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Inadequacy of medical facilities,
health and welfare services, edu-
cation, canteen and other ameni-

ties provided for Railwaymen

Shri Nambiar: I beg to move:

“That the demand wunder the
head ‘Ordinary Working Expenses -
—Labour Welfare’ be reduced by
Rs. 100.”

Need to restore free medical aid ren-

dered previously to dependants of
Railwaymen

Shri Nambiar: I beg to move:

“That the dem:nd under the
head ‘Ordinary Working Expenses
—Labour Welfare' be reduced by
Rs, 100,”

Unsatisfactory working of the canteen

in the Central Railway Workshop
Golden Rock (S, Railway)

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare' be reduced by
Rs. 100.”

Inadequacy of Medical and Health
services made available to Rail-
way Staff

Dr. Rama Rae: [ beg to move:

“That the demand under the

bhead ‘Ordinary Working Expenses
—Labour Welfare’ be reduced by
Rs. 100."

Delay in the construction of 150
quarters for gccounts staff at
Secunderabad

Shri T. B. Vittal Rao (Khammam):
I beg to move:

“That the demand undér the
head ‘Open Line . Woarks—(Re-
venye)—Labour Welfare’ be re-
duced by Rs. 100

-
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Necessity for providing electric con-
nection for quarters at Lallaguda
and Secunderabad —Central Rail-

waey

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand wunder the
head ‘Open Line Works—(Re-
venue) Labour Welfare’ be re-
duced by Rs. 100.”

Provision for sanitation, water supply

and lighting arrangements for
Class IV staff at Kharagpur

Shri N. B. Chowdhury (Ghatal): I
beg to move:

“That the demand wunder the
head ‘Open Line Works— (Re-
venue)—Labour Welfare’ be re-
duced by Rs. 100.”

Construction of new level crossings at
Samloti and Mangwal Stations on
the Kangra Valley Railway Sec-

tion of the Northemm Railway

Shri Hem Raj (Kangra): I beg to
move:

“That the demand wunder the
head ‘Open Line Works—(Re-
venue)—other than Labour Wel-
fare’ be reduced by Rs., 100.”

Failure of Government to restore the
dismantled line of Kakinada—Ko-
tipalli—Southern  Railway

Dr. Rama Rao: 1 beg to move:
“That the demand wunder the
head ‘Construction of New Lines
—Capital and Depreciation Reserve
Fund’ be reduced by Rs. 100.”
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A new line to link Siruguppa in My-
sore State with Kurnool in Andhre
State via Adoni and Yemmiganur

by broad gauge

Shri Gadilingana Gowd (Kurnool):
I beg to move:

“That the demand under the
head ‘Construction of New Lines
—~Capital and Depreciation Re-
serve Fund’ be reduced by
Rs. 100."

Conversion of narfow guage line be-
tween Parasia and Nagpur into
broad gauge

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand under the
head ‘Construction of New Lines
—Capital snd Depreciation Re-
serve Fund’ be reduced by
Rs. 100.”

Want of proper lighting arrangement
at Stations like Dankuni (E. Rail-
way)

Shri Tushar Chatterjea: I beg®to
move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund® be reduced by
Rs. 100." -

Need for roised platform at important
Stations like Bankura (E. Rly.)

Shri Tushar Chatterjea: 1 beg to
move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund’ be reduced by Rs.
100."
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Necessity of repair of broken switch
boards in carriages of E. Rly

Shri Tushar Chatterjea: I beg to
move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund' be reduced by Rs.
100."

Absence of lavatories in the rakes
running between Howreh and
Burdwan (E. Rly)

Shri Tushar Chatterjea:
move:

I beg to

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund’ be reduced by Rs.
100."

Need for better arrangement for train
cleaning

Shri Tushar Chatterjea:
move:

“That the demand under the
head ‘Open Line Works—Develep-
ment Fund’ be reduced by Rs.
100.”

I beg to

Remodelling of goods-sheds at Tanjore
and other stationg on Southern
Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund" be reduced by
Rs. 100"

Provision of an overbridge at Golden
Rock Railway Station for passen-
gers going to Senthannirpuram—

Southern Railway

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund" be reduced by
Rs. 100.”
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Provisian of a Cart and Jutka stand
behind the refreshment room at
Mayavaram Station on South-

ern Railway

Shri Nambiar: I beg to move:

“That the demand under the-
head ‘Open Line Works—Develop--
ment Fund® be reduced by
Rs. 100.”

Failure to make adeguate arrangement.
for water supply at Chandrakona
Road Station in the Eastern Rail-

ways

Shri N. B. Chowdhury: I beg to
move;

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund' be reduced by
Rs. 100.”

Non-appointment of additional staff
for additional developmental work
under the Five Year Plan for the

Railways

Shri N. B. Chowdhury: I bez to
move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund” be reduced by
Rs. 100.""

Overtime allowance in the integrated
Eastern Railways

Shri N. B, Chowdhury: I beg te
move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund® be reduced by
Rs. 100.”

Introduction of new rate firation in:
workshop at Kharagpur

Shri N. B. Chowdhury: I beg to-
move:

“That the demand umnder the:
head ‘Open Line Works—Develap-
ment Fund’ be reduced by Rs. 100"

-
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Delay in settlement of Provident Fund,
gratuity, and other dues in respect
of Railway employees

Shri N. B. Chowdhury:
move:

“That the demand wunder the
head ‘Open Line Works—Develop-
ment TFund' be reduced by
Rs. 100.”

Insufficient lighting arrangements at
*  certain stations and trains between
Howrah and Bankura

Shri N. B. Chowdhury: I beg to
move:

“That the demand under the
hedd ‘Open Line Works—Develop-
ment Fund’ be reduced by
Rs. 100."

Poor type of lavatories provided on
platforms end waiting rooms

Dr. Rama Rao: I beg to move:

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund’ be reduced by
Rs. 100.”

Mr. Speaker: All these Demands
:and the cut motions moved so far are
now before the House and discussion
.on them may now proceed.

$bri Hem Raj: I have given a Cut
Motion. I may be given a chance to
speak only for five minutes to repre-
sent the case of the backward areas.

Mr. Speaker: He may just send a
glip.

Shri D. C. Sharma (Hoshiarpur):
On the last occasion it was said that
the time for the Journalists’ Bill should
be extended. I am told that two hours
were taken in the Rajya Sabha for
discussing this Bill. May I submit
that about two hours or two hours
and fifteen minutes should be given
for discussing this Bill?

Mr., Speaker: The point will he, 1n
the first place, let us not be guided
only by the time taken in the Rajya
Sabha. We have had the benefit of
discussions thﬂ‘p and mhaps the

.arguments need not be repeated here
-mdlmﬁnembeta]m: But that

I beg to
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is a different matter. At the end of
the day the House may see what fur-
ther time it wants. It may be con-
sidered at that time. We sit up to six
today.

Shri D. C. Sharma: May I know if
every person who took part in the
general discussion on the Railway
Budget will be given time to speak on
the Demands also? Secondly, may I
know if a time-limit for discussion of
these Demands will be fixed, because
I have found that some Members have
been speaking for thirty, thirty-five
or forty minutes on these Demands.
In the interests of the House a time-
limit for discussion of these Demands
should be fixed.

Mr. Speaker: The position. 1 believe,
should be clear. As regards the first
suggestion as to whether people who
wish to speak and who have spoken
already during the course of the Gen-
neral Discussion will get a chance or
not, I should ot like to commit myselt
to anything, but I can only say that
only those jvho happen to catch the
eye of the Speaker will get a chance.
However, I think it is a desirable con-
vention that if people have talked ge-
nerally during the debate they should
not have chances of speaking over
and over again and they should re-
serve some time for those who wish to
advance something in respect of Cut
Motions to the Demands specially or
specifically. But that sghould be a
matter of understanding and Members
who have spoken once should not
make an attempt to catch the Speaker’s
eye. But that is a different matter.

Then as regards the other questjon
raised by the hon. Member, the position
is clear this way. We are now only
taking Cut Metions -and there is mnot
going to be a.general discussion. I
clarified that position, and no general
discussion was required. Therefore,
the Cut Motions being there, the dis-
cussion will be only in respect of the
Cut Motions. But, in view of the res-
tricted ‘scope of the discussion in res-
pect of Cut Motions, it will be better
if we coirld agree to somé time-Himit in
respect of each speech.



1479 Demands for Grants

Dr. Rama Rao: Ten minutes.

Mr. Speaker: 1 take it the Cut Mo-
tions are all being discussed together.
Bo ten minutes for a speaker.

Shri Nambiar: For those who have
more Cut Motions?

An Hon. Member: They should cut
their time,

Mr. Speaker: If they have more Cut
Motions they will condense  their
speeches within the time. Otherwise
the difficulty will be......

Shri Nambiar: Ninety per cent are
my Cut Motions!

Mr. Speaker: The hon. Member
might get some more time by way of
consideration. But each Member
should have a chance of saying some-
thing that he wants to say. And I am
sure the hon. Member who wants more
time will be liberal enough to spare
some of his time for other friends,

Shri Sarangadhar Das (Dhenkanal-
West-Cuttack): May I submit that my
Cut Motion No. 362 in List 9 has not
been included?

Mr. Speaker: I will see that.

Dr. Rama Rao: My Cut Motion No.
326 is to discuss the inadequacy of
medical and Health services made
available to the railway staff. Then my
Cut Motion No. 167 is for discussing
the failure of Government to restore
the dismantled line of Kakinada-EKoti-
palli on the Southern Railway. This
line was removed during the war. Then
the last Cut Motion on which I want
to speak is No. 331 regarding the poor
type of lavatories provided on plat-
forms and waiting rooms.

[MR. DEPUTY-SPEAXER in the Chair.]

The report says - that Government
are paying a lot of attention to the
kealth and welfare of the railway staff.
But as the figures given on page 245
of Volume JII of the Report prove, prac-
Heally in all the listed diseases there
has been an increase in the number of
attacks and in almost all of them an
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increase in the number of deaths. I
will give a few examples. The inci-
dence of tuberculosis has increased
from 5,200 (I am giving round figures)
to 6,100; enteric fever which, as hon.
Members know, comes under the
typhoid group from 3,200 to 6,000;
cholera from 179 to 287, and deaths in
cholera from 37 to 48. Of course there
are other diseases. The incidence of
malaria has risen from 236,000 to
2,63,000. I am not quoting the figures
for other diseases. But practically in
all diseases listed here there is an
increase, and an inexcusable increase
in the number of attacks in these
diseases.

While the increase in the staff is
practically 2} per cent, the increase of
occurrence of disease is very high. So
this does not show any improvement
in the state of health of the railway
staff or any improvement in the ser-
vices rendered by the Railway Admi-
nistration.

I will take one or two other items.
You know that x-ray is one of the
ways, in fact the best way, of detect-
ing tuberculosis at a very early stage.
Our railways have fifty-four x-ray
plants for the whole of the country.
And as you know, on the Southern
Railway which covers a distance of six
thousand miles. there are six x-ray
plants. You will understand the im-
portance of this if I tell you that many
towns in Andhra have about half a
dozen x-ray plants with private medi-
cal practitioners. Of course, any insti-
tutional x-ray plant is more costly. but
I am only trying to impress upon the
Railway Administration the importance
of having an adequate number of x-ray
plants.

Shri Alagesan: Does every village
possess half a dozen x-ray plants?

Dr. Rama Rao: I wish they did! I
said many of the towns in Andhra, like
Bezwada, Rajahmundry and Kakinada
have half a dozen x-ray plants for the
private medical practitioners. When
that is so, there i3 no excuse for the
Southern Rallway covering a distanee
of six thousand miles to have only
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.six x-ray plants. In respect of tuber-
culosis the importance lies in detect-
ing the disease early, and as shown
by their own statisties its incidence is
rising.

Regarding beds necessary for the
tuberculosis patients of the rallway
staff, I shall read a portion of the reply
given by the hon. Deputy Minister,
.Shri Alagesan on 19th November, 1952.
1 shall also give the latest igures. The
Televant portion is:

“The Tuberculosis Adviser has
estimated that this group will need
about 3,000 to 4,000 beds (for
tuberculosis people) and has sug-
gested that a provision of 1,000
beds be fixed as the target for all
Indian Railways for the next 5
wears. (He has suggested a lower
number knowing-tlre metal of which
the railways are made.) The Chief
Medical Officers of Railways have,
however, informed the Board that
for the Indian Railways excluding
the ex-Indian State Railways about
600 beds would be necessary for

giving hospital or senatorium
treatment to all railway patients
who need them.”

“It has been decided—" of course,
they give the number of beds available
at that time, but I shall give the latest
figures—

“that the beds should be provi-
ded in properly equipped TB hos-
pitals which should be constructed
in suitable places...”

This is the record of the railways. The
specialist thinks that 3000 beds are

y. He recor ds 1000 beds.
The Chief Medical Officer says that at
least 600 beds should be provided on
the greater railways. The  Minister
promised 300 beds. Now, the latest
figure is about 151 beds available, after
four years. I could not readily place
my finger on the speech; I think some-
time in 1952 the Railway Minister pro-
mised 200 beds, Now, the total num-
ber is 151 including the beds reserved
n other institutions. This shows a very
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sorry state of affairs. On the whole, as
I had mentioned on a previous occasion,
probably the railways think that
medical aid is something like charity.
They must get out of this idea. It is
their duty as responsible employers,
as the Government, looking after the
health of the people in general, to pro-
vide for their own staff, which they
are not doing. In this connection. I
think that if the health services or the
railways are transferred to the Health
Ministry, there may be a better stan-
dard of medical aid. I think the
department concerned will think
more in terms of health than in terms
of iron and steel. In view of the
shortness of time, I won’t say more.
But, I think instead of inadequacy,
I should call it criminal negligence of
health services.

Now, I shall proceed to the other
guestions. This is an old story about
the Kakinada-Kotipalli line, I  have
been pressing this matter ever since
the beginning of this Parliament. But,
the Railway Board have not done any-
thing. They have informed me that
the estimates show a loss on the invest-
ment. You know it goes to the delta
district, East Godavari. The length
of the line is 26 miles. Actually, it
serves a much bigger area. The other
terminus of Kotipali is on the bank
of the Godavari and from there there
is a big delta, which has no railway.
So, the people, for crossing the river,
catch the train here, I hope the Rail-
way Ministry will consider having this
dismantled line restored as quickly as
possible.

Lastly, I come to this very unplea-
sant subject, the poor type of lavatorles
provided on platforms and waiting
rooms. I congratulate our  valiant
Parliamentary Secretary—unfortunate-
ly, he is not here—DNMajor General
Shahnawaz Khan, who had wvery bold-
ly entered into a third class lavatory
in a railway platform. I say valiant
because it requires greater courage to
enter a third class lavatory In a rafl-
way platform than to face the ene-
my’s bombardment. That Is a very
difficult thing. Probably, the bom.
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Parliamentary Secretary has not reali-
sed this. It is quite good of him to
have done this. I would like every
Minister and big officer to enter a
third clasg lavatory in a platform and
see how it is. The point that I am
trying to draw attention to is the pri-
mitive type of latrine which the Rail-
way Ministry has provided. To keep
them clean js one matter. To give
them a proper modern scientific latrine
is another matter. I am told that in
the whole of the railways, there is not
a single sanitary engineer. I do not
know. I personally do not believe such
an unbelievable thing. I would like to
know from the Railway Minister how
many sanitary engineers the railways
have, particularly, the Southern Rail-
way.

Shri Nambiar: None.

pr, Rama Rao: If there is no sani-
tary engineer, I should be surprised.
I was speaking about, latrines. In
these days of scientific progress when
minute bacteria are going to do a lot
of service and mother earth is ready
to absorb a good deal of matier, why
not use the septic tank latrine? Of
course, we see one here or there. What
excuse have the railways for not pro-
viding the modern scientific latrines
in all stations? There are wvarious
cheap types also for small way-side
stations. You can have cheaper latrin-
es, There is no excuse for the rail-
ways or for any responsible authority
for not providing scientific modern
latrines. It is a very big problem. I
must confess that it is an obsession
with me: this question of latrines. In
‘States like Madras and the Andhra,
and also in some other States, they re-
fuse to give licence to a cinema house
which does not provide for a septic
tank latrine. I cannot refuse permis-
sion to the train stopping at any sta-
tion, I think somebody who is respon-
sible should be prosecuted for doing
things in a primitive manner so far
as this matter is concerned, It is a
very important thing not only for the
convenience of the passengers. It is
a matter of health. Particularly, hook
worm and other diseases are caused
on account of these unscientific and
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insanitary latrines. Congress Minis
ters open many things, some of them
very ridiculous, and have their names
engraved there. I would like to men-
tion that Minister who first opened a
public convenience in Madras. I think
it was Shri V. V. Giri. His name
would be remembered by every one
who uses that.' I should like to see ihe
Ministers names on things......

Shri Alagesan: I may inform the
hon. Member that the hon. Minister
who opened the first public conve-
nience in Madras was Dr. Rajen.

Dr. Rama Rao: I am thankful for
the information. That shows a doc-
tor's better sense. Instead of having
their names engraved on every three-
yard or six-yard bridge or some coffee
hotel, the most sensible thing that a
Minister can open is a public com-
venience. I think many people would
be more grateful to that Minister who
does it. Seriously speaking, I once
more plead with all the emphasis at
my command and Trequest the
Railway Minister to see that that a
septic tank latrine, or some modern
modification which costs less. be in-
stalled in every railway station &nd
platfrom.

Shrimati Ammn Swaminadhan (Din-
digul): I thank the Chair for giving
me this opportunity to speak.

Now that we are on the question of
sanitation, I would like to point out
to the Minister that I have had cppor-
tunities of travelling in the Southern
Railway fairly often during the last
few months and I found the bath room
in a very appalling condition not only
in the third class compartments, but
also in the second class compartments.
It you touch the tap, water runs down
your arm; no water goes into the basin.
If you ask the railway people as to
why they were not repaired, they
say, we have not had time. Somehow,
the Southern Railway seems to have
all the oldest compartments that they
have in their sheds. They must have
been used for how many years, I do
not know. As far as ] can see, the
Grand Trunk Express which goes to
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Madras and the Southern  Railway
which goes down south seem to have
the worst compartments, I have had
opportunities of travelling in other
trains also, from Delhi to Bombay
from Madras to Bombay, etc. They
are not really in such a bad condition
as the trains that we people in the
South travel mostly by. I travelled
from here to Madras in the Grand
Trunk Express two months agoe and I
can’t tell you how bad the conditions
were in that compartment. The
women's compartment is  invariably
just above the worst kind of wheels
that are their. To be sitting inside
that compartment itself is a most pain-
ful job. I can understand thal as there
is only one compartment reserved fcr
women and not many women use this
compartment, perhaps they glve us the
worst compartment and put it over
the wheels. That I can find excuse for,
but there is really no excuse for not
repairing the bathroom, the taps
etc., and the running of water can be
made proper.

As to the third class women's com-
partment, I can say by what I saw in
the train going down to Madras, that
at every big station a number of wo-
men got out of the women's third
class com=artment and they bathed
in the tap on the platform. It was not
a very nice sight for us to see, having
to take their bath out in the open when
80 many people were looking on, but I
suppose there was no way for them
even to have a proper wash in the bath
rooms which are provided for in ihe
third class. I hope the hon. Minister
for Railways will see to it that these
traing pgoing down south and trains
which are running in the south are
better kept up.

The train from Madras to Mangalore
is another very overcrowded train, es-
pecially in the third and inter classes.
I have been hearing a great deal about
the traing not being overcrowded these
days, but I find they are just as badly
overcrowded as before, I think cer-
tain steps should be taken by the
Min‘stry of Railways to see that more
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people use the Janata, because I hear
from people who sometimes travel hy
the Janata that there is much more
room in the Janata trains, and also that
the compartments are very much
better. So, I hope that something will
be done to see that more people tra-
vel by the Janata trains which are
really convenient for travelling long
distances. The Express from Madras
to Mangalore really should be better
maintained. What I find is that the
maintenance is not at all done properly
and everything goes wrong in those
trains. In my compartment I put the
bolt on, but it could not be opened
again, and a man had to come the
other way round and he had to use
actually a hammer to open it. That
shows that iy was completely rusted
and nobcdy had done anything about
it.

I just wanted to bring these few
things to the observation of the Rail-
way Minister, shd hope something
will be done to make things better in
the Southern Railway and also In the
Grand Trunk Express going down from
here to the south.

One other point. About three or
four years ago I spoke about the
level-crossing difficulties in Madras
City itself and also at Dindigul town,
and the hon. Railway Minister pro-

- mised that the overhead bridges would

be built before very long. The Deputy
Minister for Railways comes frome
Madras and I hope he will see that
these  difficulties are overcome by
having the overbridge built or started
to be built before wvery long. I am
sure that he knows the difficulties that
the people in the City of Madras ex-
perience because they do not have
this overbridge in the City. And he
has also, I was told, had the same diffi-
culty himself in having to wait for
nearly 40 minutes or so at one of the
level-cressings im Malabar. The sta-
tion is Shoranur, and that is the one
crossing where everybody has to walt
for a very long time, I think it will be
better if these overbridges :are built
soon, and I hope it will be done:during
the next Five Year Plan when so many
amenities far passengers and also for
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roads are given, and I am sure
the hon. Railway Minister will
this in mind and these things will
improved.
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Shri Kakkan (Madurai—Reserved—
Sch. Castes): At the outset, I would
request the hon. Minister to consider
the question of constructing the new
line between Madurai' and Karaikudi
via Tiruppattur and Melur. I hope
the Madras Government also will re-
commend the construction of this line.
We have spent enough already on the
survey of this line. The line has been
surveyed, and marking stones have also
been laid, but the line has not been
taken up so far. I have been repeating
this request for the last three years,
but nothing seems to have been done
so far. This being a very important
line, I would request that it should
be taken on hand during this year at
least.

The area in which this line would
lie is one of the most backward areas.
The people who are living in this area
belong to the backward community,
and most of them are uneducated. If
Government could take up the cons-
truction of this line, it will prove very
useful to the people in this area. As I
have stated on a former occasion,
there are a number of colleges in
Madurai and Karaikudi, and the conse
truction of this line will help the poor
students in this area to go and stuay
in those colleges, Further, there are
important temples also in this area.

Mr. Deputy-Speaker: Is it from
Dhanushkodi to Rameswaram?

Shri Kakkan: From Madurai to
Karaikudi, via Melur and Tiruppattur.
The distance involved is only about
50 miles. The construction of this line
will not involve much expenditure, I
think it will need only about a crore
of rupees.

Further, during the festival time,
since there is not an adequate number
of buses running, the passengers are
obliged to wait for hours together.
If this new line is constructed, it will
help the passengers very much. So,
I would request the hon. Minister to
include the construction of this new
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line in the next Five Year Plan at
least, and help the people who are in
this backward area.

Shri Nambiar: I have got a large
number of cut motions in my name
under almost all these Demands, and
since I do not want to repeat all these
cut motions every time, I shall try to
summarise the contents of my cut mo-
tions under five main points.

I would first request the hon. Minis-
ter to tell us why he has changed the
allotment of Rs. 7-14 crores for the
next year from the Development Fund
to the Revenue Reserve Fund. I think
you, Sir, were there in the Railway
Convention Committee, when we dis-
cussed this point threadbare, and it
was more or less recommended strongly
that the Development Fund should be
increased and strengthened. But to
our surprise we find that this money
that is coming as surplus in the next
year has been allotted to the Revenue
Reserve Fund. The hon. Minister owes
an explanation to the House as to why
he has done so.

The second point which I wold like
to bring to his notice is that there is
serious curruption and malpractice go-
ing on among the officers and high
officials in the railways. It is neces-
sary that steps are taken to eradicate
these malpractices.

Thirdly, there is an increased at-
tempt to ill-treat and harass the em-
ployees in the railways.

Mr. Deputy-Speaker: In all cases
where corruption and malpractices are
attributed to very high officers, though
their names need not be given, indica-
tions should be given as to what are
the specific heads under which these
charges are there. Otherwise, a gene-
ral charge helps nobody.

Shri Nambiar: 1 shall explain the
points later. I am now giving only
the main points on  which the hon.
Minister may be pleased to enmlighten
us.

About ill-treatment, I have got a
large number of complaints wifth me,
which show that the attitude of the
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officials has not improved, and they
are in the habit of ill-treating the staff
by various methods which I shall pre-
sently substantiate.

The fourth point that I would like
to bring to his notice is that the main-
tenance of track and rolling-stock is
in a very bad condition. In many
cages, the repairs of engines apd
carriages are not satisfactory, and the
permanent way also, including bridges,
is in a very bad condition. Something
must be done to improve matters in
this regard.

Lastly, there is the serious inadequ-
acy of staff welfare measures. This
also requires attention.

Coming to the first point, namely the
allotment of Rs. T-14 crores to the
Revenue Reserve Fund, I would like
to bring to the notice of the House
para 290 of the Railway Convention
Committee's Report, wherein it is
stated:

“The Committee were given to
understand that in the next five
years, there would be no funds
left to be appropriated to the
Development Fund for financing
development expenditure, if the
rate of dividend were maintained
at four per cent on the capital-at-
charge.”

And the Committee goes on to say:

“The Committee are, however,
anxiougs that paucity of funds
should not be put forward as a
plea for staggering expenditure
on development purposes, or
neglecting this unimportant aspect
of railway operations.”

1 pM.

With regard to the Revenue Reserve
Fund, on page 18, it is said:

“The Committee consider that
it will be idle either to prescribe
any minjmum limit for the balance
in this fund or to extend its
scope so as to include amortisation
of capital. This should wait till
better days come”.

These two paragraphs, put together,
make it clear that the purpose of the
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Railway Convention Committee was
that the Development Fund was to be
improved. On the other hand, they
dismissed the idea of any additional
amount to be allotted to the Revenue
Reserve Fund. In the face of this
categorical recommendation, the Rail-
way Ministry has changed it com-
pletely and whatever is left is udded
to the Revenue Reserve Fund. Till
now the House has not been told as
to why this change has been made.

I now come to the point regarding
corruption of officials, I mesn certain
officials. I do not want to condemn
all the officers or officials alike, but
there are cases where allegations were
brought against certain officials. These
were brought to the notice of the Cor-
ruption Inquiry Committee and the
Railway Board. What steps have been
taken in these cases? For instance,
I know of two cases—I do not want
to mention names. There were (wo
officers against whom there were
charges. This was in the Golden Rock
workshop. The charges are mainly on
these issues: with regard to recruit-
ment, corruption is alleged; with re-
gard to promotions, corruption is
alleged. Then against certain doctors,
there is a charge of receiving bribes
for medical fitness certificates and
also for grant of leave. This com-
plaint is heard not only on one railway
but on many railways. This is a
general pattern of complaint with
regard to doctors. I do not know how
1ar the Railway Ministry has inquired
into these cases.

Mr, Deputy-Speaker: Is there not a
Corruption Inquiry Committee?

Shri Nambiar: The scope of the Com-
mittee is a little limited. It did not
go into these matters. Corruption
which is prevalent amongst the staff
is not included within the terms of
reference of the Committee. It dealt
with corrupt practices in dealing with
the pubHe.

A railway employee, if he wants
to get leave, will have to pay some-
thing to the doctor. That is the state
of affairs. If he wants a filness certi-
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ficate, then also he will lLiave to pay
something, This is the sort of
thing that is going on.

Shri L. B. Shastri: These are not
excluded from the terms of reference
of the Corruption Inquiry Committee.

Mr. Deputy-Speaker:
submitted a report?

Shri L. B, Shastri: No, they have
not so far.

Mr. Deputy-Speaker: These matiers
were referred to them.

Shri L. B. Shastri: Yes, similar
things have been referred to them,
I am not aware of the details, but in a
general way, I have come to know
that these things have been referred
to them.

Shri U. M. Trivedi (Chittor): May
I know whether the Minister is very
right in this? I do not think that the
terms of reference included internal
corruption..

Shri L. B. Shastri: The matter was
referred to me again. I said I had no
objection if they wanted to go into
that also.

Mr. Deputy-Speaker: The terms of
reference had been extended.

Shri Nambiar: With rogard to ill
treatment meted out to the staff, I
would refer to specific cases; I have
also brought them to the notice of the
hon. Minister. On the Southern Rail-
way, there was an instance  where
railwaymen were allowed to cross a
railway bridge while going on duty.
It was the Cauveri bridge, within two
miles of Erode. The railwaymen were
not given quarters in Erode; so they
had to live in a place away from the
place of work. They were residing
on the other side of the Cauveri bridge
and from time immemorial, from the
very inception of the railway, and even
during war time, these 400 men were
allowed to cross the bridge  while
coming on duty. Recently, that has
been stopped and there is no bridge
through which they could come. They
were not given quarters near therr
place of work. This is an instance

Have they

-
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which I again bring to the notice of
the Minister. I have already brought
this to his notice earlier, but nothing
has been done.

I will also quote another ingtance,
This relates to indiscriminate trans-
fers. Now, when the railways have
been merged into one, if people are
transferred indiscriminately, it is very
difficult for their children to continue
their education. Apart from the diffi-
culty regarding language, there are
many other difficulties. Recently four
gangmen were transferred from Polla-
chi to Pampan, that is, near Dhanush-
kodi, A relieving Station Master and
a clerk were transferred to a place
three to four hundred miles off. The
reason given for this was that they
gave evidence in court in which they
did not do according to what the police
wanted them to do, This is the state
of affairs. I am not saying that there
are thousands of such cases, but there
are umpteen cases like that. I have
given only one instance,

Then again, if the railwaymen want
to make any representations either in-
dividually or collectively, they are not
allowed to do so. After all, this is a
nationalised industry and the railway-
men are the main workers who con-
duct the whole show. The officers
must at least give a patient hearing
to a worker if he wants to say
something. If they come in a body,
the officers say: ‘No’. The meht to
make a collective representation and
present a memorandum is a right which
they should have. Even in Parlia-
ment, we are receiving memoranda
from the public collectively. But these
raflway officers would not allow the
staff to make a representation collec-
tively. If ten or twenty or a hundred
workmen collectively make a written
representation to the officer, he re-
turns it saying ‘No collective repre-
sentation is entertained”. I do not know
what sort of democracy this is where
we have lost the right of collective
representation. This is the sort of
thing that is going en.

With regard to repairs and main-
tenance, 1 want to submit that loco
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sheds are not brought within the
purview of the Factories Act. Though
there was much agitation for it, they
are still refusing it. But they have
allowed a sort of overtime allowance
beyond 48 hours work recently. But
still the loco sheds are not brought with
in the purview of the Factories Act. I
do not know what exactly is the reason
for this, The staff are suffering and
they do mot get overtime allowance
according to rules under the Faclorles
Act. They do not also get factory
holidays. They have got other difficul-
ties. In case of an accident, they do
not get the entire benefit of the
Factories Act. Therefore, 1 would
request that this must be taken into
consideration.

With regard to maintenance of the
depot and maintenance of locomotives
and carriages, I have to submit that
there is a serious deficiency. Just now
an hon. lady Member related her
experience with regard to carriages.
Perhaps she might have travelled only
in the south and found this out. But
it is more or less the same state of
affairs on all the railways. Mainten-
ance is very bad. So also is the case
with regard to engines. The engines
stop more often between stations than
in atations. I have got experience
especially in regard to the loco shed
at Erode where they have something
like 48 engines condemned in all
places and dumped there. These trains
always stopped between stations. It
is a notorious fact. They stop between
stations not at the ~command of the
driver but automatically. Engine fail-
ures are on the increase—that is the
railway term used for it. This is due
to bad maintenance. Of course, there
is shortage of staff, shortage of
material and also shortage of tools.
You will be surprised to know that
tools will not fit into the nut; the
spanner will not fit into the nut. There
will be a different variety of nut
supplied and a different variety of
spanner supplied. Railwaymen always
carry these spanners to the loco
foreman and ask for a spanner which
will fit in, he will say ‘There is no
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spanner available’. These are the
practical difficulties of the staff.

Mr. Deputy-Speaker: How far are
the workers co-operating?

Shri Nambiar: They are doing their
best. If the workmen are not co-
operating, how are they using a
spanner which does not fit in? Some-
times they cut a piece and adjust it
there. Workmen have shown me how
they are doing it. They are doing
their best. In spite of that, they get
charge-sheets for any failure of the
engine on the way.

Shri C. R. Narasimhan (Krishna-
giri): A case of good workmen com-
plaining about bad tools !

Shri Nambiar: That may be true.
Here we are sitting in Parliament and
we go on arguing without tools, but
they are not like that.

Mr. Deputy-Speaker: Our {ools are

only our mouths.

The Minister of Commerce (Shri
Earmarkar): They have other tools
outside.

Shri Nambiar: With regard to main-
tenance of loco sheds, invariably, in
several loco sheds they do not have
proper coal-yards. When they take
coal in the rainy season particularly
and get mud and sand along with it the
coal gets iuto the engine and forms a
clinker, and the engine starts giving
trouble, and it stops on the way. These
are the practical difficulties. I do not
know whether the Minister ever wisit-
ed the places and saw these things,
and if at all they were brought to his
notice. But I can say this that the
officers generally do not see these
things...

Mr. Deputy-Speaker: Are there not
Local Advisory Committees?

S8hri Nambiar: These Advisory Com-
mittees do not go into these gquestions.
They only consider where a latrine is
to be put, where the shade is to be
given, where the fan is to be put etc.

With regard to the maintenance of
locomotives, the Advisory Committee
does not go into the question. That
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must be done only by the administra-
tive authorities and not by this Com-
mittee.

There is no Works Committee. Why
should there not be such a Commitiee?
If there is a Works Committee, the
workers could bring forward all these
arguments, as for example, lack of
materials, tools ete., and the practical
difficulties from their point of wview.
Such Committees do not  function,
either for the workshop or for the loco
shed, and the staff also are not taken
into confidence. If there is any fail-
ure of the engine, the charge-sheet is
issued to the driver and the worker
who attended on it last, but they
would not be consulted and they are
not called in to find out why the failure
took place, The Railway authorities
do not get personal knowledge of the
situation from these people. They
keep these workmen as outcastes and
deal with them in a bureaucratic
manner. They do not take these
people into confidence. After the
Avadi Session of the Congress at
which the Resolution on the socialistic
pattern of society was adopted, I think
these things will change. Let us wait
and see. Anyhow, some improvement
in these respects is required.

Ccming to the increase of the work
load of the staff, this is a very serious
point. Vacancies are not generally
filled up. If a vacancy occurs, it is
made to prolong and on account of
that, shortage of staff arises. Instead
of giving workers less hours of work,
they have increased it from 8 hours to
12 hours and many stations have been
converted into 12-hour duty stations.
Such Intermittent duty is to be allow-
ed in the case of those workers whose
nature of work is a bit less and they
get five periods of half an hour rest
during the 12 hours of work. Without
applying that rule, they have convert«
ed 8-hour duty posts into 12-hour duty
posts in order to reduce staff and ex-
tract more work out of them, Recent-
1y I have been to Gooly which is a very
important loco centre and where
several trains are moving. 1t has been
converted nto a 12-hour cuty station.

-



1501 Demands for Grants

{Shri Nambiar ]

Bo also Tanjore, Chingleput and many
other stations have been  converted
into 12-hour duty stations. This has
inecreased the work load and so the
quality of attendance on the train at
the station is reduced. For instance,
the Trivandrum Express, which pdsses
through Chingleput, used to be attend-
ed to by the staff at Chingleput and
because of the 12-hour duty, they can-
not now attend to these trains and
therefore they can go with some mis-
take on the axle box or somewhere
and get derailed or get into serious
accidents in the night. If you -want
to avoid accidents, you have to go
into these matters. I am sure Shri
Shahnawaz Khan will have come
across these points when he went into
this question of accidents some time
ago. Recently, I have been through
the ex-B.N.R. section of the Eastern
Railway and there the working hours
of the gangmen have been increased
from 8 hours to 8 hours 40 minutes
per day by the orders of the Chief
Engineer. This is absolutely wrong.
Eight-hour duty is fixed throughout
the Indian Railways, but here, by the
orders of a particular officer, it has
been increased to 8 hours 40 minutes
per day.

Mr. Deputy-Speaker;: When does he
commence his work? Is it - when he
leaves his house or when he comes to
the spot?

Shri Nambiar: He starts his  works
at 7 and goes on till 12. Again he
starts at 2 and ends it at 5. Gangmen
are residing far away and so they
sometimes start at 6 or 6-30 in the
morning from their houses and they
reach back home only at 7 or 7-30 at
night. T am not counting that fime
now. The working hours as such were
fixed at 8, but it has been increased to
8 hours 40 minutes in that section of
the Railway and I would request the
hon. Rallway Minister to go into it.

Inadequate leave reserves is the next
thing. When there is an urgent neces-
sity at home, the worker applies for
leave but as there is no leave reserve
he Is refused leave and sometimes
compelled to be absent with serious
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consequences later on. The question
of inadequate leave reserves and
increase in work load should be looked
into seriously.

With regard to staff welfare mea-
sures, Shri Rama Rao has made it very
clear that there is so much of inade-
gquacy in the matter of medical faci-
lities. On the question of T.B. he said
that more beds should be wvrovided.
What I would submit is that with re-
gard to T.B, patients, the Railway
Administration do grant leave assoon
as they are known to be suffering
from T.B. the leave generally is for six
months or a year. At present, the
leave is with no pay and what happens
is that the worker got T.B. due to mal-
nutrition and when he is undergoing
treatment, whatever wage was given
to him is stopped and he is sure to die
in 90 per cent of T.B. cases, the rail-
waymen never come back to dutly but
they go to the next world and iaat is
the unfortunate situation. Imagine
that a man who is already suffering
from malnutrition gets np pay for
12 months or so. How can he leok
after himself and also his family?
Naturally he never comes back to duty
and that is the pathetic situation with
regard to railwaymen suffering from
T.B. I would request that in the case
of a railwayman who is reported to be
suffering from T.B., he should be given
a minimum period of leave for 6 or 12
months with full pay. The Railway
Minister has got a duty to save the
lives of the workers and thelr families
and it can be done only if they are
given leave with.full pay for a cer
tain minimum period. I hope the
hon. Railway Minister will certainly
consider this sympathetically.

With regard to medical examination
for staff in loco sheds and workshons
at the age of 45 or 30, I do not know
why it is necessary. I can understand
a medical examination of that nature
in the case of driver, fire-man or
station master, on whom the responsi-
bility of the safety of the lines
depends. But if a fitter inside the loco
shed or a workshop is to be examined
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at his 45th year or 50th year and
condemned because his eye-sight is
weak, what is the way out for him?
Therefore, I would submit that for
indoor staff like loco shed men and
workshop men, there need not be such
a medical test at the age of 45 or 50.
1 find nowhere in the world this sort
of medical examination. I hope that
this point will also be given considera-
tion by the Railway Minister.

Mr. Deputy-Speaker: Does he sug-
gest no examination at all or only a
lenient medical examination?

Shri Nambiar: No examination for
eye-sight is required.

Mr. Deputy-Speaker: Can a blind
man do work in the loco shed?

Shri Nambiar: He is working al-
ready.

Mr. Deputy-Speaker: Therefore. all
that the hon. Member means evident-
ly is that there should not be such a
rigorous standard of examination as
in the case of the station master or
the driver.

Shri Nambiar: After all, he may
have some defect in eye-sight at that
age. That is only natural but that can
be corrected and he can be given
glasses. He should be given leave and
other amenities so that he may im-
prove his eye-sight. In many cases,
the idea is to remove the worker from
service by this means and thereby
reduce the expenditure of the Rail-
ways. A worker at 45 will be drawing
more than Rs. 100 and if be is declar-
ed unfit as a result of the medical
examination and another recruited in
his place, there will be a saving of
about Rs. 45 because the new recruit
will only be started on Rs. 55. I object
to this sort of wvictimization of staff.

I would submit & few points with
regard to my own constituency on the
question of remodelling of stations.

Shri L. B. Shastri: The hon. Mem-
ber’s time may be limited or else he
may get tired.

Shri Nambiar; If I am not tired of
sending in about a hundred cut
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motions, how could I
speaking on it?

Mr. Deputy-Speaker: It is a gentle
reminder to me that I have allowed
too much time for the hon, Member.

Shri Nambiar: 1 am finishing ore-
sently. As you all know, Tanjore is
the granary of the South, but in Rail-
ways in Tanjore District there are not
sufficient goods sheds to keep the
paddy and rice safe. Paddy and rice
bags are lying in the open, exposed to
rain and sun. Koradacheri is a very
famous centre which exports rice and
paddy and it requires a goods shed.
Remodelling of certain stations is alsa
required. With regard to over-bridges,
I would submit that most of the sta-
tions in the Tanjore District require
attention and even with regard to
level crossings most of the stations in
the Tanjore District are wvery bad.
Take the case of Needamangalam,
Tiruvalur, Koradacheri and Kumba-
konam stations.

be tired of

Shri Alagesan: I can very well sym-
pathise with Shri Nambiar for talking
about his constituency at this stage,
but I thought he would speak for the
whicte of the Railways.

Shri Nambiar: This remodelling
should be made possible ang traffic
should be allowed to proceed smooth-
ly. I am speaking not for my consti-
tuency alone but for the Tanjore dist-
riet which is the granary of the south
and which exports so much of rice for
consumption in the whole of South
India and sometimes that rice comes
to Delhi also. So, facilities may be
given at these stations which deal with
so much of goods every day. Thers-
fore, I submit that these points may be
considered and sympathetic action be
taken and the stafl also be helped.
This is my request.

ot gW TW : SYTAE AEEd, #
WIYHT F9ETE FT E oA AW
T w7 Hr far &0

frege g fow &9g wEAE A
ot 7 gF ag wmarEd faar ar i wEn
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g aifs = aF § -

“As regards village roads, the
broad aim should be to connert
the more important villages with
the marketing centres and district
headquarters. The absence of
sufficient mileage on ‘illage roads
is & serious drawback in the sys-
tem of communications. The State
Governments should pay special
attention to the construction and
maintenance of these roads and
for that purpose, enlist the co-
operation of the villagers. In
certajn States, village roads are in
fact being developed with the
active co-operation of the villag-
ers themselves who contribute a
portion of the cost of construction
by way of free labour, free gift of
land or money".
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Shri Matthen (Thiruvellah): The
Madura-Bodinayakanur line which, I
believe the hon. Deputy Minister
knows more than perhaps the hon.
Minister, has been recently restored
to traffic. This line was constructed
before the war and it was dismantled
and subsequently restored. This lins,
passing through a very scarcely popu-
lated area, has never been a remune-
rative proposition. Even now, there
are people who wonder whether the
operational cost would be met by the
running of this line but the traffic is
very poor. There is, however, one im-
portant factor which can convert this
line into a very useful line for my
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State as well. From Bodinayakanur to
Devikulam the headquarters of the
district, the distance is hardly 20
miles. Of course, the line has to pass
through very difficult ghat section. I
tell you, if this line can be extended
from Devikulam to Cochin Harbour it
is going to be a very very promising
proposition. Sir, hall way to Deviku-
lam is a very populated area and tha
line will be an earning one. The
second part of this line is & very im-
portant plantation district of my State
and the line from Cochin to Deviku-
lam will be a very very profitable
line.

There is another importance to this
line. You know that Malabar and Tra-
vancore-Cochin are all very populated
and rice-eating areas. These places
were so far supplied with rice from
Burma. Now, on account of our drive
for self-sufficiency, we grow more rice
than we need. I am told the require-
ments of Travancore-Cochin and Mala-
bar come to 2000 to 3000 tons a day.
We have to cope with this demand
through Shencottah ghat section or
through Dindigul-Olavakot, when once
the import from Burma is stopped.
But, if a cross-section is taken now to
the west coast through Devikulam to
Cochin, it can certainly supply all the
rice that Travancore-Cochin needs.
The rice has to come either from Tan-
jore or from the Delta Districts of ihe
Andhra State. In either case the most
economical transport is by rail and
these two ghat sections T am told are
unable to cope with the traffic. There-
fore, if the hon. Minister will consider
this proposition, it will be a good
thing. I am afraid this proposition has
never been seriously considered by
the Railway Board—I mean extending
this line from Bodinayakanur to Devi-
kulam and from Devikulam to Cochin.
Of course, I admit it is a difficult sec-
tion, but my request to the hon. Minis-
ter is to instruct the Railway Board to
study this question and see the
possibilities of constructing this line.
By this it can save all the mcneyv
which it will need for the transport of
rice through the ghat sections and for

10 MARCH 1955

for 1955-56—Railways 1510

which the lines will have to. be
strengthened. All that expenditure
can be avoided. ’ )

There is one thing more. If this line
is constructed, it will bring Cochin
within 100 miles of Madurs. As it is,
it is more than 250 miles via Shen-
kottah. I do not know whether I hava
impressed the hon. Minister about the
importance of taking up this line, but
I would very earnestly request the
hon. Minister to undertake a study of
this proposition of extending the linz
from Bodinayakanur tu Devikulan:
and Devikulam to Cochin. It will aiso
considerably strengthen and feed the
Cochin Harbour.

My friend Shri A. M. Thomas prass-
ed the hon. Minister about the eletri-
fication of the new line from Erncku-
lam to Quilon. Sir, that line has iu be
electrifie] one day or the other and
the sooner it is done the better
because there is too much traffic. It is
not so much of goods traffic as
passenger traffic. I may say that due
to the great efficiency of the motor
systemn in the Stale you need Stations
at almost every 4 or 5 miles and these
steam locomotives can mnever take
power and speed so soon as the elec-
tric locomotives. If for any reason—I
em sure the hon. Minister will eleciri-
fy the line on account of the large
supply of electricity in the State—
there is any delay In electrifying the
line, I would earnestly reguest him to
introduce aesel engine a< they take
speed in as much time as the electric
traing do. Therefore, Iwould earnestly
request him to try this new line with
diesel engines. I may say that the
trains are always crowded in this line.
The same applies to the line frem
Quilon to Trivandrum as well and also
from Cochin to Shoranur and Shora-
nur to Calicut. If the hon. Minister
finds it difficult to have electric-driven
engines, it will be very very helpful if
ciesel engines are providel. Wheun the
lines are electrifled—and 1 am snre fi
will be done very soon—these engines
cam be diverted to some other lines.
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A g @i oo us Gy ofar ¥
@Y § gl A & ANEHAF T A
2 AY 7@ 9T WA A miEEy
TN rEava g1 gUH R A
W WE T AW 41 dle o THo
Mo, AW THH AEET W AEEF
IS TR FE A, T E TR TREL
gguﬁ“’ {0 Woﬂ'ﬁﬂﬁ'ﬂ'{ &E‘l’
T T .. .. ..

st g®o Wto WRWt : fHT wTo
ﬁoﬂ'ﬁcml

dfex To Tao fewrt : S &,
%to o WTe AT ATfEAT TF TAT
AT 7 IEwT AW W foar av 1 F
g9 fasiy so@ 7 Fgm WwE g,
fad g #ivT FLaT § o 99 T T aw
SUTET qEAE & A | ITA IHE A
o AT F foew W o & oF e
gy ot fs frrmr ag #9 vmar ar 3
oroEa feTar A we &g e ok
£ gyt & wavey froar & @ &, I
7 70 RAT F TN F ©§
gfrer ¥ AW 9X TG T FAE A
agfet € Wi o % aw €, TR
A A MW, s qu AT
o & Fifod, o gamT d|r gw A
T 3 g, @ g% qarfas gy s w=
WTE H T g A BT Y | F W
Faes fF @ 18¥R X OF e o
T g7 s fod I 9= I fe
F1 T<fwe €z A 7 faar v o
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I o1 AW G Wi miear @
it € 39 ) ¥ W) g A A S
I et e I ¥ qFEe §
TR T | faedr g 1 gwrd fawei
%t wefam 4@ @iz, Agr @k 91
foae e < F F19 ZrEE A
iz ot § W\ T 10T @ 9 W
oI R W wder qEEh @@ g
A FL T THH T 97 ATT Fgray fawr
AT WTRA § g TN A
o fefipwedt wl st dar o= @l
R ARET T F I AN A T
FT 7T 97 7 t A = e
X F9 aF qg 99 FL I g AW
q TG FET AT FHA |

st Q&o alo WrEAl : Fl TN
5 fo Fer o ¢

gfta ¥o TR0 farmt : YR
H & T & I AT AW F F
q1, g9 AWiA AT Emy w7 oav fE
o 77 oo § aw st & |
ogr grar, 9, fer o wiw # T &,
IR BT AH A afF WIRF I
91 T #, A7 A9 & A2 AqF 0

arF .

ﬁmoqmﬁg{ﬁm ‘ﬂT\ﬂI(
@ 7 fyar afewafew afe=wr)
g AU Wi F 9 & o il
7w & fa & o

dfsy ¥o G framd : A% &,
STEHT dF AET ¥ 4T dEmEr ¥ S
s | ged o fawed Tl &
i, ATw AW arel el & ey §
wrer fevwa § wiT weww & Wi A
qHY 9T G WY, T AT $F
gee foqT S At e E )
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[dfew o w0 fard]

™ § Y @A AT W I g1
oI 7Y AgRy &7 e KA |
g1 39 f @R & a9 a9 W
Ty @ W fedt fafree A
w71 o1 fF aga ¥E & fomeaw
T qm mfFEmie & TEd F @
a1 F w5 fr o g wn
& q ¥AT W § I (gt
feear) @t & =R T TE e
HT9® HEA et T w1 fedraw
M F a9 A1 Aga fF w9 § AR
TEAES 37§ 99 aaiw T
FEE AT FT H % &
& Y & fomd FRW § AT WOAT
famE & T g0 @i 9% 9g9a § |
29 AN #1 I9% A9 TEEE T T
& o 2l 39 & W 99 "} aral
¥ ard gt § W gW I aweIn
oT grefrcs © AEE W §, "W
fafreet § W I/ =oew & FTOT
I X wrawr F7 e g o € 6
ITH GG WY T AW T A A
art & ofF gw AW A W gArEl
& mfeat g § v g s ag
WA @ENA
MYE! qaeTS fF 7 feny fr a9 g,
AT T AGHT A GIQ F A §
T ¥ AT @ AT | TSI
¥ wurer Gat & oy w0 WF IEw
fte fedt fafaee amea I &1 W
& A &I, WY aF A /AT AT ALY
g9 | OF waE Rl gE Sew
% taar o f& 1€ saredt 7@ ge,
fegar % =T foram ma &, fe o
ATaT A IR A F T = g
a7 1 W 97 & fF S TRl 7
> wfeaT 4 SEE TEEE A )
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ST STHT AT AT SEE dGT Far a6
e SwasaeA2d | Wy
T O AEAL I § 99 a9 H1 T8
TME | AR AAS F Faran @ e
‘g ORE dw AW I o7 F
qar f& w1 qEaw twmw e m,
i AT 5 A g T ), v
ot g WA 0 G A gt d
it 39 fa @@ & 9o 29w @
F fo mar fF 27 79 # feeet 32 €0
v o gom a1 6 wo fme s &
WE, 9% e foraT 4 fF 230 fire
g1 FF I oD ¥ g
fF mi T W § W fawT
T A TEY F}E W E 7T wEd
wfees 23 AT § W 9T g3 a
& g @r a1, g § s ww
‘zmam fr A’ AaqEr @
AN fTareA" F v ? oAt e
T AT WWET & 1 A9 Feee
T & faw for | & g e S
TR gE A 6 e =g A
AATET WE | W TR Fzar ot fadt
afer o 39 ™ ww fr AT
ware fear a1 9% @ow € g 1 or
THL A qF AT FA § AR 7
g &R dmm . O A g e §
fomaT UF TR F 7 "rawr fzar

AU AT S & A9H qAA @T
AR E AT AT F A1e FfHw F
g1 gore fas & qgoen g1 ¥ feer
E HX Hgwa A1 d% 9 & foaq O
T FT ARG F AW A & | A
gt fege 7 e & 1 X fome
9T IAET 91 w3 wfaw s
odYo To ANT IAFT fegz azaaT W
7 7 afer SWg ¥ a9 § AR W
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fewe 9 3 WA AW g & e
T IEAE | TH A § a4 HEHAT AT
¥ wF & wfew 2 2 &, gEe T
g1 € 98 98 wifaw w3 & fd v o
2 FT foge wowedl 7 fow T =«
W | W1 SR AIEHT § IR AT
St & o fowe ¢ TR 29 AT AT S
TEHT AT & 92 FH GH T T TN AW
& W 3@ a@ ¥ A9 U9 =9 w1 9
BT & | WA FT QA A T qIE AT
g & 1 fe gt afe w der
¢ a3zl @ % fore o € afe
it ¥y g fwar T o

o% 0 2} OF A9 €T § K q
wE WEar g1 A gn fE =E
S aTE T T e wgEET FT
e § uF Fmex T oW
3 I ¥ % faF ot o= gme
o7 IHFT TH< A a% A1 399 H AE
PO AT I AW @ F W N 3
R ¥ § urEie § ST AT 93,
FY RETAT W16 FT AT AT A6 FH
T &9 | 9% qG T §, AfE S
qEET A AT ATE ¢ WX 2 e
g g% ford ag gfer i &0 W
W | A& W fF aw 3 6 v\
a% ¥ g fod @ Wi A & fed
Tz 9T Wi @ g | W A I
w & @@ FEn o4 A AfEd
@ g ur f& W1 Fmw § WRR
& wifeed & w1 9% "EH § SR
IOH A g AMMEE 9T, S TE
& T IEH § 1 ST AT | IR
w1 s o e € 3 o fod
dar gz & 7 TH A@ Y WOR AR
Forer sfEd o

a1 dEre fefedifaa =
¥ o ¥ woafer & faww 7 ) ¥R
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T e § 3y T WwiET W
fafrraer e faran €, & it s =g
fafreraesr @ w2 wan € fF s F
o AT AEY | ST AW 3 uEe
¥ =T e & € ww E 17 7 fafaet
aee #7197 fET g1 | W AR @
wara w fF g, e g, 18w ¥
T T T I AE AW g femv
a1 afe wa sawt g < fegr s
T S 4 €, © T & wf
o9 a% AL qw ag g fafgar wwr
ifemanigng ) gwama
fafgat st foey & o7 aga T
g § 418, 941 & B9 F 91, agq
AT G0H F TGS A9 H AT & 91K |
AT IR 9T & 9919 a7 9g9 ane
wrar 2, fe fadr faelt, afew saax
T 3 g g, v A
aFwaT | Wit 3 9w el fagd
Fam 7w § f5 "= Omm & i
THA | FfFT IET I oG WHT
a% 4w § 1 fedt fafaeex awm
T E, T w9 g,
#F A I § W W AT qET 4T
JEET TS AT TG0 AT E | WA
&9 ST & Fgr 97 fF & |6 "$nwr
aga o s fora %, 7 ol & R
foar %% 1 a1 2w a7 wuwt foewm &
G g, AfFT W WEET AT T
#< ff ot fooaw 7% 771 o0 &
I 9T S  FRATE FX AW E A7 T,
ar zw St & Fr o § froaw A
e v e &%, w6 foe 7 gw oS
ar gft 7 ey & fRdwr T

At Tme WAlo WrEW! ¢ TF ;W F
T FT AT ATRAT § | TE ©UTH HTTH
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[ g=o #ro wreAl]

drr 7 § Fr aw o wga & f W
fawras fow w7 7 59, o e
wit frs fer 1 o A W
£ 1 W & AL AN, AW _qC AN )
e oo ot feedt fafrex d sar o
I 7g 91 {6 W16 & ATAGT § AT Y
T g & % o= ) Fommw fafrex
‘¥ ura, e fafre & o, W8 I
¥ o, SEe & o s arfmie
¥ AIEl & U AT § 0T e 9%
g g fs W v =g Ao gl
at & & fewr i den
T 2

@ A ¥ uw Afer F o @
A f fFwed owow @
arET gt @, I N gEd Asw W
gt | &W aTa Y e qHE 4T 9@,
& Zart ame ga oo ofY mrEr
THAE W F9 ¥ A G WO &
o wfer w7  FF & s o ags |
#1E A faaa @, 7 @1 oW, ST R
STTYH ATHA T & AT A9 qH
St ferTae F a9 FEaT § A @A
2 wofed s I wOAr A
formr 3, Afew oz 5mm Fom f7 o=
FIF #eT T g9 A9t afawa & -
fas s F, 7@t afew aw & 0

dfew ¥o Qo faardt : gw wm
@ afqge 1 o@"  TE TS 1 T
1 ganferm A7 & fF dwei 38w w1
&g ¥ aga 99 f5d 9 § ar
st forea & 1 9w T g o
2 5 @im &% §, SO% 9X foew €,
M ag =i 7 58 € 9T Miwarie
¥ wad aax gfawew AR dFe R
gfe & sfaew §, o e &7 s
wst feremr agar § 1 O &E FWw
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F 7 0% 41 F T 9 AT A
fAwT & g Foie fed & saw
warw @t & swwan g fe el o
F A W S E, afeT S 9
FHARY @ T, 9 9 % TEE
Y gvr 1w fwwa &, o7 A A
H adf " €

F & T IET FT AT A G T
™ AN FY A TR A AR FEA
MREEgFramasand § fax
TeEE 7 o OF @ W0, ST oo
S A a &1, forsr gare afe-
FEY Iy wTEe 7 A e F 27 faw
fr 55 wwm & s 7% 7§ g
a2 T, F 7 awa fF o 9w an
At guF ag Y | AfeT we e g
5 3 el <Y Wio €, o ool =
fomat a0 e S & T § faw
srAfREe fegwt & sor O &
LER I L R
§ o gul =t w1 w9 qEEr
T IR FIRAATH A
# o w40 AR g ooz S g
=W & T S ¥ sy IR E )
mhﬁwmﬂoﬁnﬁﬁmm
ooz A frem 3 fod oF g
o, a7 I qF AT W A A 9T
g T & 1 9y o 99w R
feqrédz & faaafear & wifa=wis A
o & 1 97 oy 9 gt e afew
IR A TF FTH F G v v g
wife = 7 w0 § o var A &
# od & g g fF w99 &
A Tw Ao S gawr Ol ¥ J=dr
U H ATEd | TH a9 1 91 Y
Hier &1 9% w & Hifagrd omr
qEaT & WX 99 W & QU g I &
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R0 AT 3y W & T T
wa o 5 oA g # e A
[ am & & wwder & f6 w9 9w
& a1 A frere & el s A e
7% & T 9 F Fror T A A ey
AR @ T A AT FfAd

Mr. Deputy-Speaker: Fandit Thakur
Tas Bhargava.

Shri Dabhi (Kaira North): I want
to bring to your notice ome point. I
request that those Members who have
not already spoken on the Budget
should he given now an oppartunity
tn speak.

Mr. Deputy-Speaker: The hon. Mem-
ber has not spoken.

Shri Dabbi: 1 have not spoken. My
point is that such of the Members
should have an opportunity to spesk
now. Somz have spoken twice.

Pandit Thakur Das Bhargava (Gur-
gaon): 1 have not spoken sc far.

Shri Dabhi: I never t{hought of
Pandit Thakur Das Bhargava at all.
Generally 1 say that some Members
have had more than one opportunity.
Another point is that some regions
are altogether mneglected. That also
must be taken into cons'deration. I
lrave alwavs complained that nobody
from Gujrat is allowed to speak.

Mr. Deputy-Speaker: Certainly, I
will eall the hon. Member. I have got
19 names here. I have called 8. 1
intend calling the others also. I am
calling from this side and that and
trying to distribute ihe time. Some-
times I forget to what particular area
an hon. Member belangs. Moreover, 1
was not present here, nor do I know
who has taken part earlier in the
debate. Therefore, I appeal to hon.
Members themselves to put a restraint
on themselves.

Shri L. B. Shastri: Shri Nambiar
should have exercised that restraint;
but he did rot.

Shri Nambiar; At different stages
only.
702 LSD—3
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Mr. Deputy-Speaker; First Pandit
Thakur Das Bhargava will speak,
then I shall call Shri Dabhi.

Shri Neswi (Dharwar South): I
have also a grievance. From Karna-

taka, Members have not got a chance
io speak.

Mr. Deputy-Speaker: I will call Shri
Neswi also.

ifer smT W wew s
fet ofivt 9w, T = & awe
T AT §F T A H a1 a0 Ay
2w & o oot w N F T
W F e § A gadr
9 faamy a & §8 A9 3@T 1 fwe
FT A UTH TAATL 9T gATE A £
T2 faega fom Wr e W W)
T U FATT A W faar o g
AT AAT TG F LA T AT A
§OT N1 AT 9 OHT IR IR
T g dw fr & wwwan g 5ot gw
WA T O & wd e oW
=4 fafrex aw w1 o g
HfT g% 99 & a9 & W fafres,
fet fafre Wi oifwamEr =
HET T TF A9 BT YT AE T,
IqH ITHI TE SR AE | AW A
@ g & f5 o @A ff @ W
ot § | T F o WS § A
Tl ATt § awa § & o Sy
T T I AR E | TEE T 0T
T § I A oA s RrEE
ag wET T WA T o e wiwoaw
Tgd € fF W gt 9w W)
grarar st gn s A S anfr dw &
oY SqTET IAf g | T A A Ay
A dWa & fr  fomt W fdardy
T 9T W § & &2 TAAHE 9T T
9REY & | AT g FleE I
T 59 T ¥ fF g wwowre &y
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[dfe arT 2re W]
wfew fawr afer 3o 290 48 T
foadt W @ fF dwad of@m #
Wi Zat ufaT srawEs §1 aghad
& wEe 1 F "weer g fF o T
TaiE e ifear & fafret &1 @®
w4 § fr ag d%9¢ ofw v =0
o & T A e FL 1 FA
! S 9ET I AT AT FAAT AT T
g %% W19l $1 =W F @ | IH
TR AT BT TEAH T WS FEAT 47
WX 9 T@d g g e A
A A qE A ol iR e
4 | T THI EH [E WEAW e
FE X FHA@E N W1 wE
FEA i GTET M S4TC FT ®E |
A A Ao s A g R
¥ d%a¢ cfome &1 9% seT =W
foar s wnfgd 1 W 39 EW0OR
IeTE G20 EA WX q oft HEgw T
o Tt e Y < ot wrf e e
ST@E 1 & A 9ad A 0F FAT
wean g 5 g femfew F a7 « e
fs € mHe Rl =% § W
ATE wow # fawr T v ow
A TR | qg TE A fafrex
¥ T UF 9ga & wg a0 W 9|
¥ o w1 ¢ fr wifs s e 7
T AT 7 FrE fawifar T o wiag
B W g A FT A9d | § dwwarE
T a1 FE FT AW EH AG Q@
o7 7 & a7 Frf F1E A a9 §
99T # 91 w4 ¥ frgEr gar e §
Ius & o= sw@r g 1 A F
o W E

FTAY AEH TH, TANT T mHaen
gz | srafq FT § AEw sy
grar &, EHT 7 A} AgrT, WEAT
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& oft ST wegra W1 9 w=g |
ff 9T T | A7 T A FE AFATE
Tt A States # ¥ 99w a9 T AT
fager g T €, T § fR
¥, W & forg ¥, aeei R faae @
AT g gEt foge & 99 dom # gfe-
T g fagEr g & Wik gfamr
s ® e famr W) e
o & 70 stz |

Mr. Depuly-Speaker: What a bathns

to compare Kalidasa with this.

Gfew sTET TW WHE  : AEE
¥ EET ¥ AT AR weE 7% fag
FEqA W FTATE & | T @ LA ar
W § A T & B FE | W g
Hr o wEE T AT WA Ao
A T g B AT w1 oow afe
T AEF T @A § W WU W
Fgd a1 7 e fafret agw
T T WEwHd ¥ wiewrEr w7 fagw
# w9 0 g § 5§ o e Ay
T W S § | T F e gl
W& A § afer R food e
qfaw &1 femede W & WX ST
ag o § f fowr o & T &7 A
from of 7€ & 7@ W 3 A
foFar o | e W A T i &
AT T WIT FQ AT @ § FF qai oo
Fg {1 e AfeT gl AR A
W TG FE =W T g oew
0T g FRT T E i domw wEET A
@ Ak 7 o fawfar w@ &
Ao ¥ od s AR E oW
TfFera ToF #r acs ot fomg e
7% 2fed AT wF A i o e
fifwd | W Efw § F oo =
AT WA AT WeET ¥ gred #Y,
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HEIL ¥ qFET & J1 FAGL § [ET
w frem 3 1 T TR A W ey
e fiw i asy g ar ag &2
fifgg | foelt T &1 awr F g
qTH W7 I IEG 5 & A T2
foreelt & 7@ 9T T AT § & wrE o
TG 5T a7 G T AT 78 T
fasTgm war | ww oW W
TE ¥ A A TG HAT AR
& @t = dorre R % et =
T 2fd 1 e gz § e e F
o9 F @I TR w12 F owdw s
g fF i w2z qedT +r famfor &
9EETE T FL& gATL T T T 9Th
dfed 1 AR W gy e W i
9wl W g 3 WA @
IR A WY 7@ 7T IE ATET Qg |
# AT TETTEAT T H AT &
¥ W FCNARAE | A A R
[E AT A7 Ag AT F IEA F
fegdza st 7 N1 wx wWw
ot ATER T A ¥ fewdew w7 wf
I fRaTamFAsm a
AT s R & o Goaw
7l & W g wIHR WG * Frd
%1 @ e fager e &, 3w
THT AF F FT wAT § | SofeT oY
arge werd ¥ faii F fewdew v dt
wE ot g e wr w7 Aed |
g9 Ty & fF oW 5§ 9T 8w
e #7 @ § W @ swIRE w0
feg #2 @ &1 woit aw, T q@ g
w1 W T AT AE S AG) fear
g1 %W fred gF W 3 wn
FRfemd | & A aasae
@ fo & fiaet & Tems 3% oY 3=
drr &Y uF A 283= F o g §
I q0F fror wwar 71 vww fog
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#IT AT TIAT TET AT 4T | IqF a1
w1 oo a1 Afsw 97 o 9% Fee
=rw § o gt & | T 5w omw
2z mdwe #t fawfar s at e
qgd & geiir 79 fr & s oW
TE ATAT FIQH ATE | B T
F T = FATT T 9 FASAE T @
AR T 0T 1 AT ag S g
7g o fod saw e § 1 e
ar g e TEade gk AT 39
g F Wi 6T W aw W A
g fs we & maae famifoar &9
ar wd F v § e o A wewr
Y ATEAF § IAF 419 H W9 L T@THE
1 7 " difod o
2 P.Mm,

it Qwo ato WrEWt : AT WY
qF WGET TAHE F ae § @ a2 At
T dga g )

Wmm‘!ﬁl‘ T HTIHRT
e & gErg qte @ f
T AT T Y G

¥ o 4| #1 O WX A9ET
davorg faamT s § 1 & 83s-
3¢ ¥ wF GE O R I gwET
©RSE  ( Harana Express ) fgame
¥ faeelt argtae Wt o ) femow
faeeit & ot 31 %7 ST € | T S
# 77 M AW WX 92 K GO F@v
9t | a8 ¥ A g O I 9 6K
g 9d T a9 wT oF W) wE A
)} X I ToE OF 91 & q @i
TN o | 9w T feor feest
& {rga® %1 OF AT € WET 97T WK
ST HE W 9 FT arqsr fawe dar
qT &7 UF FIGT Lo WAT SET AT
ar w IEE W & o & qweer
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[dfew a2 2 wrta)

Ffod | oq grew a2 & frosw oAt
WA &7 AOET WE & AT o §2 F
Tq FTT &, T qZ FHAT W@ AT
w2 F T G AT | IEE AL H 9
sTasadr A fafaeex 4 37 &
T A o 91 W) AR A off g
/g w1 g eeRd famrE w0
# 7 T wvgan g gAra feaw
&7 C1 4g I9g <&aT § fF o
W g gAard samr @
# rgar § s o el amdr g
& faeelt o a1 i ¥ faweit o soz
A ¥ feud ¥ 9 5y
T AFAT  FF TZ TEEIAE
AT § | IW AR a1 WO A9
& Fferie a1 gufea fmar w9 97
offT oo § 77 i w5 W
Fram aga w0 afd | e W
¥ T TR ag A @ Qfww . #
@< ¥ W T ARAT § R owme
fegmm & @ T w1 @ dw
W drged | afew mefeamewr doad
o o g % W o s e
TASAG TG AT | T T T
o T ¥ W A oA s
far o= & T o § wieer =
T I | e ¥ fR A aw aw
T A A § 1 TER At e
7 qEW W oA § WR §E W
af 7% dfeai v A T A E
wfe feae & ot 398 & o g
wifodz  ( immediate )  Fudw
& & e gE A W
e 1 quS & arfE e #w
& fTET W o AT e aw
BT wT g Wy A B awrd &
EERTE
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A € (tooush) 3 W
qAT O 3 off Qe A § o et
¥l sy ot ), ae dw o
HeT W%t | W W v Ayl
Ay FAFHY W GET @
#ffad f& mfsgi & v o g &=
am § wifs e w1 agfoma g1

E ANE R TF QD AW WK
ol fagaa A s wCiT & 1 TR Ay
¥ e wiww § A § o w6 |
@ Wl e ¥ A s
A F AT FAT AT | OF 9 AT
VT 2| TR AT TF AN T
e @ T Ur W owfew §
W A IZ 9T WET a4 g AT
T AR §I g 9T ¢ ) A O qF
TR THe W W\WEI § 7K I R
o2 ¥ g & | TEE A 9y e
fr a8 &A= wian @ W a= 9@
AT & | 7 WA §K A At T
FIQM AT AFTE | qG R @A 7
AT HEfAd 3 F ZTHIE ISTE FX
far g\ Auawat g e e
T I OF OF W 9 F &
AT Oy 92 frawa e ifew
#1 @er @ A @ feE F aww
TR 0¥ 9K ¢ wR fafaw smew Wk
FEF ST T TA TR T M
g mrwmar der gw wlEw @x
wE @Y & | Sfe gy awee S9F
Tt g3 T 1 5 A
1 @ & wgr @l W WE wlaw
T QAT | T WE T AT FwA
FRATRMAFATL | # AT & 7
FCAT gl § o R RM Agi X AWl
*! gpfeaa &A1 gy & av ar at faw



1527 Demands for Grants

&1 87 7 ¥ w9 agi 72 & mwfat &
wh Pt mfs @ 1 0w wredt v
1 F 7 926 w7 fors gt frar &
5 &9 g v g7 e e & 1 @
¥ A w T T foeem € AR
7% TTga & fr & 9g farpram 1o fafrex
ATgT % 9gET § 1w &% o
g ¢ fomr & art & & forw war ofew
#F I o FCF oo a9 oy g
FTT AT |

frag™ o = 39 40 faoedr ¥
ST A W § AT W ArfgarT
feewa @ w9q Fg WaieT s e
g | ¥ qOg 97 gEen arfgarT ¥ @
ST AT A HWE | IR et
T A T oqr AR WA W T
T & % I9% a9 =% @
2l ST REEARTETE | T AT
®EE § A AR off aga a3 Im
FAXE | I 1w wre ¥ e
g e |

TF G 4T 919 71T %5 $C &
FC g § 1 free e oeea
& YR WA A 7 s gem o
qF TE 77 3@ T A e gl B wwr
9% 3= ATl w1 F R A A
Ty 9T | T 7 wesr ur @
qr | #q £ wdar # qeai ¢ fe 0
AT T BT AT F 1 W T
it fEPfragmdram qoafen
W oS ® ag WwWer o
Wi & 7 g ¥ o7 § =@ o,
R & S o ot e e =
frgmse @ R g A T ¥
e oRdY | # wTaT A fe e
¥ e T 9T A T | o AR
#7 5w M ¥ A w7 Tl AT ) oAg
T T a7 T OF 5 W @ AR
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adtom ag gwn fF ag wfesr R0 fame
3T ¥ el s o Ta < Aoy F g
aer A1 = fem § I g o
Tg R T A F A F
frge famil s & I9W § T8 W
W &F A0 7 "/ AEEr 8 @
TR A I & A | F T €3
Zar § fF agr o @ A A #rE e
78 war & fF miear a9 & ogeadt
Favadl | A A ¥ S aga
FUTET @Y FF 9 Oy ¥ fael o
i wifrw v & | =g & mfew
Fft off T o T g &
¥Fonfr s g dd awm &
WS § quge g fear & 1 saAr
FE FCH @H FO E |
Bhri Dabhi: I would like {o bring to
the special attention of the hon. Rail-
way Minister one important omission
from the list of surveys of new lines

proposed to be undertiken during the
year 1955-56.

Appendix XI of the Explanatory
Memorandum of the Railway Budget,
contains this list. The last item in this
list js the revision of the previous
Preliminary Engineering and Traffic
Surveys for the Udaipur-Himmatnagar
line,

Sir, you know that the traffic sur-
veys of this line, i.e., between Udaipur
and Himmatnagar, as also the line
between Udaipur and Talod via Mo-
dasa, was undertaken at the instance
of the Government of India by Shri
P. C. Gupta in 1949. He had submitted
to Government the report on this
survey in 1950, Mr. Gupta in the sur-
vey of these two lines had stated that
the line between Udaipur and Him-
matnagar would not be remunerative
and so he had recommended the
alignment from Udaipur to Talod via
Modasa and Dhansura. Mr. Gupta was
bound down by his terms of reference,
but then he has made certain recom-
mendations with regard to the conver-
sion of the line between Nadiad and
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[Shri Dabhi]
Kapadwanj, and then extending it to
Udaipur. This is the recommendation
that he has made:

“There is possibility of taking
line from Dhansura to conngct
Kapadwanj, a narrow gauge sta-
tion on MNadiad-Kapadwanj Sec-
tion of BB. & CI. Rly, ata
distance of 30 miles along with
conversion of this section in the
metre gauge. The area is thickly
populated and the soil is very
rich, and this connection would
form shorter link to Bombay,
relieving congestion of tranship-
ment at Ahmedabad. But this
question has to be examined
separately.”

Recently, a memcrandum has been
submitted to the hon. Minister by the
1eading citizens of Kapadwanj, re-
questing him to link up Modasa with
Kapadwanj, and to convert the nar-
row gauge line into a metre gauge
line.

These proposals fulfil also the crite-
ria for mew lines, that have been laid
down by the hon. Minister in his
budget speech last year. Firstly, this
area is backward and undeveloped.

Secondly, this offers scope for exports, -

and thirdly, it is rich in minerals.
With regard to this line, I must state
that as early as 1912-13, a preliminary
survey was carried out, and it was cal-
culated that there would be a net
profit of twelve per cent on the invest-
ment on the Kapadwanj-Modasa sec-
tion of the then proposed rail link. Se,
1 would request the hon. Minister to
see that a survey is carried out on the
Modasa-Kapadwanj section, and at
the same time to see that the present
narrow gauge line between Nadiad-
Kapadwanj is converted into a metre
gauge line. This will also result in
some savings, because on this line the
rafls have all practically become worn
out, and in any case it is absolutely
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necessary that this line is converted
into metre gauge.

I would also like to bring to your
notice the fact that the train on this
line runs at such a magnificent speed
that it takes three hours to cover a
distance of thirty-two miles, and this
too when the engines do not break
down or there is no other delay. I
would request the hon. Minister to se¢
whether something could not possibly
be done in this regard. I would request
him to order a survey on this line, and
then to consider the matter in detail.

That brings me to the condition of
our narrow gauge lines. Out of the
three sections in our railways, namely
the broad gauge, the metre gauge, and
the narrow gauge, we find that the
narrow gauge section seems to be the
Cinderella of the Railway Board.
Overcrowding, breakdown of engines,
late running of trains—these are the
daily allairs on the narrow gauge
section, Although there is mention in
the hon. Minister's budget speech that
some engines will be purchased for
the broad gauge and the metre gauge
sections, we find there is no mention
of the narrow gauge at all in that.

Mr. Deputy-Speaker: About five
narrow gauge engines have been
ordered from Japan, I think.

Shri L. B. Shastri: Yes.

Shri Dabhi: The hon. Minister
should fake a definite decision in this
regard. Either, he should serap =il
these narrow gauge lines, or they
should be run efficiently.

My hon. friend Dr. Rama Rao bhas
referred tp the condition of the latrines.
Last year also, I had occasion to bring
this matter to the notice of the hon.
Minister, namely the continuance of
the European style of latrines. Now
that the Europeans have gone, I do not
think they are necessary any longer.
I do not think any Indian uses paper
for the purpose. I would, therefore,
request that this system of latrines
may be done away with. The difficulty
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with these commodes is this. In the
lavatory, there is only one water tap,
and only one wash-basin, and since we
do not use paper, we have to use this
water tap, and this wash-basin; and
the same water tap and wash-basin we
have also to use for ecleansing our
mouths. This is something which is
repugnant to our ideas of cleanliness.
I would request the hon. Minister to
have the Indian style of latrines in all
the carriages, just like the ones which
I have had occasion to see in the Swiss
coaches which have been newly put on
the line.

¥ have to offer a few remarks abou*
the catering arrangements also. IL
seems to me that at least in the dining
cars on the Western Railway, there is
an attempt, an unconscious but subtle
attempt, to convert the vegetarians
into non-vegetarians. I shall tell you
presently why I say so. I saw it with
my own eyes, that in these dining
cars, within a very small space, both
vegetarian and non-vegetarian foods
are cooked sMe by side; both the vege-
tarian food as well as the non-vegeta-
rian food are being handled by the
same people. The space inside is so
little that we can just say this is vegs-
table, and that is non-vegetable food.
Both these types of food are served cn
small tables in the same dining room.
Can you imagine a man, who is a
vegetarian, sitting there and eating at
the same table with & non-vegetarian
friend who spreads the bones and
meat on the table? It is impossible for
him to do so. Recently, I was placed in
such a situation when I had gone te¢
the dining car once, and I immediately
withdrew from there, and did not take
my food there. One of my friends stat-
ed that if there are no arrangements
for non-vegetarian food then the non-
vegetarians have got to starve. But
the real fact is that under these condi-
tions, it is the vegetarians that are
starving. If you do not want to supply
vegetarian food, then I have no
objection to it; but if you wan* to
apply vegetarian fcod in these cars,
then there must be separate arrarge-
ments for vegetarian ..nd non-vegetar-
ian foods.
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I now come to the question of
overcrowding. The hon. Minister has
admitted in his Budget speech this
year that there is still overcrowding in
our railways. Everyone knows that
overcrowding still persists on our
railways, especially on the Western
Railway. You would have read in the
papers a few days ago that there was
satyagraha by the passengers in the
Delhi Mail, because not only wag the
train overcrowded, but some of the
passengers could not even get into the
train,

This time, the hon. Minister has not
said anything about regularity and
punctuality of trains. I travel nearly
eight times every Yyear hetween
Ahmedabad and Delhi, and I can teli
wou that there has not been a single
occasion when the train from Abmea-
abad to Delhi has not been late, ana
sometimes, of course, by hours. Once
we were stranded at Ahmedabad itself,
and we had to wait there for one full
night. Under these circumstances, I
suggest that we should not at all be
complacent. Of course, there is some
improvement, but I do not understand
why every time I travel between
Ahmedabad and Delhi, there iz some
trouble or the other, either there is
some engine breakdown or soma other
trouble, and the result is that we al-
ways go late.

Mr. Deputy-Speaker: The hon. Mem-
ber would do well to take another hom.
Member with  him next time.
(Interruption).

Shri Dabhi: Once the Deputy Mims-
ter of Finance was with me. The train
was late by about four or five rours.

The last point, to which I wish to
draw the atfentlon of the hon Minis-
ter, is with regard to the special
pilgrim trains. We know that a con-
cession in fares is being given with
regard to the special trains carrying
pilgrims, Moreover, the charges for
‘he retention of the stock are waived
in the case of these trains. Ta'tirg ad-
vantage of this concession, some
tourist agencies have sprung up. They
organise and conduct the pilgrins’
tours and travels. I am informed by a
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(Shri Dabhi]
responsible member of the Servants of
India Seociety—I have a letter with me
—that all these agencies who conduct
these tours give big promises--high
promises—of certain facilities to the
pilgrims, but afterwards they do not
keep up to their promises. The result is
that the pilgrims are greatly dissatis-
fied. So my suggestion is: why not the
railways themselves take up *his duty
,of conducting the tours of pilgrims? If
they do it, passengers would not be
put to this much trouble. I request the
hon. Minister to look into this comi-
plaint also.

st @o THo fAAET : AHIG I
o WERd, § ATTRT FTET q9F A
T qgaT | fad o e 7 S 5y
FEAT ATEATE T FE N

¥ ¥ TR AT e W W
fafreet aga &1 =W wfwg F
g § 7% 92 & fF a9 ¥ qwesedr
WréEw ¥ mfed ¥ 9 aga &
A H AL fomr , FEA WS W
M-, faeteme-aeT, fier—
TN, IAT AT AT ST A |
# | dR o< faaeR—aer e &
R} F FgAr ATEAr § 1 T ;R W
I@F ¥ qa1 Tar & F T weg agEn
A T AR I T M EE |
9  fR¥e, f8¥s, 1a¥E, e,
184, PRUR, {8UF, &WY A F
w1 T 5 ¥ Al w1 A g O
2 W0 guw § T8 wrav & R gg dar
a9 § & ag @1 9T & wie e g
o1 9T g |

&t gmo Tro AT : A feUR
wYT ey F g% forw @ a1

ﬂ'!o T¥Ho fat : 7 oW ¥
facliers et s 41 a9 e £
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W AF Le¥E F wew gwr 1 faw
W¥e § g 3w w9 & gur |
faggnfrsa A in g @ g,
A g Fasasfrwd
# Y wgar g e e sy Wi 9=
™ ATe AT i T, AfFT Fg w=1-
T aradr | ST oY @ qwgy
2 qg wwred | @ g g R e
T AT A gAY TR TEEET @
S, R Ay § 5 oo TR oW
AT AT ATIAT T JTEAT | AET
AR @ g Fwd A wd
7w e AT g AR T g 5
AT T I, 39 Tg v fafaest
g Fgar ¢ fr o= 9 & it aw
T/ STHEEET WX AEC T |
qar A T WY LT 99T 7 92 @
g fF e o aq 0 qfe A ow
T § aga faewr © & wiod w@
HTEA &7 &7 AT & 3 Fw

™WH qR F AR @ AW Aw
qaeaT wgar g 5ol firo it 7
AT A F A § Fy Sa fawfadr
¥ ag T 91gan § fF A0 i aga
aYéY G g AT WA R | A
wfcd o g T AW § 98 "
oI O & R A A & | ag wer
8 arEE | & A dwa § o W
f A “oarew @R € 1 TR Ay
afer A i A g g g
T ‘TATeH’ FT AT q9T T F HTOT
T g g & fr 9 @R sl
g T A9 4 F 0T FI HT
THY 4 A WA T AW a9T | TH
T T8 &1 WA TF & a7 faar g e
g9 «f AT ¥ SqTET Teq gt A |
¥ A8 | AT G STy § ST WiaR
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T wie fear &, @g smaar o ¥
qUAT FTNT AEY FT TFS § | AGT
TR FATRET Y AT57 Y & A9 A
HAA 9T ITRT ‘FEE AH IfFT aga
& et & 1 ot of o § @
T a1 s & et € o
e # Ffer Ft fafre 0 a7 ¢
& & | uE g0 19 A7 TR S 7oA T
AT FAATATET ¥ TF FAT AT IAH
wZAIAER & fag w1 i a3 fraar
§ 7 9T M, ATaHd AT AT F
for & w1 gfiwr e &, afom o
grard f5 ¥ i qETATer S AT
aF fear o1 % § a o ford
fesd S o 1 § T ok
fafeat et §f 7 & 1 o WK
am far s St aifs w0 g6
HTRfHET H AT T G|

ey are 7 € e ot g sl
o fafeai v v qg=a &
TEAICERNE | o 5 F wid faedy
qgET & /Y FYE TEET gE avew @
gar g Wi & &% a1 g3 T e
for @ ag e 1w T =T WA )
THA A 99 fawdt & am & ar
T G RN § | 2 F oA
g 9ET 9T § AR faerds A W
® qgut § | W G F AR OWR
Y § AT A GEAT 91 A fewar
o7 s d | Ao ag g & R
R0 TR F qTH 9T I3 o femiw qF
oTaT & | gEfed oY wwET fewds wv
miffamagER v R Faw
¥ feadsr 737 T AR, F "Od W,
W g SmIEl ¥ TH S ST &
WAL E 1 W g =W A
gt ¥ qufNTE FAAT AEY §
AR Y AR FH R Wy @i
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ot fewtw w1 ® & W qEdw
FIA 1 CETT |

TEH A7 ST WA TR AT g
H 3% R § §G T AGATE @ AT
FEET AT HOHT S Al 9T WTET
ad | @@ F AgAT FEEHI X
784 FT a9g ¥ g Wi gt Amav g 5
AT AT T T GY AT &1 T TRy
& 9o & fag ot sorg wE awr §
T & T TF a991 AU 9T a1l §
fags T, g 99 F v 7 "m0
IFHT A7 faeeT WrE, I a7 faear
@1 &, oot faeer @& W ag o=
ded & 3 F 1Y qev 9r | WA AR
FENNRERNAD ™ E, 2t
# WITH! Fq@T AgAT g 1 T AW ar
TG T g g Afew 7w a@arar §
fE ux mraet 7 Avew F § fawr-
foar =mar, 9K 30=A W F AR ¥
AFL GTAT AT & TATH A1 BT D
FNEAE | TTATATH FedieT T
@ R I AW G wrwe ¥ ferar
W G ST T 98 OF o Avfers a
FL AT T G T AT GI & WAl
AT ¥aT @ W T gEL A Y &
FEifeFa e | AW FIEH A
U HTW 30T @ B AT e F3@T
21w TR d W AR Ao ol
e @@ F q@ewd s wfefeEr
T w1 FrE AHE o T g d

o & Wy GEerd @ GRAE
FAR T IA@EIE | FA TG A -
TT FET FTOIEE & & @rar 1 &
it arferamde & T o it @ 9
¥ 7 vwl fememr f7 w1 RO
gy fawdft § 1 oW W 2aT )
79 9gY A e ff agt ot A9 F #E
TweT g | wem @ ag
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[t 7o qRo fraeh]
g U ARAT PG| IE FET
o A v & A Ao g
fo oz Grew ¥ faX ox E 1 A
g 9 A9 oF faear §, Afew e A
BT T AT 8 WA ¥ A
grer 'O g g o @ g

i ffew s T/ wrE A fra
# I AOF AHA q9TE W IEET
e ot #T & | & o wEr § B
W B1F TV § AT A ATEA F ard
¥ oy gfaa | TF A1 c T 3T &
IAA E | TEH UF B G AT
- FTH FT TS AN 4T E | 72 fan
FFAME | IAF LA FL I F97
FTdzA w1 o g, AT F TE
1 fs¥rr & 7 fasfedt Y zre &
1 T AT E T TSN A FEEAT
BFm g Aoy v g 5 @
it = 9 g9 99 MET § 9T 9897
q7 | 7 @ fF 9% A=< A e
# &1 fr 7 g wifs aga & sy
g A E | X woww qg § fE
T WIEHT TRE & & &aHl 9% Ag
TEA ST T AT g ag @ § |
o 341 #Y A grg afwd o fr gearee
& SrET wfew W ar ey gm
TUEE 3 T 9RA 9 T @I ;v
77 fafed= ove gfemr =& & 1 ot
drr Tt F oy § 9w A
Tfed ? St A @@ F @A A
g o™ § A wfafads g 7
faeslt aral & a9drs F vl & ¥ 790
g & foq w8 v g0 4 &
Y AFT 3FET A @A A § I AT
FT WIUR! TZE W FET A |
TG @I T AT & W A A
-sur §ifsd | o ST A< F weeh

oF & fFom & § a1 o9 w9 & fag
e st #1° (quid pro quo )
#t arfersit w1 A& < oW § ¢
ATTHT qEEAT MEd F LT T
§ o= g1 #1 uw &Y de Hfefadr
faaet =feg

Mr. Deputy-Speaker: Skri Jhunjhus-
wala. Has he spoken already?

Shri Jhunjhunwala: No.

Shri Alagesan: But Shri U. M. Tri-
vedi spoke.

Shri U. M. Trivedi: That was why I
took only five minutes.

Shri M. L. Dwivedi (Hamirpur
Distt.): But there are- cthers we did
not get even two minutes.

Mr. Deputy-Speaker: I would once
again request those hon. Members
who have already spoken not to rvise
in their seats.

st GRSl SUTSE WEied,
g T E W fAuw o E F A

T 5951 7 g T o, §99 1 F7 =/
T @ 9 1, ST T H9 AT W ER
7 3G g7 99 9, FE T Y A09-
THAT AEL ET AT E | AT FL qOAT
Fifeeegudl & a1t § | gAe fedy
fafaee< gred, Tt A=Ee @wi ot
F Fea & @Ww gT T AT @R
FTETEH AT HFTT FT S=eh HIT ATEHG
AT ®T GA FI, § AUHAT § IA0 WK
srefaa & ™ g 1 fadieET T
St Tai £ a<E HTHTad g1 F & IR
T faar fF waege—a® A =@
qert 9 g & fod S o T
<& fearm & | &Y % WIOHT A AT Sgar
g s e st 7 e o & varew
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39 a9 & | Tl vgar fy
TIT AET T A A &, 19 F S |
IR F IR H 7 32 7@ FEr 5
ARE T WY G ATEA T T, AT AL
& agi aga a3 a2 freqaul GE &

St FWITA ;0 IT A WG N Uw
£

ot At 0§ a1 uE grer
a1 wH §, fagrc &1 @A a e g
¥ W AR QWA o I
7% femmT =Ean £ fF oter o S
FY 1% AT § AT T2 F G 0w T
197 o0 @t & | 9= T grar d
A 71 |1 w1E A1 fam a9 T7
At foft 7 e & A7 F g9 o @
W @FAT | aGgT 9T gie Wy ST
g A A faT F ogw awar § 1 q@i
9T NI AT TG @ FHAT g AT
e #1 fawfaer 9 €9 & srow
FE 9T TN AT AL FC FHaT |
F 99 g U tWa ArgA g 1 far
MG FT TTEIT AF qQT B AT A
FRagiot *E AT 1 Wil o
T U ®E FHAET AE A € §
feaerier & ¢ § 1 20 e famn
AT 47 IFH w7 W 47 F 2, T
vt # fawme & 7= , e W O
T @A & ¥ A AT | F AT 9
Faer Sga g fRosmafer s &
arfgd e Wt s sqr F e
ifed gt ax faegw =9 #1 gl
T8 & ST T S A mroer sqre
AT @A | I WY AT aEerey o
TTTHY ST F T&AT AMEd AT WAt
vt wfeqt & e T 3 T w|itE
I TH I STHE AT AR
A d 1 W oA X Tl § W
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AT AT & AT I AT FT AL
TGT L AT AT AFATR | IT TR A
HETAC TAT g4 IAHT AATET &Y T
=i | § ag €Y Faar v 7w fam
¥ @ Wwil &7 aga Awew g §
e Argy 7 ffew, e afam
7] o o s Far F A A
STTRT FAATET & FET 9T T AIOwT
¥ Fafars w5

dfsw sg= T ot q it Tarn
fF foame & ot s Srewr aETE
77 g = &M { AT T A
o @ far g 1 gwTe e At
ATET ®T 7T FAT /T Fadr W T
T § T MFCATIL T TR T
G AL #T @ W § wAw arae
aragi o7 =g feare & w8 wiaw §3=7
qREA | 3 F TR 9€ T G E )
WRIE F AT I T AW
g oW W@ g | WEuwI SR
Wi & IR @ g ¥ o v
ForerefY, &5+ &7 @Y FgaT &Y FaT | A
¥ At 7 wE &9 oft T W o g
I ¥ g F % are frar i mar g
&7 g1 § 5w ¥ S A A i
T Ay F forem o 91 & ooy fRT
T S S FTE ST e )
WY 92 a8 ST I AT w7 9%
F T & I T G g 9l W
for o< F9 g & T & g §
I S G 2T | T JEAIR
ford &5 FTHIE TAATH TG g WX
i F fAiAsR T G
F et AT & & F qWT [T
qEaT & | T AT XL AT ¥ AT
§ i afs @19 ¥ AT BT I A &
ot AWt A TEAE TG @ AT TG
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[=f sgregrarrT]
FHAT § | TT 99 AT AT qACH 6
AL AME w1 AW 0 AfEE WK
afs sTaes &1 Al 48 99 a9 W
WA AT =R |

HE O 19 A FAT ATEAT §
AR A FET F A H | FE@A
¥ A aga @ A w4 oft o &
A gAY oft Wt § 1 F wrar g
TAdagmanfagi & FEw ¥
A faerad ot § AR gEg A AT
famrad &Y aeft § e Foae aga samn
1 F AT § OF O T e
W TE FETEMFALTE | TF
THT BT A HEAT T 2T § WY TEW!
qEEHT 59 9T gl TR ¥ WaS
TEY § Bled W& AT 9mam § | gy
uF IRfCEF TEAHE & WIT W
ofsa® #1 $WfEER § SAT F1fEq |
w7 B AEE KL ST AT FLEAT
£ a7 wToRY 27 e TI@ AT 0 |
aft 1§ wrEET WT ¥ wqfaw A
I5@ qY F IAR TG QO THWAT § |
Ty @ AT Ay s oot R
wfan s el & Sm, fer
HTIHT ¥ T A7 I9% fEens A w1
SRS AT Tgd | § 7 TF a1
T 9 A T@mEr 97 H1I qEE W S
[qTgd 9 ANAYL T q d IT% aroe
A TF W A e fear ar ) F g
S F AT F 7P T FF A"
#F A8l wr fF oag Y g A e
e wei wgs | WagA A
wgan oy a4 wifae $g g
WA T X T TH W Ew
FTET | wfET ¥ wag Iuwr ey
TEAT ¥ WWET ZT TAT | TEHET WY
QT T AT & 7T 1A #7 aATE

10 MARCH 1955

for 1955-56—Railways 1542

QAT | 9 W G 7 T T A9
HIAT At 39 7w e wifE @ FEE
9T St TerEa R W § ag e
fRaT & 7l § sufed o = 51
AT HT9FT AGY f&ar o qar | F%
FUT TG FT AT THN THAC & T6-
G ¥ GHT UG 9 IAHI 0 &
T o g |t w¢ feun ww i -
¥z e ¥ werea AEY §, Safed
ag AT 7& fear o @war | A A9
qew ot freer 12 § M W e
e FE F AT | AT AE 9@ v
g d e afc ¥ aw qfewam
B A A AT AT § | Ty A §
e ot amer 397 7 w6 § a7 e T
4t | wifs & o § 5 97 wweEe
T o9 7% ©9UT 9 FAT 97 W
i *T Fay &1 fF ar av 7 o T
& AL d7 FEHT JE TET AT9H ARGy
faer @war

AT Tt 7T AT F ACET T B
S A e fgd | sraw @
T WTH ATH @AW BT qqoT &A1 A1fed
FATH T w0 ¥ Fgr FF Grey G awt
9T o 3 ¥ q¥ &9 & AT 4w
w g e aF Tl
¥ o o e o §fFe w9 T=t
% fod gfaed v & T wTowy G2
wrefagt & fod i g == & fed
At weT STed |

oA H F OF A ¥ WL F
FEU AEATE | IR WTAZ WIZFATH
ot @rgw § UM IR @R | R
Mg ax sraar s 81 A Ow
T FfFT T F AT W AT | @H BT
MA@ g d W U®
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b & 9T SET 74T | ST AT AT A
dar ar ff & SH T AT EIT) W
¥rfar d4o< #1 ag wgw gar fe #
. @o dYo § AY gAY AT T THT A
oy o ST &TET H S O AT G @I
g1 % F ag @ A o e Ry e
et Farer araiy | g et oY Y AT
AT AT AT | HA IERT TAT A
fear sz Fovere g 7 ferraa ot for
3t fiF QAT Qo g | 9 O Tt
9 =9 frar v g AaraEy Fg @
S|

oF aTx | fagrdnte a9 914w |
TF TE TEiRT AmEl ¥ 39
LT FT R AT| AWA AT TF 7R
W 7z aqemar fF ag e mfear
¥ A FA I Y F g A
FAITE IAF AT ATH §G T FgaT |
TR I HEHL TTG G AR AT TART
el &Y § Ia% art & F faemn A A
Mgz 1 femr 1 Afer o 3
Frawm gt MW “dr dex w foifa
FIAT" | § AT ATHAT AT IHF ATL
# §9 T FgA rgar | Afww ag A
A 21 § 7 3 T ) Ao AT FA E
fr 99 ¥ wwae St I weEyr sU9E
FTWE | W T FAT o FroF
I gy Al WX HTH A9 & wegT
TAF T FE AT ag A€ Faw o7 qFAT
f& =g @ & w9 Aeay EER T
&1 TR AT 6T AT F AT SATETL
FCT ARG

W& T A TR |

Shri Neswi: Mr. Deputy-Speaker, I
would like to thank you first for
having allowed me this opportunity to
speak. I would also like to convey my
thanks to the Railway Minister ko
fias done a great deal of good work and
also his staff. The work done by them
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is quite substantial. Whether it be th:
Railway Minister or the Prime Minis-
ter, they are subject to limitations of
time; so, unless and until the defects
are brought to their notice, they can-
not make any improvements. Men are
not omnipotent and omniscient. So,
these defects have to be made up by
suggestions and discussions. From this
point of view I want to make some
suggestions in the field of railwey
administration concerning Karnatak
which is a big area. Though I come
from Bombay, Karnatak, Dharwar, 1
think I should speak for the whole of
the Kannada-speaking area, because
in addition to being a Membe: of Par-
liament, I am the editor of a daily
newspaper which circulates throughout
the Kannada-speaking area. That way
I am entitled to speak for the whole
of Kannada-speaking area.

Sir, the first and foremost grievance
of mine is that the metre gauge !line
between Poona and Hubli which is
about 626 miles and which passes
through a wvery important, though
backward area, is not yet propcsed to
be converted into broad gauge. As a
matter of fact, there ought 1o bave
been proposals to convert that line irto
broad gauge by now.

Mr. Deputy-Speaker: Is it the sug-
gestion that metre guag: throughout
India should be done away with?

Shri Neswi: That is so. But for the
present I am confining my remarks to
Karnatak. By converting this line into
broad gauge we will be avoidisg so
many bottlenecks. For example, if we
want to move goods from Bombay to
Hubli there are bottlenecks, at Ghor-
padi and Hulgi on one side and Gun-
takal-Bangalore, etc., on the other. The
damage to goods from delay is very
great. If there is one line, there will be
through passage of the goods and there
will not be any bottlenecks. But we
cannot think of having broad geuge
lines throughout India immediately,
because it costs a great deal. So. sas
and when it s possible, we shoula
think of taking up lines, especiully
those which are important. Considered
from this point of view, I think {ihat
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|Shri Neswi]
the line between Poona and Bangalore
should be taken up for conversien into
broad gauge. Till that is done I want
to make certain suggestions f[or im-
provément.

Though good progress is visible in
all fields of administration, much still
remains to be done, especially in
regard to sanitary arrangements, water
supply and lighting. There are stations
where there are no water taps still;
there are stations where lighting is
not sufficient; there are stations where
the platforms are not long enough to
cope with the traffic; there are stations
where there are not sufficient waiting
room  accommodation; there are
stations where there are no retiring
rooms, These are all things to be
taken into consideration and attend to
m course of time,

In Karnatak there are big stations
like Hubli, Dharwar, Gadag, Bijapur,
Belgaum and Bellari. Hubli is a place
the population of which is 1,30,000. It
is a railway district and a big trading
cenatre; there is a big workshop. Still
there are no retiring rooms. There
were, I was told, proposals to that
effect, but I do not know why they
were not given effect to. Gadag also is
a junction station. The lines from Gun-
takal, Sholapur and Hubli meet theie.
There is only one platform and that
too is not long enough. In such places
there should be two platforms and they
should be conmected by a bridge. Now
there are so many complaints from
Gadag people and passengers who pass
through. Very often, when a train is
at the platform, the incoming train is
stopped away from the platform. This
causes considerable inconvenience to
the passengers. Wires run across and
on account of insufficient lighting pas-
sengers fall down and receive injuries.
1 had a similar experience about six
years back. There is also a level cross-
ing on the western side of the railway
station which blocks the traffic for
about half an hour. When the trains
are there, the people; and not merely
the people but the vehicles also—have
to actually wait; sometimes half ap
hour. So, unless and until there is an
over-bridge, this cannot be remedied. I
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therefore request the hon, Miunisier to
see that the over-bridge is coastructed
at that place.

Now, I come to the administration.
Of course. nowadays, the officers have
improved a great deal and they are
behaving towards passengers with cour-
tesy. But there are some officers who
have not yet changed their minds and
hearts along with the times. To auote an
example: I do not tell the name of the
gentleman. Once, in Poona station—
that 1s a central railway station—1I had
to represent some grievances to the
Ticket Collector. I went to & Ticket
Collector and told him that there was
only one lady’s compartment, whereas,
really there ought to be two, and that
there were no lights and fans. There
was also no water in the tap. He direct-
ed me to go to the Head Ticket Cullector.
[ went to the Head Ticket Collector
and told him of the grievances. He
heard me very coolly but he looked
unmoved. Anyhow, I represented the
matter. He heard me, and I waited for
half an hour, and after half an hour X
went and asked him. You know what
he said: “Oh, you have done your
duty. You have represented the matter
to me. That is all. There erds the
matter, on your part. It is for me to
act up. All right.” I think there were
hardly five minutes for the train to
start. So, I told him that the irain was
going to start and asked him whether
he was not going to do anything to
set matters right. He said, “You have
done your duty. It is for me to act. If
I do not act you may report the
matter to the higher authorities”.
That was what he said. So, there are
officers of this type here and there—
not many of course—against whom
action of the severest type must be
taken. Really, I had made a report
immediately, within two or threc days
of the occurrence.

Shri B. N. Misra (Bilzspur-Durg-
Raipur): Perhaps he was not on duty
then, or, it was not his duty to see to
those things.

Shri Neswi: Yes, it was his duty and
50 I told him of those grievances
Otherwise, what happens s, they are
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directing us from one man to the
other. Half an hour is spent like that.
That is bad. There should be an ar-
rangement by which if we approach
one authority, the complaint should be
conveyed to the highest authority con-
cerned. If we are asked to go to the
Head Collector and then the Asstt
Station Master and then the Station
Master, by that time the train will go
and there will be nobody to look after
our luggage. Really such difficulties
should be removed. It was on
23-10-1954 that [ represented the
matter. 1 have received a very cordial
reply from the General Manager, Cen-
tral Railway, but up till now—it is
now about five months since then—
there is no final reply from him. For
such small things, and for representa-
tions made by Members of Parliament,
if five months are taken to get a final
reply, really, it is not a matter for
satisfaction. There are some rases like
that. Last time, I had been to Avadi
Congress session and on my way back
to Hubli, I had to stay for some time
in the second class waiting hall cf the
Central Station of Madras. I had to
take my bath. The bath-room was so
dirty and slippery too. I would have
fallen had I not taken great care of
myself. In the Bombay Victoria Ter-
minus, there is a bath tub, the tap
through which water flows into the
tub is not repaired. It is leaking for
the past eight to ten months. Yet, it
is not yet repaired. The tubs are dirty
and they are nnt washed often. For
that also, you have to go to the Station
Master and complain. He says you go
to the matron. What is it? If T want to
ger a waiting room there, I have to
go to so many places, first to the
Superintendent, who will ask me to go
to the Deputy Superintendent. The
Deputy Suprintendent is sometimes on
the platform and is engaged, for, one
tram or the other is always coming
there. So, he will be held up. When he
goes back after duty, if I ask him, he
will tell me to go to the matron. If the
matron is out, we shall have to wait
there, What is this? For 20 minutes or
even half an hour, we shall have to
wait, when we want to get rooms for
short stay. So, when we make a
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request, immediately, some peon-
should be sent to the room where we
have to go and occupy, and the peon
should be asked lo see to the things.
To approach now and thea, here and
there, so many officers for such things
is really not satisfactory. There are so-
many items ke this. I do not want to
deal with them. I think these few in-
stances are sufficient for drawing the
attention of the Minister and the:
authorities concerned. g

There are proposals to have railway’
connection from Hubli to Karwar—
between Byadgi to Sirsi aad from
Nipani to Raichur. They have been:
submitted to the Railway Board and
the Planning Commission. At least
some of them should be taken up.
Karnatak is a very backward area.
There are complaints every now aad:
then. When we complain we are told
that these are not concern of the
Central Railway. Then we are directed
to the State Governments. There also,
the same thing happens. So, I request.
the hon. Railway Minister to do his.
test and give more attention to the
backward areas, than to the areus.
which are already far ahead of ours.
There are areas far ahead of us where.
more concentration is given than to
the backward areas. In some places,
there are so many trains, one after the
other; but, here, in between Poona and
Bangalore, there are no fast trains. I
have made request for giving {faster
trains on that route. Now, there are
two trains, one mail and the other,
express. They take something like 30
hours and more to travel 26 miles!
Really, we feel tired and we feel like
not moving at all, when we have to go
at such a slow speed. So, one of the-
trains, either the express or the mail,
should be speeded up. The speed'
should be increased. If that is done,.
the people will have some relief.

I want to suggest some flag stalions-
in Hubli. Hubli is growing like any-
thing. We require one flag station
there. I think this matter was suggests
ed to the previous Minister who visited
Hubli a long time back. So also, one:
more flag station in Dobbespet—bet=
ween Nittur and Hirehalli on Banga-
lore and Poona line. Then, one upper
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class ‘waiting Toom in Banasandra is
necessary. That is a railway station
between Bangalore and Pooma.

Lastly, I request the hon. Minister
1o give some concession or [acilities
for the sale of newspapers. There iz
now so much difficulty for the free
sale of newspapers in all stations. I do
not mind the licences fixed for tihe
sale, but in places where there are
, book-stalls, some mischief is some-
times taking place. I will give you one
example, It actually happened, and it
was brought to the notice of the Sta-
tion Master, Hubli, There is a book-
stall at Hubli station. There are three
daily newspapers there. The staff takes
the newspapers on condition that un-
sold papers should be returned. So,
they do not mind whether so many
papers remain unsold or are sold, be-
cause they do not lose anything. It is
the man who sends the papers to the
stall suffers the loss if he has to get
back all the unsold papers. Suppose,
if somebody is partial to some paper,
then, what he does is, when the pur-
chaser comes and asks him to sell a
particular newspaper to him—the
Paper in which the seller is not inte-
rested—he says, “It is not here. It is
finished”. Nobody looks ints his
drawers as to how many unsoid copies
are lying there. So, he mentions an-
other paper in which he is interested
and the purchaser takes that paper.
So, if the seller is partial to one paper,
he is trying to sell it and keep the
other papers in which he is not inte-
rested, behind, and unsold, The unsold
papers will be taken back. This was
actually done in Hubli station. The
matter was brought to the notice of the
Station Master. I think some action
was taken on that matter., So, if the
book-stall keepers are genuine and
impartial, of course there will bhe
nothing bad; but if they are »artial to
somebody, there comes the difficulty.
8o. T want that with a certain fixation
of ‘tees, there should be free sale for
all the newspapers.

8 P.M.

Whoever wants to sell- must be
Allowed to sell. There should nat be so
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much restriction so that everybody
can have equal share or egual chance.

After once more expressing my deep
sense of gratitude and apprecistion
for what—really the Railway Minister
has done good work within so short a
period—I hope that with a good miud
these points which have been brought
to the notice of the Minister will be
welcomed and given proper aud due
attention. India is a vast country. The
railway system is also a wvast one.
Therefore, to expect improvements in
every nook and corner and on ali the
points is difficult. But, I hope due
attention will be given to the poinis
which 1 have raised.

Sardar Hokam Simgh (Kapurthaia-
Bhatinda): Sir, one would be blind
to the facts if one did not admit that
there has been improvement in our
railways. So far as provision of
amenities, shelter for the passengers,
lessening of over-crowding and other
things are concerned it must be con-
ceded that a good deal of improve-
ment has been done. But, yet, we
have not reached that stage when we
might be able to provide one seat for
every purchaser of ticket. I am not
talking of those large army of per-
sons who are travelling without any
tickets, but at least a purchaser of a
ticket is entitled to one seat in the
train and such a position is not to be
seen in the near future. Still we
find that our trains are over-crowded,
though not as much as it used to be,
This side must be given more atten-
tion and there should be provision
for greater number of trains running
on those lines where there Is still
over-crowding.

An ordinary passenger wants that
he must have a seat in the train, good
drinking water at .every station
where he requires it and some shelter
if he has to wait at a certain railway
station. We have had a very inte-
resting—I should say—account of how
our energetic Parliamentary Secretary
for Rallways has been conducting
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himself. He gave us a very interest-
ing anecdote while speaking on De-
mand No. 1, when he said that he
disguised himself as an ordinary pas-
senger having a baby accompanying
him and wanted milk from a caterer
on a railway station. The milk that
was supplied to him was hopeless and
he said that he delivered the milk at
Howrah. Then I jocularly asked
where he delivered the baby of which
he did not give us any account. That
is a good joke. I have also heard
that he disguised himself as a Station
Master on the Bhatinda section in my
constituency. I was told by an emp-
loyee that he disguised himself as
Station Master, went to the Railway
Guard and asked him to give him a
free lift. The Guard did give it and
immediately afterwards the Guard was
suspended.

It may be good certainly to root out
corruption, but it is doubtful whether
we have reached that stage where
even these lapses might be punished
immediately and bigger things that
are more objectionable and are hap-
pening before our very eyes might be
left untouched. I appreciate the diffi-
culties, but I would advise him, if he
is not able to diguise himself as a
‘waterman, then he might ask some
of his colleagues—perhaps the Deputy
Minister might find it difficult—or some
other man to disguise himself as a
waterman and then go to the Station
Master. The summer season is draw-
ing near and they have to employ
these watermen on the railway sta-
tions. That is service for six months
only when there is the hot season.
I was told that when a new man has
to be appointed and a candidate goes
to the Station Master requesting to be
employed as a waterman, because
there is s0 much of unemployment,
that poor man, a novice, a new entrant
has to pay a whole month's salary
before he can be employed there.
I am of the impression that a water-
man will be paid Rs. 70 a month, If
.the. man has alreadybeen in service

" has served for one or two seasons,
“'fién he  can ‘get himself again emp-
loyed for half the pay because he has

702 LSD—4
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experience of that work. If some of
our officials can root out corruption
and save those poor men from paying
one month’s or half a menth's salary,
perhaps, that would be doing good
to those poor men.

Mr. Deputy-Speaker: What is the
hon. Member's constructive sugges-
tion?

Sardar Huokam Singh: I am coming
to that. Instead of employing them
for six months and paying them Rs,
70 for that season only, I would
suggest that they may be retained
even for the off-season period when
they are actually not required and
paid some nominal amount, say a
rupee a month, so that they can auto-
matically come to their jobs when
once they have served at that station.
They are anxious to be employed like
that. It is only in very rare cases
that they may be employed anywhere
else. If they are paig for the season
and at one rupee a month for the
off-season then they have a right to
come back to their posts, There
would be no difficulty in their getting
their jobs and there would be no
occasion for any Station Master or
anybody else to extort any money
from them.

Mr. Deputy-Speaker: What about
the first appointment?

Sardar Hukam Singh: I am coming
to that as well. In the first place
there would be very few cases now
because if all those who were employed
last year can come as of right then
there would be few posts vacant for
fresh appointments ‘' to be made.
Therefore, the scope where this cor-
ruption can go on will st least be
limited. If this nominal pay of one
rupee is not thought feasible then we
can divide that Rs, 70 or Rs. 60 into
Rs. 50 and Rs. 20 or Hs. 50 and Rs.10
so that they may have a feellng of
security as well as some Sense that
they are employees even during the
1on-summer period. Sir, I-can only
‘nake this suggestion instead of the
present one which is thkere and
which opens out a large scope for
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corruption. I can also assure the
Minister that the corruption is wide-
spread I caa call it even ‘rampant’.

Then there is one other point that
I wanted to suggest. As I said a
little while age, an ordinary passen-
ger should have at least a seat for
himself and drinking water wiher-
ever he requires. Out of all the
amenities, provision of drinking
water is very essential for the pas-
senger. There is an annual fair in
Sirhind where Guru Govind Singh's
two sons were murdered. For that
fair about 3 to 4 lakhs of people col-
lect. Some people go on foot and
some go by bus. A large number of
people alight at that station by night
trains and also day trains. I went
there last time and there was a com-
plaint that there was no arrangement
for water at the railway station. There
was only one tap and that was oul of
order. 1 enquired of the Station
Master and he told me that the tap
had been out of order for the last
twelve months. There was no
arrangement of drinking water for the
Station Master himself. He had to
manage water from a long distance,
what to talk of the passengers who
had to alight there during those days
of fair. Therefore, this also requires
some attention. Every station should
have water arrangements so that the
passengers when they alight can
refresh themselves and can have
water whenever they require.

One other thing that I might bring
to the notice of the hon. Deputy
Minister is that there is no uniformity
in the method of confirming emp-
loyees so far as different Railways
are concerned. A case was brought
to my notice in which there had
been an exchange between two rail-
way guards, on that very section
namely the Bhatinda Section in
Ferozepore Division. There are some
Railways, and I am particularly talk-
ing of the Northern Railway, where
they have not confirmed a large
number of their employees. But in

this" ease the man who got that ex-
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change came from another Railway.
Though he had put in lesser service
and the man in the Bhatinda Section
was of longer service, yet on account
of the fact that the other Railway
had confirmed that guard, when he
came to the Bhatinda Section he rer-
tainly got seniority over all others
who had been serving even for a
longer period and had been there in
railway employment with good records
of service. Such anomalies do
1ot create contentment in the staff
and such things ought to be remediea
sp that our staff may be contented
and might render better service to
the public.

Then there are many other ameni-
ties to which the passengers now
look for as they are conscious of the
fact that the railways are our own
concern and we are an independent
country. Certainly the Railway Min-
istry and the Railway Board are
looking after them, but the speed
which is there is very slow. These
small matters, a few of which I have
referred to—there are others also of a
similar nature only two or three I have
mentioned—they require immediate at-
tention, and I hope the Railway Minis-
try as well as the other authorities
that are in charge of these things will
look into them and try to remedy them
so that we can improve our system
more than we are doing just now.
That is all I have to say.

Mr. Deputy-Speaker: In addition
tc the Cut Motions already announc-
ed, the following further selected Cut
Motions have been received. They
may also be moved by the hon. Mem-
bers concerned.

The Selected Cut Motions are:

Cut Motion No. 126 in List No. 5
(Demand No. 3);

Cut Motion No. 13¢ in List No. 5
(Demand No. 4);

Cut Motion No. 255 in List No. 6
(Demand No, 9A);

Cut Motion No, 282 in List No. 7
(Demand No, 10);
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Cut Motion No. 362 in List No. 9
(Demand No, 16).

1 am also placing Demand Nos.
3.10,12-B and 16 before the House.

Demanp No. 3—MiSCELLANEOUS
EXPENDITURE

Mr. Deputy-Speaker: Motion is:
“That & sum not exceeding
Rs. 1,40,80,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1956, in
respect of ‘Miscellaneous Expendi-
ture’.”
Demanp No. 10—PAYMENTS TO
Workep Lines anp OTHERS.

Mr. Deputy-Speaker; Motion is:

“That a sum not exceeding
Rs. 31,25,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respect of ‘Payments to Werker
Lines and Others'."”

Demanp No. 12-B—Open LiNe WoRks
(REVENUE) —OTHER THAN LABOUR
WELFARE

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 4,61,18,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respect of ‘Open Line Works—
(Revenue)—Other Than Labour
Welfare'.”

Demanp No. 16—OpPEN LiNE WORKS—
ApprrIioNs

Mr. Deputy-Speaker: Motion is:

“That & sum not exceeding
Rs. 2,54,01,66,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in
respeat of ‘Open Line Works—
Additions’.”

10 MARCH 1955

for 1955-56—Railways 155t

Chitorgarh-Kotah Survey
Shri U. M. Trivedi: I beg to move:
“That the demand under the head
‘Miscellaneous Expenditure’ be reduced
by Rs. 100"

Lack of provision in Ajimer Loco Shop
for manufacturing engines
Shri U. M. Trivedi: I beg to move:
“That the demand under the head
‘Ordinary Working Expenses—Adminis-
tration’ be reduced by Rs. 100.”

Economy on medical exrpenses in
various zomes

Shri U. M. Trivedi: 1 beg to move:

“That the demand under the head

‘Ordinary Working Expenses—Labour
Welfare’ be reduced by Rs. 5,00,000."

Non-purchase of Bhopal State Railway
Shri U. M. Trivedi: I beg to move:
“That the demand under the head

‘Payments to Worked Lines and
Others’ be reduced by Rs. 100.”

Slow progress of work at Chittaranjan
Locomotive Works

Shri Sarangadhar Das: I beg to
move:

“That the demand under the head
‘Open Line Works—Additions’ Le
reduced by Rs 100.”

Construction of retiring rooms etc. at
Kurnool Railway Station and Ado-
ni Railway Station in Andhra

State

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the
head ‘Open Line Works—Addi-
lions’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: All these
Demands and cut motions are &lso
before the House for discussion.

o1 Qo R tuddl : FulE o,
AT ATAFT AT T IR
o faare e fFmr & 1 wEE 9w RO
¥R § ¥ IR wANT §, W W
&, It &, O ofFasd R
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[t Tme wmo feqedl]
Fregara * fodt qumé 3w g s ogin
WA A I g R ) W Ay
& g o a7 TgA AEEE § I WA
ITH FAT aF TEACAT A0EAT § | WA
AR TR WERBEARE
fF gt o wr=ely TR A & W =g
Yok S #, IR ST o sy A
CST @ § AR T )R afaw ge
g & o @ & 1 e ot I
A8 & I ME I FEAEA F FW
%% HISATEHT FT AHAT FT 95 @ &
Y aTh F1E AW G faar o @
&1 & ar sgm 5 W W7 SERK
tnwarstam e ai s
ot FEa T w2 F oam
T & 1 S SEE mol @ §
IA A WY WY FIT T °
ot fea anx &, w=ay w=ay 9 @
#1 & ot § R ggd ¥ wwr v
fie 7 @, ST @Y g A
& wraT | T e T SR A Y
g o g &1 fom 1o #
¥ ¥ T § A O Wi Ao
g5 W F WA F & tode #
I & AT 1A AT & faArw .95 @R @@
sire 3R s ¥ e frig far |
o Tz, faddY Tl wgrosEt ¥ Ol
Y ga< y2m | fa=n fomr AT S
I FIAA T ITH T AT @
daa e d e g mo g )
@ T ¥ feeed AzEd Q)
A AW A aE W A
A T Foar e Tt ¥ S oI
e & 1| ST wa o wedr el
& R Zardy K T T A7 a%E
i M SR | T A T
o & & o F Garane aw gt 8,
& WAL & | AT THR A So,000
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= T g AT S AT e A g
WIS o qgT T S FT AT TF €947
FT Lo T &1 A FT AT Lo TH AR
TR EAe w1 aEEw &
e T % ¥ FIew Tgh ¥ S e
TOT A IS ATET AT § I I AT
g4 wrar § 1 gAfad 9EE WE 59
T 9T AT O g7 o, ey ww aE
" @AY | ¥ O g gur T
& | S g9 A O a7 gi gAY
& TG AF OF A% A & fod aq
ermﬁmwwwl
sada R E fr el § W9
T 9T Yo AT TUT FH AT AT @Y
g WY ¥ w2 T FF Ar" w9
s fFar o1 w1 & weER F 2
9T Yo W AT @« fEar o1 @r &
AT Tl a<E & 3w A A 72 78 2l
&1 HYT a7 AT AT @I E oA #
TEAT TR § 9 e 9% ot A
#ff W A g AR A )
gfeerd 78 § ai |1 =W Ag feaw
ATETE ) TF ATF A1 0 awdT & T
&< frar o @1 5 59wl #1 A
Y wregy 74T fear o ST e & weE
&, ofe gl av% wgi 9 A 9
qET §T AET & IHT aTE F1E A =@
T e ar @ ) e W
TG 9T FF {U-Ro TAR AW AW
T TR T QA g A
R gaTfeEmT 4 § 1 wgar R
83 9 W AT qur ",
gfrard 7 & 1 AvEEy 299 )
wafecarn Sfea w= mm wfa
T &1 GG A Aagw § e
b St A U
T gEr & 454 w1 anfar e g
qiEf ¥ oF 2uT § Wk Afregl §
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WA | FH AN THFE G
E W A R E | W T
N a7 wré o g foar w0 ww
# goeft et amar g @t faeelt
¥ gt 9% ot wrs €2 7 & 9@+ Jwar
& 7 arr o ¥ o @ Sg & few
W E | qE UF ST g AT
§, T® AT WA AOE FW A AG
qEET § W 7 & W IA aH FrE
FAIWE ) T8 I® A E N H
ufes war 9 FT F ol & w1 @
g =g wow o fUgE g@ T #
a<s, 3t ear v =g | s faw-
WA § FEET Q9T & # I9FT Q@TE
@0 E, W9 A RrER § 6k SR
iAW ¥ fed 0 T FTEW &9
Tz A age wwar A & e F
srdaT FXar § £ s agt 9% wwar
EY =T =nfed wgi X e ger it
TEE T & | W FE I 2t B
g & @ & WX T 9T wrEil W}
FAST TAT & FCR G | T w
T 59 A9 AGL § | TZ W AH
T TFT & W Tg TIAT W 99 W@l
aT T FHd A e gl e
W gt AT T H qgT AT T
&1 W 3w W fagE g Tl W
T TEAT WG HEAEF & | 981 9%
@I N g IEEE | W g
¥ aa7E g€ ST & qrET o ww
TE WA AT | WY FE T A
fewfet o fgr €@ & dswar
R & 7 % T e, S g
¥ ¢ fr fawfor gex et & )
T e e e g foed @@
F ¥ ITF N u w1 oam g
T TR 1 F A ag wgan § fe
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AT B WY 78 7 FYITE ST
XTI = Haw 5 o 1@
g maamsmamafiamaw §
7 7g & fedty & game § o1 & a3
FARIEHIHFAL Fo o
§ ST 39 FTET F1 FE A o9 § A
g1 A Ay (giregR) F duma W
faator, ge o q=r o= fasmm
gt s A was @ & fr o
faTRa XA TEw | | IEA
ZHAT W 1 FIH HHIAT & TF G
%ﬂzﬁné: TA AT B AT
%1 T HIT 7T W@ T8 ¢ WA

[Sarpar Hukam SiNge in the Chair)

T WY T9 AE T F¢ fF o e
20T I F 1k ave & srA ay A
ez f o feramr w1 @ o € 4
A 39T 3@ W A | 9RE ¥ "d
T% g WX 1T AR ST A W A
fema *9 § @ A T FR E
IAR AIF URH FLA | T FE F
WIS Agd &1 94T I §%ar ¢ forwd
w1 W 7 FH Y FRAE | W HT
Fed 6 oY wwem # 3 SrEw
7€ ATEA &9 d @« W qga IWiq
HHAT 1 WIOR 4 FEAT e g e
T2 a2 2AAl & FW A9 A5 dfeaq
WX FET FE AT I FA L FAC
g agt W7 w1 Hifod 1 Oar v A
TTHT 7 AT H T4 § g1 @ |
Tgt 9 W19 ¥ WAL Y A FgF GO
g Ny AT S A g
& e 9 wer aF 0w A weE
e feor & ofew smda w1 g
fear &+ qw wew § fF e F A
wEE 7 ¥ g dT g ) e
wivs faw ger aw o e & € Wk
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[=fr qwo wwo fiddi]

T ER AT § 1 g I A AT g
FTAGE 1 T AT 2 AT T6F qF-
™ F gEd W 9 W g At
TT E FL @®E | TgT TR aF WY
TS WY € SY FEOT aF F AR
atfe ST FI ST RIET N

Shri Alagesam: Kasganj is a railway

station.
Sﬁlzﬂ'ol{!aom:%ﬁﬁfm
TET { HIE FARM AT & | Tg T
gAT AfEd | wa F HIUHT o WE H
A WEER (F7EA) § 9 a6
T TRATE | 399 § g0 A E
sMiFEREETF FIN G
T ST ¥ Y wfas g A7 T €
o T ¥ wy st Faw )
I A FTRT AT & T E) THH WY
7T T AT I THA G | SV AA
T WK FAS T § 98 W
F FTA AFT 1 TAFT A E | THH;
Fo®r g & f5 Wy uF eaes
F ST fF gl F T € 1 W
T drie afaw & sfa o o
fF g BT % sgaT B FHAQ
& o frar g 2 1 s Emt
forerty 3o T AL | W IR
forit wT ¥ TwETg W SR S
gt a8 O A T A ar g
1 R AT F de F A d g
I TR IEE AR A G A o
AT 78 ATEH TG 4 | AW 9
AT da A wiaerd w1 femt
& @ f@mm 0 =g weEd A
e AT FETARI R | A awar g fw
I g ABEL § T AEE FitAd,
g | I It A T I FQ
g1 Sfrw form wo s @

10 MARCH 1955

for 1955-56—Railways 1562

THE Y § ST GO a0 A [ @
Sfam adf &

oF a1 7 faweit & v o7 wrav
IF M A i feFe T T 1 SR
TN I AR ¥ aEwar e
g1 a1 & oY qETfeT we St fege
T IT 1 AT T R uw 2w W
FOT Yo WWIFRT & | IR fede
49T ¥ #71 fF guwr 2w e &
foge 7 femr € 1 ovA 7 R aw
W # d W gw fewe amm F
I WA RGNy g e
fow &7 9% I 9T 91 e
23 g # feve a1 7 & foam
# 7 uw fowe Zan a1 92 05 2 w2
FE a1 FF g fF g oA
T4 fed ot IR agemr fF g )
T fed g1 & 7 foge Sw¢ #1 qumar
X Tl a1 9 ATH AOW W |
Shri Alagesan: T would like the hon.

Member to pass on the details to me.

= gHe gwo fFA : 7w Aw® @
fFr o s T & | foeelt ¥ ok
AT ST CHONE ST 47 1 9Ed At
7 wgr o At fe 9ed qEfeT T8
g g FF 2 fF gud QX gafee
Iy § S graay GaT ot v w8
qarfee feme ¥ T & T8 Jor a1 )
a7 wfe @3 s 979 T
oy sTar &T 1 AT * Ag AT TEY
g FC A T | H AR TF WK
T AW E | AT & &S T
mYoomﬁﬁﬁﬁﬂTﬁﬂﬁl
fege S% AT ME O ¢ qTEt wy
TS FAIAAE | @h AL A ar
wEaTd 9F ¥ 9T 97 | 39 faerd
orff, 3fF wTa=n THE THT AT AT |
An T w1 0 @ FeE TE ST
st agd f5 o o=x wTdATdr K%
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S ST /EY AIHAT §Y A w6 o 21
&F T F AW F1 W19 GeaTET T A
STIFT qFA TS FTH a7 THAT & |

T AR IA AW g FeAE fE
W ¥ qEfed 93 q@am TET § )
SURTAR waATfeT &t ¥ @Y e &
TR g Aad g | frer s sareTas
B2 B TR F & | gare Faer 5T
q I 9 9w T & AT W R
T X 3 AT £ | UF aUE W
ST R & W W WK ZHA a0
ST 9RTETX 98 L § a7 qEd gy w=
ST & 1 ST A ag dur e & IEE
&1 1T 7 g T+ 9 W E 1 =W}
=Y 0 9 A e &) feai
& qre & 9T 9 & 97 9 " ferar
TITAT & AR A g AR AT § A forw
¥ 9T ST GAT § SART W R
ag=r € 1 wisr fearr wr froar
4 FIF ITHT JIHT AT q0fed ar fn
q @I AN T F HC qF | IT
T 7w @Eg

¥ S guT T SAT ST |
WX 7ga @1 ard & 78 7 &7 7 fow %
FIM | F OF A e 9 et
grfgam #1 #X 3199 AT wF qurd
[T § AT wrEr w7 g 6§ g
g o1 sfsargdt ax ik w8 ek
forgE v 4 9wfa v & o g
- wifETEr FE
Shri- Mulchand Dube (Farrukhabad
Pistt,—North); I congratulate the
hon, Minister for Railways on the
great improvements that he has effect
ed during his term of office. I do not
think it is necessary to mention the

other hon, Ministers or the staff or the
Railway Board because I think the
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congratulations to the hon. Minister
include  congratulations from the
lowest to the highest officers in the
Ministry. I congratulate them all and
the hon, Minister,

During the time that the debate on
the railways has been continuing, my
sympathy for the hon, Minister has
been growing. I feel that the demands
for the opening of new lines are s0
many that it would be impossible for
the hon, Minister to cope with them.
I do not know whether there is any
system according to which the opening
of new lines is done or selection is
made. I have not been able to get
any from the literature that has been
supplied to us. So long as some
scheme or some plan is not prepared,
it will be impossible for any Minister
or for any one to do the job in an
efficient manmer. I also wish to sug-
gest the new opening of a new line,
I hope the hon. Minister will kindly
prepare a scheme or some plan,
according to which he should proceed
and if the line that I suggest comes
under that plan, it should be taken up:
not otherwise. My submission is that a
rail link between Farrukhabad and
Shahjahanpur should be opened, The
two districts are adjoining, The prin-
cipal towns between these two districts
are at a distance of about 40 miles
from each other. There are two
rivers intervening between these two
towns, the Ganga and Ramganga.
This line involves the construction of
two major bridges. But, I flnd that a
large number of major bridges are
being built and there is an equally
large number that are being proposed
to be built. I therefore request the
hon. Minister to take these two bridges
also into consideration, and I would
join with my hon. friend Pandit
Thakur Das Bhargava in requesting
the Minister not to wait for the recom-
mendations of the State Government
for the inclusion of these two bridges
in the Plan sent by the State,

I am told that the Uttar Pradesh
State has also sent a scheme in which
the construction of these two bridges
is mentioned. But I do not know

-
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[Shri Mulchand Dube]
what priority has been given to them.
If they are in a lower priority, I
would request the hon, Minister to
raise them to a higher one. My
reasons for this request are these.

The two rivers flow within a few
tiiles of each other, and during the
monsoon both of them get flooded
with the result that an area of more
than a hundred miles gets inundated
every year and the Kharif crops are
almost every year destroyed. This
results in a loss of thousands of tons
of foodgrains every year. We are to a
certain extent self-sufficient in food-
grains, but the population is rising
and we may not be able to keep pace
with it if we also do not conserve food-
grains that we have or that we grow.
It also happens that villages are wash-
ed away and thousands of people are
rendered homeless, I know of several
villages which have been washed away
and men, women and children, thous-
ands in number, being rendered home-
less—not only homeless, but landless.
Great misery prevails almost every
year or at least every alternate wear.
Therefore, if we build the two bridges
there and establish a rail link between
Farrukhabad and Shahjahanpur, the
result will be that a great deal of the
foodgrains that we waste will be saved
and at the same time the great misery
that is caused to the inhabitants of
that area will also be removed.

There is another aspect of the matter
too, and that is that if the construc-
tion of these bridges is taken on hand,
it will inevitably follow that the two
streams will have to be regulated for
considerable distances on both sides
of the bridges, with the result that
the area that is flooded these days
will no longer be flooded. It would
atso help to open up a large area of
40 miles in length and probably 100
miles in width. The trade between
Farrukhabad and Shahjahanpur would
be increased. Both of them are centres
of trade for foodgrains and other
articles, There are other towns also
jntervening which will also develop.

_..Then, another inconvenignce that is
épused is that during .ihe period
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beginning from 15th November to 15th
June, there are boat bridges over these
two rivers and therefore the commu-
nication between these two districts is
to a certain extent easy. But during
the rains it is only the ferry boats that
are available which takes about six to
seven hours for one to cross the
rivers and if one goes by rail, the dis-
tance that he has to travel is roughly
speaking more than 175 miles, He
will have to go from Farrukhabad to
Kasganj, from Kasganj to Bareilly
and from Bareilly to Shahjahanpur.
That is long distance. And if he goes
by the other way, he must go from
Kanpur to Lucknow and from
Lucknow to Shahjahanpur, That takes
a great deal of time and expense.
Therefore, my submission is that
the rail link between Shajahanpur and
Farrukhbad is very necessary.

It is also necessary from another
point of view, and that is that from
Shahjahanpur to Tanakpur there is a
railway line already, and Tanakpur is
a railway station on the borders of
Nepal. My submission is that having
regard to the relations that we have
with Nepal, it is absolutely necessary
that Farrukhabad should be connected
with Shahjahanpur, so that communi-
cation between Nepal and the rest of
India may be rendered more con-
venient, The distance that one has
to travel in order to reach Nepal and
Tanakpur would be reduced by hund-
reds of miles, Therefore, this would
be a strategic line also.

As I have submitted already, there
are so many considerations—and impor-
tant consideratons that make the
construction of a line between Far-
rukhabad and Shahjahanpur of much
greater importance than other lines.
So much for the rail link between
Farrukhabad and Shahjahanpur.

I am grateful to the hon. Minister
for the amenities that he has promised
for Fategarh and some other stations
on the North-Eastern Railway. The
covering of a platform at Fategarh is
proposed, but I do not know why the
construction of a suitable waiting
room at Fategarh has been omitted.
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There seems to be an omission, and I
would draw the attention of the hon.
Minister to it. I think the waiting
room is a very small one with hardly
any conveniences in it. I hope the
hon. Minister will consider this aspect
also.

There is one point more to which I
wish to draw his attention, and that is
that at Farrukhabad there should be
a platform on the other side also. A
proposal for the covering of the exist-
ing platform is already there. One
platform is already there, but unless
we have another platform on the Far-
rukhabad side of the railway station,
there is likely to be and there at pre-
sent, is, considerable inconvenience
caused. There is a level crossing a
short distance away from the station
which is closed some time before the
train is due to arrive, with the re-
sult that there are no coolies on the
other side of the railway station.
There is an overbridge, but it is diffi-
cult to carry the luggage over it. So,
it is necesary that there should be a
platform on the other side also and
the booking office should be located on
that side. The overbridge in that case
would be more convenient to use and
may be helpful.

Shri Sarangadhar Das: In mov-
ing my Cut Motion on Demand No.
26 in order to discuss the slow pro-
gress of the manufacture of locomo-
tives in the Chittaranjan Locomotive
Works, I first of all consider it
very fortunate that the Railway
Board has taken up this daring task
of manufacturing locomotives in
India with very few ancillary indus-
tries that could contribute to the
building of locomotives. However, I
have to criticise, particularly, the pro-
gress of the Works. Locomotives
have been manufactured there for the
last five years. They started with
three, and gradually, they have gone
up to somewhere about sixty or
seventy per year. But with an in-
vestment of over Rs. 23 crores, the
targets have not yet been reached.
I understand that the Association of
British Locomotive Manufscturers,

10 MARCH 1955

for 1955-56—Railways 1568

Company had an agreement with
Government, that they would pro-
duce by 1954, about 237 locomotives,
but they have turned out so far only
121, which means about 51 per cent
of the targets that they had set for
themselves. The Railway Board has
placed orders, during these years, to
the extent of 357 locomotives, with
the Chittaranjan Locomotive Works,
but they have produced only 121,
which comes only to 34 per cent of
the orders placed with them. In
the meantime, we are importing
every year locomotives worth any-
where between Rs. 24 and 3 crores,
and thus losing that much of foreign
exchange. I should like to know
from the hon. Minister why there is
such slow progress, and we have to
lose foreign exchange, while we have
very expensive machinery and tools
lying idle most of the time. Accord-
ing to the statement of the Ministry
in various publications, the capa-
city of the works is about
120 locomotives a  year, and
that is when it is working only one
shift. I do not see any reason why
two shifts could not be worked, so
that India could be self-sufficient in
the manufacture of locomotives, and
may be in the near future, with
efficient management, we could supply
locomotives to other countries of
South-East Asia as well.

I find that the class I officers in
the Locomotive Works are all from
the Railway Service, and I suppose,
from the Engineering Department;
as soon as they reach class I, they
are shunted over to the Chittaranjan
Locomotive Works. This should not
be done, because the manufacture of
locomotives is a highly complicated
work needing high engineering skill,
and the officers as well as supervi-
sors should be men trained in the
manufacture of locomotives. In this
connection, I have come to know that
there are at least nine such young
men, who had gone abroad, particu-
larly to the United Kingdom, took
their degree from the Glasgow
University, and also had training in
the British locomotive works for twy
or three years; but they are now
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[Shri Sarangadhar Das]
employed as ordinary mechanical engi-
neers in some private concerns. I
am also told that these jobs are not
advertised. I should like to know
why they are not advertised, and
why these employees do not come
through the Union Public Service
Commission. I do not know how +to
put it, but I do not know whether
there is any nepotism in the matter;
that is up to the Ministry to find out.
But it seems to me a very inefficient
proposition to leave a manufacturing
concern of such high engineering
skill to officers and men who are not
trained in that particular manufac-
ture.

I also know that some of the class
11 officers were sent over for training
for about six or eight months in the
United Kingdom, and since their re-
turn, the production has been at a
much higher rate than before. This
shows that with proper training, our
men can produce these locomotives.
But that is not being done.

There is one aspect of manufacture,
to which I would like to draw atten-
tion, and that is that “bar frame” loco-
motives are being manufactured. The
“bar frame” locomotive is a much more
complicated piece of work, and it con-
sumes much more time to build it. If
the “plate frame” had been adopted
in the beginning, and the workmen
and the engineers had been trained in
that work, then they could gradually
go over to the “bar frame” with ease.
This, I think, may be one of the obs-
tacles in the way of stepping up the
production to the target. I would re-
quest the hon. Minister to go into
this.

Finally, I would like to mention one
other thing, and that is, for these
manufacturing concerns with such
heavy capital invested in them, we do
not have a comprehensive report in
the form of a booklet, giving the
amount of money invested, the tar-
gets that were set in the beginning,
how far the targets have been reach-
ed, what the difficulties have been in
the way, and so on. "There is nothing
like that at present. I have gathered
‘about this concern from various publi-
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cations, a little bit here, and a little
bit there, but there is nothing com-
prehensive which might be called an
annual report of this manufacturing
concern. I would, therefore, request
the hon. Minister to give us in future
all information about the Chittaranjan
Locomotive Works in the form of a
separate booklet.

Yo HART  (FEATA—forg—
sl afet) © ek o,  aga
FEATE FCA AT AT Ale w7
SEATE T A H 1 AL Al A
A AT 99 W E 96N q 97 w7
¢ dwme #1 woAw ¥ Tz A 5y
T fear w1 wEEEE-g T ST
FT FTH A1 fregdr arr ¥ =or w7 97 7@y
TH I AU AR ATH I &G 4T
&1 fogd s mifeamiz 7 sigq fear
q1 EAT-AHIT J15T F fod L ag aw
O W FwET AT 4 | gEEr
W9 TR &7 T A AR Ay g
feam o € &1 o girer av owe
e o 7 2 faar | @ W
HTE=T A7 AT MY &7 @ § IR
fea & +ft Az v v e o for
IR St § dqAn w9 fafeed &
S & 99 a% gery ¥ afearr aw
AET TAH B UF JATT @ T 4T
AR T AT 79 of s faar @
a7 | g g a7 5 s w7 afearar
¥ frar fear a@ 1 o=@ T9w g Oy
¢ fr fawit & s ol #1 afearn
T T E A1 g gt ¥ wwEren A
THY FT T FEF qfeararfsmn
TFAT § W e w1 afeqrer & faen
fear 1T A7 g A TFHT FE FL AW -
TR § S T ST AHA & 150F s
TEAN T a8 T (Awd v g
TITATHT 3 FET SATREE H1C A
THade giew samew & afc@ ¥ s
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faar &1 @r & 98 FTRN IS TEATHT
& YT 95U TIF F AT FE FH T R
€ 78 WA TFEE A Ag aE
GHT G §  WTTRT WAEAT W7 g
X T SO & BrEr A R |

@ e s & gmfeEs
FAs@r ) war F fx e
g | TEd § W AT ST
TASTE | TEAEA & fAear § 1| 50
1 4€0g ¥ fAeT 3 7 & w1 W
ST & o o 6 9% TR A7 qga fager
g & AT Rt 9 | F aw
@ & AR 9= o9 a% = qE f
FE AT G I I g HAEAT
g ommwe AT | WHARH
werawa & feafes & - gfieml
¥ uv W aad ¥ aEw W g,
T8 e T § 1 e s |
o "fae FHE T9E 7 W™ SR 9w
it T ¥ o AfeT § 7 o -
qrAT T | A AR g A aqTE T
fr afas w7 G qAEHGT St
wft & ford efoom & ow @ areifE
TqEE T TSR BT ADIS  FH H ATAT
ey FIW 9T o & T & famm
FreifE E0T G9TE § W qIK 9 ATE,
FWIHFA §1 W TR
st Ao Wt ¥ ol wm e &
aTd wd ag A e T Awd &
Fifaw 7 gwg T &Y 9y A W
oreF Fr ST ¥ fad o s
7g g w74 <@ w1 iy s fad
a1e. 29 F1 & w fear oo @
T & s 5 T oew ¥ f
fer wfafedaes 1 gew @6t §
e i dt | T ¥ wEam
qa-fad ofr @ gy ot w7 Al §
fait forz Y wwe mar 1w faafed
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q Wi 9 ™ i foeeeam fea
T 1 AT ST aE FE A A
fearmar | w =g i § Y & S
g fr 7z fremaa & o & oK 9w
g faage & Ao A
a1 fi ot %1 91 I3 FT 04T FIA
g1 ST Y A wT wAr ag & e
&N FT AT 7o 7 6 T g8 77 &
W F< at & faar fedr faes & &2
gwar g 5 Omr it aEF g amae
ag fa7 g 7 99 gowy ouF g A
HTE, 95T $T I940 0% | Ig A FY WY
FuT TgT & s g & A d T
faas R IR F A TRE FEIE )

A CFAAR S A AL A
FEATE | AR 9 HFT F&E A
Ffg SH g o g ) F 3 s
9T 39 AR A e W § Y g,
A TE F, TEE F F FH €
HFQ AR NI FEE & | I
R fwtm i
¥ qre =TT 6 7 § Wi mifwee S
7 faem fer e § 1 78 % F WA
I &t & e § A I oae-
THE FIA E | & W WU W9 EE
N uF F o T s 1 Aeg
F1 3T & TRONTEETT ¥ A=W
¥ fod do TR T 0B aga W
W A W g1 FEE Aaegy 6
wwifes AeEder & FT IR
o &% 3 g < g § 1
e oz gan € fF S St e
® GF I F TET FAQ G 0 TT
T FT THAE | W YT A=A
o g @1E o o e & 91 &
s #X fomw wwd & s ¥ 9@
o Sherd #1 3% W I TR T N
o worgd #Y &Y } e o | wgi oy
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[eTe wmwrl]

TIT FTH Y AT WY AIGL FT FIAG-
Wea v & afd & a9 §
W SET GeT F19 g1 9@ UF 31 WR-
st o e s swar & 1
3% ¥ WA A oY W wE o fami
g2 worgk ®t 3% faw ot 9mar § @
*oFEr Ed fed N T Wi
g § 4 T gAEAE | A W
Afea{ oF am@ arar g1 qR¥s
¥ we W < aQEt w5 3% faer
9 IR FH QL G OAHF A I
I I & G aiew A foee
g fedfroma dfeww mfwx F @@
¥ IEF ST TEIRI AT a9 §
q T I FT S A A,
- e sl o 9 4% I aTaw e
fea

OF aTa W T wrear g o
arew 7 ar ¥ FifeTed ¥ § W
7 & gforl ¥ | T ATEE W
= F T W F 7 et ¥
B STH TRICH T8 JA § N9 I T
% o A8 21 & Wl AERE W
g g v 3 et O s
TFT & TR W €T e §
wr A dFE I QY FHrd- fart
oy o = TR ¥ &few @ @
¢ 1 ux yefomiz st ST &w w1
qrya @ &1 ¥ T Tav fir I 4
1 &Y T ¥ W F & AR T
¥ F @ Aw A W I
B L RLE.
Foar §, 78 ¥ T w0 | wrow
e IA% AL H AT F@TE A I
frems ST #t wREATE ¥ owft §
wgt o ECETd wwer § S 9 g
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FCRTE | TF FAATY FT A7 ]
A & | TEE 00 T WA @
TMAIAM A TTTEF a9 & IoHT
T AT 9 W E W oaw ¥ e
9 § W T o T 9 fae
¥ @t WET ¥ 9rAd W wT gwar
1 wam w5 ael ¥ e
fFr srwrd W =E a1 ¥ andar
Far § i F o avs & s § AR
T TAT A AT FY G F T
FX FHwfEl & Y % T
afe $1€ qgF arar @ &

T A A A WO FA qHHAT
fe 39 & ot o aoe faand 2 &
WX forasT oar Aege FWTE S99
fad & =R 4 w7 91 ST au
T &7 a97E AT E |

4 PM.

o Twer Wi (foer 2afar-
of) : wumfa wgEE, § @@ ot @
=1 79 g o fro &F ¢ forei #t avs
TR § e Fwaw § o
aTe AT fraee fear mar & 1 AT
FAT M H T€ OF aTOS I AT § I
oqre St FYE Y F1E I FgA ATav § AT
Fré faeae X F@W ww@r § &7 F
THEY WGAT AT Y e FT 3§ gEwT
e g A AT ga § | wE
¥ e & oF g a9 ¥ forg ot
fr wfa o 20wt @ gd @t O
& o€ g, AT T T & 1 ag
Y avaT A a1 fE 9w AT S Ak
a% a7 2 @t SEw sTtor gfe ¥
off Jure & T W R ¥ WA

JHT G E FHAT § | Ty AT
s gfe & oft wgew WY § )
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AT F g2 S w7 Fraior w7
g T A aHi, 9, fe, o)
T HTH F77 F1 AN AL A AT H
geqr F Wy § 1 I At e v
gaT &1 |E WA S A o
I T forar afew it o 9% @
oY 75 fovar | wnfare o & ST AT
aT I ATET A TOF T H A
& v | WA g @ e g s #r
T 7 o 99 wrvgw & fo fawfor
F 21w J7 IET Fator & WOy
ZY StraT wfgd

AT WA ot faeer a9
AR 4 o at 999 §g Wi o e
fearmarar | AR & TEAT S
ST AR AT § TH AT TG TE
TRE | I 78 &7 T I
AEGFAT L | T G F A0 A a9y
qrdaT #t s TR W) AT ¥ @i
o 9 ¥ faar W | 9w '6y
qi€ oY FAT AAAL G | WT qg T
A F g A A wWE, ;@
adr gRerd §, IT4 G e A
qE et At E | wE ot ¥ gz 9w
gwg v fear ar fF oawt oF
W7 28T W ¥ 3 gea g |
AT aga fam &1 ™ ww W™ &
7g G BT AT § 1 A ot @
afrad § T X W W GEY A
AT FT AT AT A g AGT TG &
&1 | WA o ag aww qw faar
@ A A G g At A
& s famme
' ey ¥ oY e g fer
T %Y et @ W faw o T af W

-+ T YT AT FOT AT W AT A LA
¥ w= ok o, TE At F g O F o
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wrgm e g o e
TF AT HEET 7 A9HT =g e
e sk e s i v g7
a7 WX FE a7 TGN T AT AT | TN
T fear s fag & fagie Wi
qo qto ¥ qF #1 wrarw fx wqrfm
9T WNr gt 4w & 2w
HHR @ g ar i s e
feemr wrgar g fe ot fawfesr &
T IF AT B awgr ¥ oA aw
AT F far aw Ay e

™% warEr ffar av faw w7
&T TR g T § A B agi W
TAGRTE | AE T T I GH
¥« 5 Zafar or grer ot Fear ar AR
FHH! OF TG FT A Aged AT gl
| T g g
qX AT R qg @ &1 e wm S
29 &1 &7 fifim § 19X W
X 7T 9T qEF T AT TAE 7 e
2 IUFT GEF ARALAT @AT & I
fad o s Ffag

W aE R A A IFTAE T
aTex #t Iher mftewr qar F1f framer
g @ d owfed | S
F ST A ATeT & Wi o e
g o aE g Al A aw §
HTIRT SqT fEeET g § W) v
w3 g % 3/ o ST ag 7 awe
qU H T FwT K91 |

THY AT NCAYC § OF AT6MT
qEE & 1 =@ AT W AT ag WA
FATE | WEIAAT ¥ TTEHI(A q%F ATEA
vt =fgd 1+ wuF fod ag Al R

‘aga Fraw fear ¢ fer oot a0

wit goeT e A 31w
Tafed 78 #7 @ g fF Tt sneT wd
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[=fr Trwsir 2a1]

¢ a3 sgmoifew gfee § o ag aga s
qgA™ AT WE § | 2afean oar frar
t itz dg ST ar fas &) T
AT H=TAT AT G £ 6 qgi AT
@™ & WIOST gifv AEl grir | gaAr
fA Q@ agr F T ¥ T AT

« ga% wfafaa & am® ow fEe
S FT AT q1gar g F g & Ty
FTTFT TN & THHT F€L AT FIHG-
Uea ArsT T TAMGE FTE 1 FIR
HT qCE TG TR T FLH I
AR FATAE | § 97 § FTAGTOLST 7
FFuma & | S0 Hu A1 a1 et
& 21 21 I AT &Ar A duy g
% 1 IAF T AT e § et e
Tt fom wx d FArd o A et
F AT HIo IFC TR T T
# 1 afe =TT o aTw S & a1
g ATHTO T AT HAT BT |

qg@A @ FEW AR wEE qw
% AT WTeAT | § AT geNia
St F1 G ST S geaTE 30 g W
Tt waT g 5 fow A #1 9%
7 g feamn & 9% o s =
qg TG T T |

st ogagw (T SEeqd)
gamfa 3T, & AR gHAE gV
e e 9| e &1 AR famr

T ¥ & T A I TF
7€ § SHE AT H FG TN ARAG
ag ATEA 83 A AT Y § A wdr
% T I GEY AT | A W
aF A TG W AEE | AR AHEE F
amFgArEATE fe g AT aER ¥
16T OF 99 Fnar AT 97 AfeT a1 B
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g § qg qUTH AT &N F AT TE |
afw & weETE T a1 w1 g f A
T g AW F AT A I 9T &0 oY
e mar 1§ =g g famer &
& T & 59 &Y ave s fear o
a1 § § °g war g RO a
TE TR TF AT § qg AT
72 93 TET H N T FL | AT a8
AT AT T T A whAr g FAwar
AT ag g § 5 @i & owwd
AT ¥ TW O e 99 $L I aF
ST EET # | IR 9@ 83 e
FATE &Y T AT EY TG BIALT GT THAT
# wieg f5 mig a9 T A § W
| I AT T A § 1 e w2
¥ AT @ W IR qgA g
forer STRiY 1 ol 7 o T & AR
T AT At § 9EE SV W aga
TFAIE EET & | WA qTATE T8 FY
9 | WY WG H T qg W FE
f& IJgm & W T ¥ AT gy
TEAT 91gd § W 9g qFay g4 a9
g #%al § 9% toa ¥ agfoad fa o
" 419 ¥ oY W F A0 F T "7
YT Y T H X AT MY §, A
T ¥ gfaar 7 T ¥ 107 ¥ @ =
0 FY 3% T TE FT 9X | IARY
woAT T A AT TF € AR @
qEAT R | WX A I A §G
= X /T I 3 wgloas 2 a aiel
F ot i 927 g § wEe, T AT
FYET T W W7 A o = ofar &
421 gt § IR a¥ AT g awdr
2 1 W Y FEAT FT A I A
& for et Y W T+ e 3 wfew
A1 qg #4 gHq g awar § 7 gaw
fad @ g1, =9 & gfod e, grea-
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% & girad & 7K wgi T a6 §
TZT T FIE TE AT THHT g
A Rmasd g Fmd T Tid,
T I AT F AEHA ¥ Fr5 ghear 7Y
et & W AT gAHT AT AT et
ST At Jgra F AV F A9T BAS G
oI TAT BT 9C ITH H41 § [ FTETC
3 wdt spgferam g ot & W 77
Hoft @ FF wgT Y GUST I g
FHR AT WX H AT g § Fg
W & AAAT w99 ITHT Aglaaa
faramit &7 77 &g e /i T e
T L F ML A FI0 F TFT § 60
oo A A s s EwA | 30w
r T F AT A G FiE FeA™
A1 & 37 I FT 7T 79 AT I
#ifF AT IAR IEAGIE § agq @v
FOT 9341 § =T AT Tzfama & ar
FETT A AT G AT THT §, FIST AT TR
&, arAY 3gma § 91 g 937 A s
# g 94 Mg H AT % faq av 7w §
WX AT ffasr 99 a6 §, AT
@ waifeds 1 G grdr andl 7
JTE =arT 72X 1 AAfEA & fr ag
&ar 747 i fF 77 737 ik ara &,
gOFT TLE ST EW FT T §FT & 1
Hfer & a7 3371 ¢ 5 W W@ &
Fgra FY aEEr frmat @ v T A A9
w9 @A ¥ w5 g awar 8, gafag
fe ¥wd & WY Wt =dr wndr £ e
w9 W ggar @ 9 A F W Sy
ardT Wt § 98 WL gEL T ¥ wgd
F AT WE AT FrENE Ao IAFT
SATRT 37 TV & W IR FROUIZ WA
i e 7 fofr & o af =v mwy
¥ wafed & 39 o wdew & b
F&T fF & THE 0% ST & ST ¥@h
% AWT G AR GA TR ® GAGAE |
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Shrimati Renn Chakravarity (Ba-
sirhat): Sir, I will take only five
minutes and add my wvoice to that of
ibose who have been pleading for
the taking over of the narrow gauge
railways by the Government. For a
very long time we have been mak-
ing representations to Government
for the taking over of the Barasat-
Basirhat Light Railway. That is a
Martin Railway which has beer in
existence for many years. It actial-
ly serves to link wup the City of
Calcutta with two big Sub-Divisions
of Twenty Four Parganas, Barasat
and Basirhat. I see that the hon.
Minister has given a reply earlier
and in that it seems that he does not
know that there are two bifurcations
to the Railway: one which links wup
Barasat with Basirhat and the other
whirch is a direct route between Cal-
cutta and Basirhat to Hasanabad.
He says that some sort of a prelimi-
nary engineering survey is going to
take place between Basirhat and Ha-
sanabad. This is only an eight mile
route, What is going to happen to
the rest of it? That is a long route,
forty miles altagether, or a little
more. And actually this raibkway
links up the entire hinterland of the
deltaic region known as Sunderbans.
Thiz is one of the most backward re_
gions about which Government has
made many pledges. They have re-
peatedly said that special treatment
will be meted out to the development
of Sunderbans.

Naw the transport of all the pro-
duce of Sunderbans—milk, milk
products and agricultural products of
this area depends on  this marrow
track of railway, It is very badly
maintained; it never keens to time.
the fare is exorbitant. Especially
at a time when we are thinking in
terms of developing rural areas, we
do mnot know why there should be
so much recalcitrance on  the
part of Government to come to a de-
cision about this narrow gauge rail-
way. I agree that it is very difficult
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[Shrimati Renu Chakravartty]

to keep and maintain narrow gauge
railways. But it is high-time that we
took a decision about the. future of
these narrow gauge. lines. Whether
you make it into a metre gauge, whe-
ther you make it into a broad gauge,
the one basic thing which we have to
decide is that these narrow gauge rail-
ways which actually cater to the needs
of the village population, which actu-
ally link up the backward areas with
the big cities and upon which depends
the transport of agricultural products,
should be settled and the decision
must be—they must be maintained.
That is why this Barasat-Basirhat rail-
way is important.

I had made certain representations
to the Railway Minister and he told
me they were making an engineering
survey between Barasat and Hasan-
abad. But unless the whole line het-
ween Calcutia, Basirhat and Hasan-
abad is sur\eyed and a decision taken,
what will happen is that all the goods
will have to come to Barasat and they
will have to be transhipped to Cal-
cutta, which will mean unnecessary
delay and unnecessary expenditure.
Therefore, both the routes of Barasat
and the Calcutta-Beliaghata section of
Basirhat Railway are important and
need to be taken over.

There is one other argument which
has been brought forward by Govern-
ment from time to time: that they
want to replace it by road transport.
For one thing there is no road trans-
port between Sham Bazaar and Belia-
ghata, which is about 20 miles. There
is no transport especially in that
portion which the Government it now
seems is not at all taking over. This
is the portion which is developing
fast. New refugee colonies are spring-
ing up_ in this area. Actually the
overflowing population of Caleutta
have built houses and colonies in this
aréa, and they pgo to' Caleutia dafly

their vocation, Yet we flad
t this i just the Portion which
ﬂoes not seem to come within the
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purview of the survey, as stated by
the hon. Minister, Road transport
by itself will not be able to
meet the passenger and freight traffic
of this area, which is daily growing
in volume. There are many village
bazars from which agricultural and
dairy products and fish flow into Cal-
cutta. This is also a jute-
growing area. Hundreds of lorries
ply along the narrow roads, and every
now and then there are traffic jams.
Buses are overcrowded. So much of
luggage and freight is already carried
by the buses that it is almost impossi-
ble to travel along these roads. When
this is the state of affairs Government
say that they will just add a few
more buses on this narrow road, which
is unable to bear the already heavy
traffic. It is therefore very necessary
that the entire question of Barasat--
Basirhat Light Railway is gone into.

An hon. Member stated that it is
very difficult for the hon, Minister to
decide which line should have prio-
rity, because there are so many of
these narrow gauge lines. But this
much at least must be guaranteed that
these narrow gauge lines continue to
function with a certain amount of
punctuality and with a certain amount
of safety. People may be willing to
wait for some time about the taking
over of these railways. The Martin
Company have been given Rs. 15 lakhs.
This amount has gone down the drain.
Now Government does not
know whether they are going to
taxe it over or not. Now
we hear that Martin is decidiug
to close down. This matter has been
outstanding for a very long time and
it is time that the entire line is sur-
veyed. They should also see that this
important line which connects the two
Sub-Divisions of the Twenty Four
Parganas is maintained, until a deci-
sion about its being taken over is ar-
rived, if they are sincere in their pro-
mises about the development of ryral
area, especially the development of
the Sunderbans.

Shri Gadilingana Gowd: I ‘have
moved two cut motions under Demand
Ncs. 15 and 18 respectively. The
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first motion—under Demand No. 15—
relates to a new line linking Sirugap-
pa in Mysore State with Kurnool in
Andhra State via Adoni and Yemmi-
ganur by broad gauge. Last year, dur-
ing the discussion on the Railway
Budget, I submitted a memorandum
on this particular issue, and the Rail-
way Minister was pleased to accept my
memorandum and gave me this reply:

“This proposal will be included
in the list of projects which
would be considered at the time
of selecting new lines the cons-
truction of which is to be under-
taken in the second Five Year
Plan period.”

I was hopeful of this thing and I
told my people in the constituency that
we are going to have a new line very
shortly. But unfortunately, to my
uttar disappoiniment, I find that the
hon. Minister has not provided some
amount for the survey of that line
even. I therefore request him, through
you, to see that at least some provi-
sion for surveying that line is made.

Coming to the second cut motion—
he cut moticn under Demand No. 16
the Deputy Minister of Railways was
pleased to visit Kurncol town imme-
diately after the budget session last
year and he was convinced that the
railway station at Kurnool was not
befitting the capital city of the Andhra
State. He assured us that he would
see that some improvements are imme-
diately taken up. I want to know,
through you, from the hon. Minister
what provision he has made in this
year's budget for the improvement of
this station. I may incidentally sub-
mit that the Andhra State is comple-
tely neglected by the Government.
The Railway Minister was pleased to
give us a Railway Map of India. From
that map, we see that there is a net-
work of railways in the north, while
the States in the south are completely
neglected. It is not my intention to
create ill-feeling between the pecple
of the north and the south, but I wish
that such feelings should not be creat-
ed on account of the negligence of the
Government. 'The amenities of the
people in the south should also be

702 LSD—5
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cared for. Therefore, I appeal to the
hon. Minister, through you, to see that
some improvements are effected in the
Kurnool railway station and to provide
some amount for surveying the pro-
posed new line at least in the next
budget year.

ot favia fag (o= wer—afEw
T fomr dagdi-afraw 7 foar oo
—qF ) - gaTaf WL, T qH AT
far s fod & s g=rETE T
g1 TRy fF T o g ot gy
7g, ¥ vF fAmr s s g fom
THTT ¥ gATE grew 7 anifdfes de
wifg dmETEr # Aife & Foir fear
war &, TEY 948 ¥ ux swfafes e
FT99 &7 3t g Wfgg | aga § A
97 I &7 gtz & qofi § W< aga
T AT M AN T T & | =
SEqT F1 IF gH FIEIY & AL IMT
TR & A7 T F H=T Y =T Tfed

T W ¥ T 9 aga T8
Fgar AgaT AT, IfFT IR A T A
HTE] HY TEAT FAFAT FI@ JAT Av
ARAGAGE gUT| & FF TWHH A
WIS @ § A @ wwad @er
2| ag 7 guwa & 5 A
® & 20 5w a@ ¥ ST @ Fav
F@ AT RE T gl e |
qit #W fAeaT € a7 9uwT a8 wgAr
aifed fs af @ 297 9T i ww
frer | SRR AR W IE
Argm e WA TR ETR &1
IWE WA & v qOw &, Yea A
T FF @R §

# & woet s ¥ 30 & R oow
fesd & Wt OF AL 9T GEE F
W Y agt o 6T 4@ §@ T SN
TRT AT Y GRS FH & A f@w
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[t ferta fFere] ) |
Wmmmmr{%eﬁiﬁ? FTU ATEAT | g0 ae & Fr ad e &
faferedt #1 et 23w AT wER A o=  feasht & 49 ¥ G, o7 39
fe o fesd & e g ww g @, & fi et qx_ da1 Tt v 8 o
oot it vl g€ & 7 wh A d 8, o e & fi aga & Sl a1 o
o9 gW 39 ¢ fF e ow W sl

F wr€ Ty FO7 w5 faAT § A Tww
wrfrmwER R W ¥
faa avafag wfesrd & o1 &t %,
W GET I IR WEATHAT F E |
# qowan g 5w s qg &
TS § wrer=an #49 § fF = fafaet
T 72 o 1 frr, W9 AR A a8 T
s e, W9 wHATT $T= @1 W
@iy Wi ad st vy
FeameTsA TR ¥ ™
g1 e wF g & @ W A
& wE v ag w1 weEy gwT €
# & WUAT AT qo(d Fr e I FE@w
§ % ux ovg @1 9w @ BT waR
& & 1l %1 @A 4 5 7 WA T
TF a1 3§ WA ¥ Al @e T 9} «fw
7g fegz i @l2y d gafod T ww
1 A TH FT AT AR T T F AW
T AR T 1 I w9y A A,
FREasfm it fs
@A IO W A E 9 agm A
I W &, ¥ T Ffw FW
fFgl s AT A woEw
7 e A 3w g e for =gt gowwr
A IO AT 97 WX AL AR
T @ [AOGT F1 a6 [oT ¥
arg wan & fear [T v, g@ETH
ST IR WA X @, SfFT W
gz am Ad &1 & F &ve W
T TR fFar § o & fammg fawman
g fF & & S et wewmar v
| 9w oy wErd WY AW 7 4,
| I7T TUY ¥ O F THFEG A

W@ W aga o mfeat waré a
@ &, T Ty T i g wreEeT %%,
T R WAET F g 2 ¥ faw
StTeT faemar 2 1

# aga @ a9 FeAr wgar @1,
fardies< W 3@ &7 F I F A
AT HERT FY FAT AT FTEAT 4T JF;H
9 f5 7 =3 " frerelt o
¢, e 9@ q& ag aF g & A
faerm & 7% famrr & 9g ava wrE e
a1 78 faamr woer awT & o
AT A T 99N G T §G a1
2 W oY a8 IRy & fF oW av &
FRAMEFGATEFARN | HIE &
FFATAT ATEAT §, 1L TS ATEA qqqTT
wTEaT 8, #1E g g ¢ iy dewrt
a1 o O | EEW 69 3g A2y
2 for 393 § aga & qu w feg o
HETE g9 9 T ¥ wrErE
L3l |

WA AT . AT TEE B
& &1 fae # & @ FE@T gem o
oF o AT A AT | wEfed
AT EE A ARA E I 9T A |

ot flee Ty : wied & fads
g A g W ¥ & A s
wTeaT § 1 e ¥ ford oY s Frerelt
1@ &, T T G g G A
foar€ o o & 1 W IEWY AT F
7 frar ¢ aaT OF | 9T faen
fear avd &Y wu¥ ager gy @ sl

) i wfrem F a7 A ot WY
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A ¥ frw w1 e o
g ¢ et 9 i For & wrd awdy Ay
- g ¥ FTCT AT A AR A
SET WO FT WAL T FAW L WY
& ST e &Y a7 agi W
ord arar &1 oy & | gafed seET
UL { T 1% 1 9H 497 T T902q
& g waq ¥ faen fagr @ ot @
ssar g1 | | fadea v e oy
et ST SV Y AR A T I I
argE® e fear @@

e § {f quw @ &
¥ wafad ag T Famm g, faiest
i v & e fore sk W w1 @
a7 I §3 WIKHT WIE § a89 FQ
T fF gard s 7 W Sfafes
foi Arw AT # Aifa faaifor &t
& e 39 gfic ¥ T 9@ A g
M W AR TR @) T
Ao g s &
aE ¥ G wed ¢ fo W
@ A wEIRT F AT agEh A 59
g % %g g g 5 o Wd W
AT FT I & FHAANE! FT TgE
7 fa¥r a7 98 T I A4 F AR 4
FAHF @ wAH A WF A
&1 gifeF awrs ] §

o wreo Qe fag @ wrfa o,
& soer @R fod aga sl §
wTy AR wey faan

T Ay qq feeEsr T AR §
geg § ¥ 7 gt 70 FE v 91 forad
gEAAgg AT gE 1 vE AW
¥ ug Y W g fiv gt 9 I wWeE
T 9T 3% &< & war | afe fee o
# s AT wef oft ¥ o frde s
e § i Feererey i ararc & s
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X g ¥ fod wmet W AgT Gy
areft § W% Tk o o g & sl
e wafeN # AW & 59 e
F@ E A O A A S gAY 7
FY Tt & g9 @er fawr fFar Smar
1 fom¥ srov a5t ¥ saofa w1
gug ¥ mieat aff faedfi | wgR AR
& OEUE &4t F AT F OF T4
T | T A o & fag afk
R afem et T agr R &
frerett & formr & wreor /g & samoft
# at wrer g € &, Fremt ® aga
TFa gw &

|Mr. DEPUTY-SPEAKER in the Chair]
ot Infr @g ¥ st § W ar
T o I o M @ ¥ diw
fadt o &, TaE ark W forwy an, fow
I TG W TF A FrE FRAE T g
e 3¢ 1§ mizar a8 £ 7€ 1 w=
R A T g e i Sra AT &
migar farirge T § 1 o8 fFmm
o o Frrerelt VI g F Y 5wt
A "o ¥ A §Y faAl & A Agr a7
miegar fa=dt =< & oG fawr
qdtn a8 gem fe ow A wew W
AT AT § WA AT ag A afear
7 fae #7 792 ¥ a9 0 9T fawar
O® & I faad et #1 e
ISAT T | A F wrrr s o
¥ 7g frazs w3 =g g B e
Trw & sgrarreal w @ & it
aifgd, fomdr & oo wwr &7 AT ¥
AR AT &% A IR TFEE A G0
WE AT A F 7 9gr A w37 av A
AT T 9 FTE §HT qOF W g
gt forar Forrd ®TO7 99 &y & framal
N AGT AFAH FOWT OET 1 W WY
9§D HF § WIT TF I K/ 4TS 6
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[ =fr w1<e ge fag |
FEAT R AR T & wgm fw
R A5+ faaaer aiw F =g
T FHT AT & AT =fed

o § WRTE & a1 6 3G uR
WEAT ATEAT 1 AT WG9 gEH
fear st & T o fwar wgwwT /=T
ST ifgd S HRTET FT qAr T
o< fogag &7 Tt § faems s
FHEH ST FL | TH W IS A0
T § 1 T TR ol Ow wAS g
FTEFT &1 e & ag I wFPW
oY 59 @ra &1 & afefat A 3 fF
#1€ FHA fra v § av o wrio
Efe FT WgHAT & AT § | FEE
F i W1 femm W ¥ WA
&1 oma &1 safed A aow oy fFaw
e afr AT o T F FYE FRATE
FLAT ATEA & a1 §F AT T AI0H 1 &6
AT AT BN f WY A4g A AT
fe st % fgw &1 T SER
B BT ¥ = § 01 fF w1 e
fgm A @ T g a T weER
¥ @ § AR #F T Far awar
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THAREF AR AT ag Fgrw 5
q# wa g fr st €1 ¥ o S
g% W& OF MEr a q€ FAfE 1
sy g€ wf Ay g e He gy vf Wi
IAF AT A BT AT FTOT AT | W
qar 7é fF a3 ¥4 = gt aw W
WEET &1 ATF § A1 78 AfeT A F a3
" T FAwY darg A IFA A
# frr ar fF 3 @F @ F o
w351 Afer e T T W A
froremr & 1 afs we o ww ferTal
< = § W Frierd VAt g e
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e w=ER RS srwr g 9H
o A & AR A TF 19 T T WA
fed 3 g, i g & dviw oY o
F AH | qTr AT S F7 wAE
¥ ofaw der § et v@T A0 &
ST WE IAET T a9 T AET Ao
SR AR AT N g g ar g
T A dgw F@T WE W
TR d fAmswarg & e
miT & fag o dT F1 ST R
#< g f wfq fa <Y ar e 49w faq
AET | CAT FH F HIE T q847 6
=@l $7 AGT ST TET WK
HTE qRATHT FT T AG gWT | T
grag Wg for ... ...

Mr. Deputy-Speaker: Order, order.
I am not going to allow any more
time. He has been adding one pnint
after the other. Now, the hon. Minis-
ter.

Shri Alagesan: Sir, I am really
thankful to veterans like Pandit
Thakurdas Bhargava and senior Mem-
bers like Sardar Hukam Singh for the
very appreciative referemces they have
made with reference to the working
of the railways. It is a matter of very
great encouragement and I should
like also to say that it will mean
greater effort on our part, not only
on the part of the Minister and myself,
but on the part of all from the Rail-
way Board Member down to the
smallest railwaymen, to live up tn this
reputation and also extend it The
whole debate has been conceived in a
very friendly tone and I once again
express my thanks for the same

Now, coming to the various points
that have been raised by hon. Mem-
bers I should like to say in the begin-
ning that I shall not be able to touch
on all the points that have been refer-
red to by hon. Members. The time at
my disposal is very short, but if I
do not touch some of the points made
by hon. Members it does
not mean that they are less important
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than the points to which I make a re-
ference in my speech here.

Sir, Dr. Rama Rao was very parti-
cular about the medical facilities for
railwaymen. He has been taking great
interest, especially in the tuberculosis
patients. He has made some remarks
and I should like to explain the posi-
tion to him. This year a total sum of
Rs. 10.14 crores has been—I mean
the budget year—provided for staff
amenities of which I shall quote a
few figures relating to medical facili-
ties. On new hospitals, dispensaries
and improvements to the existing
ores it proposed to spend an
amount equal to Rs. 2025 lakhs.
On imrovement in sanitation, water-
supply ete., a sum of Rs. 13:79

lakhs is proposed to be  spent.
A sum of Rs. 1.59,00,000 for
medical expenses and Rs. 27,00,000

for health services have also
been provided, This will broadly give
the picture as to what we have been
doing with regard to the medical
facilities. Sir, if I may say so, the
railwaymen enjoy greater medical
facilities than the general population
in this country and we are also trying
to improve the same. Recently the
Chief Medical Officer of a Railway
was asked to go into this question to
see whether the financial resources
and other things that are provided for
extending medical facilities are pro-
perly utilised and to make suggestions
in that regard. He has submitted a
report and it is under consideration.
The House is also aware that the Min-
ister in his speech has said that he
proposes to have a special officer in
the Board's Office to loock into this
matter specially and see that more
and more facilities are provided.

Dr. Rama Rao was particular about
T. B. patients, I am glad to say that
though the number of attacks has been
larger in 1958-54 as compared to 1952-
53, the number of deaths has been
less.

Then he was saying that there are
no sanitary engineers on railways.
Every qualified civil engineer is train-
ed in sanitary engineering, and so all
those civil engineers are also sanitary
engineers. They do the inspection and
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go into this matter. So he need not
feel that there are no sanitary engi-
neers as such employed on the rail-
ways.

Then he wasreterr:ii:gtoara.ilm
line which was dismantled. It was
dismantled during the last war. Per-
haps he was glad then. He is now
sorry. And the request is for its resto-
ration. The whole question was gone
into and it is estimated that it will
cost about Rs. 71 lakhs, and the re-
turn is minus 4.8 per cent. I do not
know whether under theése circums-
tances it will be wise to undertake
the restoration of this line.

Then he was speaking about the
provision of good latrines in stations
and other places. I am also in sym-
pathy with him on this. - Some of the
latrines are really bad. In the pro-
gramme for passenger amenities I have
no doubt that the Railways will take
special care to provide for new type
of latrines, septic tank latrines, and
also improve the existing ones.

At this stage I should like to refex
to the various points made by hon
Members regarding provision of pas-
senger amenities. Many complaints
were made, the old complaints relating
to the tap leaking for about ten
months and so on and so forth., I
thought matters have improved, and
from the number of complaints I am
also led to believe that things have
improved and the position is not so
bad as it once was. But here I may
mention that a Special Deputy Gene-
ral Manager has been appointed on
each Railway who is on perpetual
tour finding out where these things
happen and trying to remedy the
situation then and there. And this
should give great satisfaction with re-
ference to the provision of proper
amenities.

A point was made, I think by my
friend Shri Pwivedi, that we are con-
centrating attention on big stations and
neglecting smaller stations. The Rail-
ways have been asked to set apart a
definite proportion of the sum allotted
for passenger amenities to see that basle
amenities, certain minimum #menities,
are provided at smaller stations. He
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[Shri Alagesan]

incurring at New Delhi, at Raja-Ki-
Mandi, at Allahabad and other places.
I think he has overlooked a very vital
fact.  Delhi being the capital city, 1
think we should have a railway station
which a capital city should possess.
And the presen! New Delhi railway
station is not a thing which we should
be proud of.

Shri M. L, Dwivedi: I did not say
you should not do it. I said that the
neglected areas should be taken and
improved.

Shri Alagesan: I should also say
tnat the original estimate for the re-
modelling of this station was some-
thing like Rs. 50 lakhs. As soon as
the present Minister took charge he
in fact delayed it and then had it cut
down to about Rs. 20 lakhs, and I do
not think it is fair for the hon. Mem-
‘ber to complain about this,

So also about Raja-ki-Mandi, where
we have a large number of tourists,
it is necessary that we should have
this station. The present Raja-ki-
Mandi station is a woeful affair and
nobody can complain that we are
spending money on it

Shri M. L. Dwivedi: There are
tourists at Khajraha also.

Shri Alagesan: We are not neglect-
ing small stations. That is what I
wanted to impress on the House.

Shrimati Ammu Swaminadhan she
always takes great interest in rail-
ways, not so this year I thought—she
referred to the over-bridges in Mad-
ras which point, I think, is always
repeated. With reference to one level-
crossing it is proposed to convert it into
an over-bridge; and the Madras Gov-

10 MARCH 1955

for 1955-56—Railways 1594

the hitch was want of funds with the
local body. We have also made a
provision of Rs. 50 lakhs for being
granted as loan to the wvarious local
bodies through the State Governments
concerned, and we have been getting
certain requests from the State Gov-
ernments. All the State Governments
have not yet replied, and even some
of the State Governments who have
sent their proposals have not furni-
shed full information. I hope, having
regard to the feeling in this matter, the
State Governments will hasten and
send up their proposals, and they can
take the loan which is already there.

Then Shri Radha Raman has been
pleading for vendors’ co-operative so-
ciety. We went into this question,
when we sat in a committee to consider
the question of catering, and it was
thought that the co-operative societies
may not be able to exercise proper
supervision over individual vendors.
If the vendors should give satisfac-
tory service, there should be proper
supervision over their work. And the
little experience we have had with
regard to these co-operative societies
has not been very encouraging, and so
we thought that we cannot proceed in
this direction taking the mere senti-
ment of the principle of co-operative
society.

Then there were other references
made. Shri Dabhi naturally, coming
from the Gujerat area—I have my own
sympathies with him—said that vege-
tarian food is completely mixed wup
with non-vegetarian stuff and that it
hurts the sentiment. Naturally it
hurts the sentiments of pure vegeta-
rians like those living in areas like
Gujerat and also a portion of South
India.

The Minister of Defence Organisa-
tion (Shri Tyagi): But the food will
become tasteful!

Shri Alagesan: We are having these
dining cars re-designed and we are
making provision there to see that
these sentiments are mnot hurt and
things are done as separately as pos-
sible.
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Mr, Depaty-Speaker: I believe both
the hon. Ministers are pure vegeta-
rians.

Shri L. B. Shastrl : Yes, but the

Parliamentary Secretary compensates
for it.

Shri Alagesan: We have also to
take note of the fact that the wvast
majority of people in this country are
non-vegetarians.

Then Shri Nambiar made some
points. I have to hurry through be-
cause I have no time. He referred to
the surplus being put in the Reserve
Fund instead of in the Development
Fund. I thought he being a Member
of the Convention Committee should
know why it has been done. There
we calculated that there would be a
drop of about Rs. 21 crores after mak-
ing allowance for the readjustment of
fares, etc., with regard to the payment
of dividend and it was because of that
that this surplus has been put in the
General Reserve, But, as we go on, if
things improve and we feel that there
will be no difficulty in meeting our
dividend liabilities, this can be looked
into and the sdrplus transferred if ne-
cessary to the Development Fund.

He was also speaking about corrup-
tion; so also some other hon. Mem-
bers. They said some wvague things
and some definite things also with re-
gard to corruption. It is a sore ques-
tion. When we make sweeping state-
ments here, it certainly discourages
the vast majority of railway servants
who want to discharge their duties in
all honesty. I was sorry to find that
even Shri Nambiar made such an al-
legation. He referred to some offi-
cers in the Golden Roeck workshop. I
found on enquiry that no such com-
plaint has been received, at least, as
far as the Board's office is concerned.
I would advise hon. Members to hold
their patience and await the repart of
the Corruption Enquiry Committee
which is going into the whole ques-
tion. We expected that the report
may be in our hands even before the
Parliament session would be over.
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But, now I understand that it will not
be possible for them to finalise their
report and it may be ready some time
after the Parliament rises. Anyhow,
the report will be very shortly in the
hands of Members and then it will be
time for us to go into this question.

Then, Shri Nambiar referred to the
running shed staff and said that they
should be brought under the Factonies
Act. I thought he knew the whole
history. In fact, I think it was some
time in September 1953, Shri Guru-
swamy, who is the Secretary of the
Federation, who was also then a Mem-
ber of the Rajya Sabha, brought a
Bil to amend the Factories Act so
that the running shed staff may be
brought under the Factories Act. The
then Labour Minister Shri V. V. Giri
intervened. He appealed that the Bill
should be withdrawn on the wunder-
standing that this can be gone into
between the Federation and the Rail-
way Board through the means of the
negotiating machinery. Then, there
were talks and an agreement was
reached. They are now paid over-
time if they work above 48 hours. If
they work more than 54 hours, they
are paid one and a half times their
salary. This was modified and we
agreed to this: payment of overtime
allowance at one and a half times the
normal hourly rate instead of overtime
at bare hourly rates for all hours
worked in excess of 48 per week. Also,
the previous practice was to average
this overtime over a month. It has
now been agreed that this should be
averaged over a week and not over
a month. Orders have been issued as
early as 1st April, 1954 and they have
been implemented. I think this will
satisfy the hon. Member.

He was referring to the hours of
work of the gang men in the B. N.
Rai'way. No barm has been done.
The 48 hours excluded the time
taken in going to the place where the
tool box waes and return. It has been
included and it has been made 52
hours. I am sorry, I have to rush
through.
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[Shri Alagesan]

Shri Hemraj referred te certain
level crossings. The difficulty with
level crossings is this. These are called
accommodation works. If the accom-
modation works have to be wunder-
taken 10 years after the construction
of the Railway line then they be-
come tae liability of the road autho-
rities who require these level cross-
ings. The cost of these level crossings
has been furnished to the district
poards but they find it difficult to
meet this cost.  There the matter
stands.

I should like to say a few words
regarding Chittaranjan, which was
referred to,by my friend Shri Saranga-
dhar Das. He complained about
the slowness in production and our
inability to reach the targets. I should
like to say that over a period, we have
been able to realise the targets. It is
true that production could not be as
estimated in the years 1951 and 1952
for various reasons. We could not get
materials from abroad, because we
have still to depend for same compo-
nents on imports and also for the sup-
ply of steel. Because we could not
get these things in time, production
was a bit slower in the years 1951 and
1952, Then, in the year 1953 and 1954,
we have not only increased the pace
of production, but also overshot the
targets fixed for those years. Origi-
nally, the target fixed was—I am talk-
ing of the years 1950-1954 both years
inclusive—237. Then, this was revised
as 176. The actual out-turn in terms
of WG locomotives up till the end of
1954 has been 189, One WG locomotive
is taken to be 1.25 average size locomo-
tive. Viewed in this way, we have been
able to reach the figure of 236. This
compares favourably with the target
of 176 N.G.S. or 220 average locomo-
tives. There is, therefore, nothing to
feel alarmed about the slow pace of
production in the Chittaranjan loco-
motive factory. On the other hand,
I would like the House to extend a
word of encouragement to those
who are grappling with the problem of
production at Chittaranjan.

mr. Deputy-Speaker: What is the
Jatest number ?
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Shri Alagesan: In 1954, 86 WG
locomotives have been produced. The
target for 1954 was fixed at 66. We
have exceeded the target by 20 loco-
motives.

Mr. Deputy-Speaker: In all, up till
now, how many have been produced?

Shri Alagesan: Up till the end of
1954 we have produced 189 WG
locomotives in Chittaranjan, We hawve
produced 10 locomotives in Januarv
and another 10 in February.

As usual, hon. Members were plead-
ing for new lines in their areas. A
plea was made that in this connection
we should not be completely guided
by what the State Governments say,
but try to see that the backward areas
are properly served by the railways.
Pandit Thakur Das Bhargava, Shri
Mulchand Dube, Shri Kakkan, Shri
Mathew, Shri Neswi and Pandit D.N.
Tiwary, wanted construction of new
lines. It is true that for historical
reasons several areas have been neg-
lected in the past. I agree that we
should try to right these ancient
WTrOngs.

ot 7aw wwreT (g7 faeet HaT
wagfaa wfaai) : 19 feedt & foq ot
Fg g |
Shri Alagesan: Nobody can be
held responsible. I should tell the
House that we cannot completely
ignore what the State Governments
have to say. Certainly, hon. Mem-
bers will appreciate that we will have
to take into account a good deal of
what the State Governments say. A
balance can be struck and I hope it
will be possiblee. When we choose
new projects that should be included
in the Second Five Year Plan we
should be able to give, if not cent per
ceni satisfaction, at last 50 per cent.
satisfaction to hon. Members.

Sir, I have done,

Shri Sarangadhar Das: May I know
if any attempt has been made to run
a second shift in the Chittaranyso
workshop? :
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Shri Alagesan: As far as certain
shops are concerned, to attain optimum
production, we are working more than
one shift.

5 P.M.

Mr. Deputy-Speaker: I place the
Cut Motions relating to the following
Demads before the House first. The
Demands under discussion are: Nos.
3, 4, 5, 6, 9, 9A, 10, 12A, 12B, 15, 16
and 18. Unless hon. Members want
me to place before the House any
particular Cut Motion on which they
would like to divide, I shall place all
the Cut Motions together.

The cut motions were mnegatived.

Mr. Deputy-Speaker: The question
15:

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of Demand Nos. 3, 4, 5, 6, 9, 94,
10, 12A, 12B, 15, 16 and 18.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below.—Ed.
of PP.]

Demanp No. 3—MiscELLANEOUS Ex-
PENDITURE

“That a sum not exceeding
Rs. 1,40,80,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Expenditure'.”

Demanp No. 4—OrpINARY WORKING
EXPENSES—ADMINISTRATION

“That a sum not exceeding
Rs. 30,84,41,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
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cf ‘Ordinary Working Expenses—
Administration’.”

Demanp No. 5—OroiNaRY WoORKING
EXPENSES—REPATIRS AND MAINTENANCE

“That a sum not exceeding
Re. 75,39,48,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—
Repairs and Maintenance’.”

Demanpy No. 6—OrRDINARY WORKING

EXPENSES—OPERATING STAFF

“That a sum not exceeding
Rs. 48,14,96,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
21st day of March, 1956 in respect
¢! ‘Ordinary Working Expenses—
Operating Staff’.”

Demanp No. 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS  EXPENSES

“That a sum not exceeding
Rs. 36,02,96,000 be granted to the
President to defray the charges
which will come in course of pay-
mient during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—-
Miscellaneous Expenses’.”

DeMAND No. 9A—ORDINARY WORKING
EXPENSES—LABOUR WELFARE

“That a sum not exceeding
Re, 5,08,31,000 be granted to thc
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—
Labour Welfare' ™

- Lrmanp No. 10—PayMENT TO WORKE3
LINES AND OTHERS

“That a sum not exceeding
Rs. 31,25,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
.of ‘Payments to Worked Lines
and Others' ™
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DeManp No. 12A—Openy Line Works

— (REVENUE) —LABOUR WELFARE

“That a sum not exceeding
Rs. 1,07,45,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of Open Line Works—(Revenue)—
Labour Welfare'.”

Demanp No. 12B—Oren Line WoRES

-+ (ReveNUE)—OTHER THAN LABOUR

WELFARE

“That a sum not exceeding
Rs. 4,61,18,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect

‘of :Open Line Works—(Revenue)— . -

Other than' Labour Welfare'.”

Demanp No. 15—CONSTRUCTION OF

New LINEs—CAPITAL AND DEPRECIA-
tTioN Reserve Fonp

“That a sum Dot exceeding
Rs. 5,65,87,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Construction of New Lines—
Capital and Depreciation Reserva
Fund'.”

Demanp No., 16—OpeN LiNe WORKS—

AnDITIONS

“That a sum not exceeding
Rs. 2,54,01,66,000 be granted to toe
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Open Line Works—Additions’”

Demanp No. 18—OpPEN LINE WORKS—

DeveLorMENT FUND

“That a sum not exceeding
Rs, 12,34,44,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Open Line Works—Develop+
ment Fund'”
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Mr. Deputy-Speaker: 1 am now

placing those Demands which have

not been discussed, which have been
left over with respect to which Cut
Motions were not tabled.

The question is:

“That the respective sums not
exceeding the amounts shown in the
Order Paper be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of Demand Nos. 7, 8, 11, 14, 17, 19
and 20.”

The motion wag adopted.
[The Motions for Demands for

Grants which were adopted by the

Lok Sabha are reprodueed below.—

Ed. of PP.]
DEmaNp No. 7—ORDINARY WORKING

ExpENsES—OFPERATION (FUEL)

“That a sum not exceeding
Ks. 37,57,67,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Ordinary Working Expenses
Operation (Fuel)'.”

Demanp No. 8—Oromvary WorKING

EXPENSES—OPERATION OTHER
THAN STAFF AND FUEL

“That a sum not exceeding Rs.
14,685,10,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 31st dav
of March, 1956, in respect of
‘Ordinary  Working Expenses—
Operation other than Staff and
Fuel'”

Demano No. 11—WorkNG Exrrnsms—
APPROPRIATION TO DEPRECIATION
Reserve Fump

“That a sum mnot exceeding
Rs, 35,00,00,000 be granted to the
President to defray the charges
which ‘will come in course of pay-
ment during the year ending the
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31st March, 1956, in respect of
‘Working Expenses—Appropriation
to Depreciation Reserve Fund'.”

DEMAND No. 14—APPROPRIATION TO
Revenue Reserve Fumnp

“That a sum not exceeding
Rs. 7,14,17,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ordinary Working Expenses—
Revenue Reserve Fund'.”

Demanp No. 17—OpEN Ling WoORKS—
REPLACEMENTS

“That a sum not exceeding
Rs, 46,82,85,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Open Line Works—Replace-
ments'.”

DemaNDp No. 19—CaprraL OUTLAY ON
VizagaPaTaM FPoRT

“That a sum not exceeding
Rs. 80.73,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlay on Vizagapatam
Port’.”

DEMAND No. 20—DIVIDEND PAYABLE TO
GENERAL REVENUES

“That a sum not exceeding
Rs, 36,07,16,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Dividend payable to General
Revenues"."

APPROPRIATION (RAILWAYS)
B

The Ministerr of Railways and
Transport (Shri L. B. Shastri): I beg
to move for leave to introduce a Bill
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to authorise payment and appropria-
tion of certain sums from and out
of the Consolidated Fund of India
for the service of the financial year
1955-56 for the purposes of Railways.

Mr. Deputy-Speaker: The gues-
tion is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund
of India for the service of the
financial year 1955-56 for the pur-
poses of Railways.”

The motion was adopted.

Shri L. B. Shastri: I introduce the
Bill and beg to move®*: .

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1955-
56 for the purposes of Railways, be
taken into consideration.”

Mr. Deputy-Speaker: The ques-
tion is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1955-
56 for the purposes of Railways, be
taken into consideration.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Title and the Enacting Formula were
added to the Bill

Shri L. B. Shastri: I beg to move:
“That the Bill be passed.”

Mr. Depuly-Speaker: The ques-
tion is:

“That the Bill be passed.”
The motion was adopted.

" — —

*Introduced and moved with the recommendation of the President. o
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*DEMANDS FOR GRANTS ON
ACCOUNT FOR 1955-56

Mr. Deputy-Speaker: The question

15

“That the respective sums not ex-
ceeding the amounts shown in the
third column of the Order Paper, be
granted to the President, on account,
for or towards defraying the charg-
es during the year ending on the
«31st day of March, 1956, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 1 to 138.”

The motion was adopted.

[The motions for Demands for
Grants on Account which were
ndopted by the Lok Sabha are re-
produced below.—Ed. of P.P.]

DemaND No. 1—MimwisTRY oF Con-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs, 6,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on thz
31st day of March, 1956, in respect
of ‘Ministry of Commerce and
Industry’”

DEMAND No. 2—INDUSTRIES

“That a sum mnot exceeding
Rs. 1,37.56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Industries’.”

DeEMAND No. 3—COMMERCIAL INTELLI-
GENCE AND STATISTICS

“That a sum .not exceeding
Rs. 4,48,000 be granted to the
President, on account, for or
lowards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Commercial Intelligence ani
Statistics".”

on Account for 1955-56

Demanp No. 4—MISCELLANEQUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MiNisTRY oF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 539,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
3!st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry’.”

Demanp No. 5—MimnisthRy oF Com-

MUNICATIONS

“That a sum mnot exceeding
Es. 97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Communications’.”

DemaND No. 6—INpiaN PosTs AND

TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

“That a sum not exceeding
Rs. 4,07,12,000¢ be granted to the
Fresident, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Indian Pasts and Telegraphs<
Department (Including Working
Expenses)’.”

Demanp No. T—METEOROLOGY

“That a sum not exceeding
Rs. 10,48,000 be granted to the
President, on account, for or
towards defraying ths charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Meteorology’.”

Drmanp No. 8—OveErseas COMMUNI-

CATIONE SERVICE

“That a sum not exceeding
Rs. 8,32,000 be granted to the
Fresident, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Overseas Communications Ser-
vice'."

*Moved with the recommendation of the Presidert.



1607 Demands for Grants

Demand No. 9—AviATION

“That a sum not exceeding
Rs. 22,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of “Avization'”

Demanp No.
PARTMENTS AND EXPENDITURE UNDER
THE MINIsSTRY OF COMMUNICATIONS

“That a sum not exceeding
Rs. 1,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
21st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Communications”.”

Demanp No. 11—MINISTRY OF DEFENCE

“That a sum mnot exceeding
Rs. 256,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Defence’.”

Demano No. 12—DEFENCE SERVICES,

EFFECTIVE—ARMY .

“That a sum not exceeding
Rs. 12,99,02,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of Defence Services, Effective—

Army’.

Demanp No. 13—DEFENCE
ErrecTIVE—NAVY
“That a sum not exceeding
Rs. 1,06,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Effective—
NEVJ"-"

Demawp No. 14 —DEFENCE . SERVICES,

ErrecTIVE—AIR FORCE

“That a sum not exceeding
Rs, 2,95,70,000 be granted to the
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10—MisceLLANEOUS DE-

SERVICES,

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Effective—
Air Force'.”

DEmaND No. 15—DEFENCE SERVICES,

NonN-EFFecTIVE CHARGES

“That a sum not exceeding
Rs. 1,36,16,000 be granted to> the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Non-Effective
Charges'.”

Demanp No. 16—MiwistTRy oF Eou-

CATION

“That a sum not exceeding
Rs. 4,54,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Education".”

DeEMAND No. 17—ARCHAEOLOGY

“That a sum not exceeding
Rs. 4,59,000 be. granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Archaeclogy’.”

Demanp No. 18—OTHER SCIENTIFIC

DEPARTMENTS

“That a sum not exceeding
Rs. 23,10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Scientific Departments”™

DEMAND No. 19—EDUCATION

“That a sum not exceeding
Rs. 1,49,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on tne
31st day of March, 1956, in respecs
of ‘Education’.”

1608
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OEMAND No. 20—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF
EpucaTION

“That a sum mnot exceeding
Rs. 21,86,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
«of Miscellaneous Departments and
Expenditure under the Ministry
of Education’.”

DEmAND No. 21—TRIBAL AREAS

“That a sum not exceeding
Rs, 48,56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Tribal Areas'.”

DEMAND No. 22—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 56,45,000 be granted to tihe
President, on account, for or
towards defraying the charges
during the year ending on the
‘31st day of March, 1956, in respect
of ‘External Affairs’™

Demanp No. 23—StaTe oF PoNpI-
CHERRY

“That a sum mnot exceeding
Rs, 17,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘State of Pondicherry’.”

DeEMaNp No. 24-—MISCELLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 17,000 be granted to the
President, on account, for or
towards defraying thié ‘' charges
during the year ending on the
31st day of March, 1036, in respect
of ‘Miscellaneous Expenditure
under the Ministry of External
Aftairs’.”
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DeMaNp No. 25—Mmustry oF Fin-

“That a sum not exceeding
Rs, 15,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Finance'.”

DemAND No, 26—CustomMs

“That a sum mnot exceeding
Rs. 31,81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of “Customs’.”

Demanp No. 27—Unton Excise DuTies

“That a sum mnot exceeding
Rs. 56,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Union Excise Duties’.”

DemanD No. 28—Taxes oN InNcoms

mcLupING CORPORATION TAx AND
Estate Dury

“That a sum not exceeding
Rs. 33,086,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Taxes on Income including Cor-
poration Tax and Estate Duty'.”

Demanp No. 20—Oprum

“That a sum not exceeding
Rs. 1,40,36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1856, in respect
of ‘Opium'.™

Demanp No. 30—Stamres

“That a sum not exceeding
Rs. 10,988,000 be granted to the
President, on account, for or
towards defraying the charges

1610
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during the year ending on the
31st day of March, 1956, in respect
of ‘Stamps’.”
Drmanp No. 31 —PAYMENTS TO OTHER
CGGOVERNMENTS, DEPARTMENTS, EIC. ON
ACCOUNT OF THE ADMINISTRATION OF
AGENCY SUBJECTS AND MANAGEMENT
oF TREASURIES

“That a sum not exceeding
Rs. 92,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

. year ending on the 3lst day
of March, 1958, in respect of

Departments etc. on account of the
Administration of Agency subjects
and Management of Treasuries'.”

Demanp No. 32—Auvprr

.
“That a sum not exceeding
Rs. 68,09,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Audit’.”

Demanp No. 33—CURRENCY

“That a sum mnot exceeding
Rs. 19,58,000 be granted to the
President, on account, for or
towards defraying the charges
during the year emnding on the
31st day of March, 19856, in respect
of ‘Currency’.”

Demanp No. 34—MiNT

“That a sum not exceeding
Rs. 8,35,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
IMin !.”

Demanp No. 35—TERRITORIAL  AND
PoLrticaL PENSIONS

“That a sum not exceeding
Rs. 2,28,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Territorial and Political Pensions’.”

Demanp No. 36—SUPERANNUATION AL-

LOWANCES AND PENSIONS

“That a sum mnot exceeding
Rs. 58,50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in regpect of
‘Buperannuation Allowances and
Pensions’.”

DemanND No. 37—MISCELLANEQUS D~
PARTMENTS AND EXPENDITURE UNDER

THE MmNisTRY oF FINANCE

“That a sum not exceeding
Rs. 1,75,22 000 be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in regpect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance'.”

Demanp No. 38—GRANTS-IN-AID TO

STATES

“That a sum not exceeding
Rs. 5,20,51,000 be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Grants-in-aid to States'.”

Demano No. 39—MiscELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND

STATE GOVERNMENTS

“That a sum not exceeding
Rs. 30,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1856, in respect of
‘Miscellaneous Adjustments between
the Union and State Govern-
ments""

DEmaANp No, 40—PRE-PARTITION PAY-

“That a sum not exceeding
Rs. 10,64,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1056, in respect of
‘Pre-partition Payments'”
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Demanp No. 41—Mimvisrry or Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 5,25,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day
of March, 1956, in respect of
‘Ministry of Food and Agriculture’.”

' Lemanp No. 42—FOREST

“That a sum not exceeding
Rs. 7,99,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956. in respect of
‘Forest’.”

Demanp No. 43—AGRICULTURE

“That a sum not exceeding
Rs. 1,2285000 be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1956, in respect of ‘Agricul-
ture”.”

Demand No. 44—CrviL VETERINARY
SERVICES

“That a sum not exceeding
Rs. 6,50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Civil Veterinary Services'.”

DrmaND No. 45—MiIsceLLANEOUS De-

PARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
Foob AND ACRICULTURE

“That a sum not exceeding
Rs. 47,81,000 be granted to the Presi-
dent, on account, or towards
defraying the charges during the
year ending on the 315t day
of March, 1956, in respect of
‘Miscellaneous Departments and
other Expenditure under the Minis-
wy of Food and Agriculture’”

° of .March,
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DemaAND No. 46—MINISTRY OF
HEALTH

“That a sum not exceeding
Rs. 67,000 be granted to the Presi-
dent, on account, for or tewards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Health'.”

- DEMAND No. 47—MEDICAL SERVICES

“That a sum not exceeding
Rs. 16,352,000 be granted to the
President, on account, for or
‘towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Medical Service'.”

Demano No. 48—PusLic HEALTH

“That a sum not exceeding
Rs. 54,16,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
1956, in respect of
‘Public Health’.”

Demanp No. 49—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
HeALTH

“That a sum not exceeding
Rs. 7,384,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Expenditure under
the Ministry of Health'.”

Demanp No. 50—MinisTrRy oF Home

AFFAIRS

*That a sum not exceeding
Rs. 17,55,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3Ist day
of March, 1956, in respect of
‘Ministry of Home Affairs’.”

Demanp No. 51—CasnNer

“That a sum not exceeding
Rs. 2,61,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
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year ending on the 31st day
of March, 1956, in respect of
‘Cabinet’.”

Demano No. 52—DeLEr

“That a sum not exceeding
Rs. 13,44,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31lst day
of March, 1956, in respect of
“Delhi’.”

Demanp No. 53—PoLice

“That a sum not exceeding
Rs. 14,82,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of

"o

‘Police’.
Demanp No. 54—Census

“That a sum not exceeding
Rs. 1,67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 3lst dayv
of March, 1956, in respect of

"

‘Census’.

Demanp No. 55—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Privy Purses and Allowances of
Indian Rulers".”

Demanp No. 56—ANDAMAN AND Nico-
BAR ISLANDS

“That a sum not exceeding
Rs. 16,69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 3lst day
of March, 1956, in respect of
‘Andaman and Nicobar Islands’.”

Demanp No. 57—Kvurenr

“That a sum not exceeding
Rs. 11,26,000 be granted to the Presi-

702 LSD—6
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dent, on account, for or towards
defraying dhe charges during the
year ending on the 31st day
of March, 1958, in respect of
‘Kutch".”

Demanp No, 58—MANIPUR

“That a sum not exceeding
Rs. 7,78,000 be granted to the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 3l1st day of
March, 1956, in respect of ‘Mani-
Dl.n".”

Demanpd No. 58—TRIPURA

“That a sum not exceeding
Rs. 12,22,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
“Tripura.”

Demanp No. 60—RELATIONS WITH
STAaTES

“That a sum not exceeding
Rs. 3,81,000 be granted to the Presi-
dent, on account. for or towards
defraying the charges during the
vear ending on the 3l1st day
of March, 1956, in respect of
‘Relations with States’.”

Dermanp No. 61—MisceLLaNEoUus De-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 15,30,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending eon the 3lst day
of March, 19856, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs’.”

Demanp No. 62—MiINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 8,45,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March., 1956, in respect of
‘Ministrv of Information and Broad-
casting’.”
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Demanp No. 63— BROADCASTING

“That a ‘sum not exceeding
Rs. 26,11,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 31st day
of March, 1956, in respect of
‘Broadcasting’.” e

Demanp” No: 84=MIsceLLANEOUS - De-
' PARTMENTS, - AND EXPENDITURE
UNDER TH¥ MINISTRY OF INFOR-

MATION AND BROADCASTING ~

“That a sum mnot exceeding
Rs. 10,33,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during, the
yvear ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure upder the Ministry of
Information and Broadcasting’.”

Demanp No, 65—MINisTRYy OF TiRiGa-
TION AND" POWER

“That a sum not exceeding
Rs. 95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year .'ending . on the 31st day
of March, 1856, in respect of
‘Ministry of Irrigation and Power'"

DeMAND-NoO. 66—IRRIGATION (INCLUDING
WoORKING - EXPENSES), NAVIGATION,
EMBANKEMENT AND DRAINAGE
‘WoREs. (MET FROM REVENUE)

“That a sum not exceeding
Rs. 2,000 be granted to the Presi-
dent,” on account, for or towards
defraying the charges during the
year ending on’ the 3Ist day
of March, 1956, in respect of
‘TIrrigation (including Working Ex-
penses, Navigation, Embankment
and Drainage- Works (met from
Revenue)”.”

Druanp No. 67—Murrreureose Rives
ScHEMES

“That a sum not exceeding
Rs. 8,72,000 be granted-to fhe Presi-
dent,- on account, for or towards
aefraying the charges during - the
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year" ending on the 3lst -day
of March, 1956, in respect of
‘Multipurpose River Schemes'.”

Demanp No. 68—MiscELLANEOUS De-
PARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF --
IRRICATION AND PowEer

“That a sum not exceeding
Rs. 539,000 e granted to the Presi-
dent, on account, for or towhrds
defraying the charges during the
year ending on the 31st day
of March, 1856, in respect of
‘Miscellaneous © Departments and
Expenditure “under the Ministry of
Irrigation and Power’.”

Demane No, 69—Ministry or Lasour

“That a sum not exceeding
Rs. 2,86,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 31st day
of March,” ‘1956, in respect of
‘Ministry of Labour’.”

Drmanp No, 70—CHrEr INSPECTOR OF
Minzs

" “That a sum not exceeding
Rs. 86,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1856, in respect of
‘Chief Inspector of Mines'.”

DemAND No. T1—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 28,390,000 be granted tothe Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous  Departments and
expenditure under the Ministry of
Labour'.” '

Demanp . No. 72—EMpLOYMENT Ex-
FTHANGES AND RESETTLEMENT-

“That a sum not exceeding
Rs. 14,52,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the
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L

year ending on the 3lst day

of March, 1956, in respect of

‘Employment Exchanges and Re-
* settlement’.”

Demanp No. 73—Crvi DEFENCE

“That a sum not exceeding
Rs. 10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 3lst day
of March, 1956, in respect of
‘Civil Defence’.”

Demarp No. 7T4—Moastay oF Law

“That a sum not exceeding
Rs.11,54,000 be granted tothe Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 31st day

- of. March, 1956, in respect of
‘Ministry of Law"”

DeMAND No. 75—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
Rs. 19,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day

. of March, 1856, in respect of
‘Administration of Justice'.”
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defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Botanical Survey'.”

DeMAND No. 79—Z00LOGICAL SURVEY

“That a sum not exceeding
Rs. 43,000 be granted to the Presi-
dent, on account, for or'towards
defraying the charges during the
:tem- M::g.ing on the 31st day

1058, in respect of
‘Zoolodhile]l Survey’”

WMH—GM;SW

“Tmat a sum not exceeding
Rs. 8,19,000 be granted to the Presi-
dent, on acccunt, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Geological Survey'.”

DeEmaNp No. Bl1—MiNes

“That a sum not exceeding
Rs. 4,69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
iMinesl.ll

Demanp No. 82—ScientriFic RESEARCH

DeMAND No. 76—MINISTRY OF NATURAL
- RESOURCES AND SCIENTIFIC RESEARCH
“That a sum not exceeding
Rs. 80,000 be granted to the Presi-
dent, on account. for or towards
defraying the charges during the
year ending on the 3l1st day
of March, 1956, in respect of
Ministry of Natural Resources and

“That a sum not exceeding
Rs. 43,21,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Scientific Research'.”

DemaND No, 83—MisceLLaneous De-

Scientific Research’.”
Demanp No. 7T7—SUrvVEY OF INDIA

“That a sum not exceeding
Rs. 12,70,000 be granted tothe Presi-
* dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of

‘Survey of India’.
Demanp No. 78—BOTANICAL SURVEY
" “That a sum not exceeding
" Rs. 1,01,000 be granted to the Presi-
dent, on account. for or towards

PARTMENTS AND EXPENDITURE UNDER
THE MmNisTRY oF NATURAL RE-
SOURCES AND SCIENTIFIC
RESEARCH

i

“That a sum not exceeding
Rs. 1,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and Ex-
penditure under the Ministry of
Natural Resources and Scientific
Research’.”
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DeEmMaNp No. 64—DEPARTMENT OF
PARLIAMENTARY AFFATRS

“That a sum not exceeding
Rs. 14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 3lst day
of March, 1956, in respect of
‘Department  of Parliamentary
Affairs.”

* DEmMAND No, 85—~MmisTrRY ofF PRo-

DUCTION

“That a sum not exceeding
Rs. 88,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Production’.””

DemManp No. 86—Sart

“That a sum not exceeding
Rs. 11,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1958, in respect of
‘Salt".”

DEMAND No. 87—OTHER ORGANISATIONS
UNDER THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 9,31,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3l1st day
of March, 1956, in respect of
‘Other Organisations under the
Ministry of Production’”

Denanp No. 88—GovernmenNT CoL-
LIERIES

“That a sum not exceeding
RBs. 35,37,000 be granted to the Presi-
dent, on account, for cr towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of

‘Government Collieries.”
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DrMAnD N%l. 89—MisceLLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 8,18,000 be granted to the Presi-
dent, on account, for or towards
defrayimg the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Production’.”

Demanp No. 90—MinistTRy oF REe-

HABTLITATION

“That a sum not exceeding
Rs. 2,14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Rehabilitation’”

Demanp No. 91—EXPENDITURE oN

DisPLACED PERSONS

“That a sum not exceeding
Rs. 86,40,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Expenditure on Displaced Persons'.”

Demanp No. 92—MisceLLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
REHABILITATION

“That a sum not exceeding
Rs. 1,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1958, in respect of
‘Miscellaneous Expenditure wunder
the Ministry of Rehabilitation' ™

Demanp No. 93—Ministry oF TRANS-

PORT

“That a sum not exceeding
Rs. 3,07,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Transport".”
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Demanp No, 94—Ports AND ProoTace

“That a sum not exceeding
Rg. 572,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1856, in respect
of ‘Ports and Pilotage'."

LicHTSHIPS

“That a sum not exceeding
Rs. 6,79,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Lighthouses and Lightships'”

Demanp No. 96—CenTraL Roan Fump

“That a sum not exceeding
Rs. 38,237,000 anted to the
President, on A&ccount, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Central Road Fund'.”

Devanp No.
(mcLupiNG NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 42,21.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, in respect
of ‘Communications (including
National Highways)'.”

Demanp No. 98—MIsceLLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 2,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellangous
under the Ministry of Transport'”

95—LIGHTHOUSES AND

- 97— COMMUNICATIONS Demanp No.

Expenditure

HousmNg AND SUPPLY

“That a sum not exceeding
Rs. 3,47,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Works, Housing
and Supply’.”

DeEMAND _}Wo. 100—SurrLIES

“That a sum not exceeding
Rs. 23,34,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of “‘Bupplies’.”

Demanp No. 101—Orrer Crvi
WORKS

“That a sum not exceeding
Rs. 1,55,47,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Civil Works'."

PrINTING

“That a sum mnot -exceeding
Rs. 56,068,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Stationery and Printing'.”

PARTMENTS AND EXPENDITURE UNDER
THE MmNisTRY OF WORKS,
HousING AND SUPPLY

“That a sum not exceeding
Rs. 591,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Works, Housing and Supply’.”

-
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Demanp No. 99—MINISTEY OF WORKS,

102—STATIONERY AND

Drmang No. 103—MisceLLaneous Dx-
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Demanp No. 104—PaRLIAMENT
“That a sum mnot exceeding

Demanp No. 109—CaprTaL Om&ou
CrviL AVIATION

Rs. 14,51,000 be granted to the “That a sum not exceeding
President, on account, for or Rs. 44,59,000 be granted to the
towards defraying the charges President, on account, for or
during the year ending on the towards defraying the charges

3lst day of March, 1956, in respect -
of ‘Parliament’.”

Drmanp No. 105—MisceLLaNEOUS Ex-
PENDITURE VUNDER THE PARLIAMENT
SECRETARIAT

during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Civil
Aviation".”

DeMAND No. 110—OtHER CAPITAL OUT+

“Tha} a sum not exceeding LAY OF THE MINISTRY OF COMMUNICA-
Rs. 3,000 be granted to the TIONS

President, on account, for or “That a sum not exceeding

towards defraying the charges Rs. 51,06000 be granted to the

during the year ending on the President, on account, for or

31st day of March, 1956, in respect towards defraying the charges

of ‘Miscellaneous Expenditure
under the Parliament Secretariat’.”

DeMAND No. 106—SECRETARIAT OF THE
Vice-PRESIDENT

“That a sum not exceeding
Rs. 6,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of Secretanl_rt of the 'Vlce~
President’" ‘_

Demanp No. ln'rH-Camu Oﬂ""y a:’
THE MINISTRY oF COMMERCE: AND
INDUSTRY

“That a sum not exceeding
Rs. 1,37,26,000 be granted ‘to: the
President, on account, for or
towards defraying the charges

during the year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Communications’.”

Demanp No. 111—DErENCE CaPrTAT
OuUTLAY .

“That a su! not exteeding
Rs. 2,05,33,000 be granted to. the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect’
of ‘Defence Capital Outlay’.”

Demanp No. 112—Carrrar  OUTLAY
OF THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 278,000 be granted to the Presi-
dent, on account, for or towards

: h 5

during the year ending on- the. i:f;ay:;smt:en; aﬁual::% u;:

of ‘Capital Outlay of the Ministry Outlay of the Ministry of Educa-

, of Commerce and Industry".” tion"” . '

Demanp  No. 108—CaprTan Oum a‘u‘
InpiaN PosTs anp TerLEGrarHS -(Not
MET FROM REVENUE)

113—CAPITAL OUTLAY

r

Demanp  No.
“  or THE MousTRY oF EXTERNAL

AFFAIRS '
“That a sum not exceeding
Rs. 2,16,90,000 be granted to the “That a sum not exceeding
President, on account, for or Rs, 2,08,000 be granted to ‘the
towards defraying the charges President, on account, for or
during the year ending on the towards defraying the charges

slst day of March, 1956, in respect

of ‘Capital Outlay on Indian Pnsts
and Telegraphs (Not met from
Revenue).”

during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of External Affairg' ™



.
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Demanp No. 114—CArrrAL QUTLAY ON
Priss

“That a sum hot exceeding
Rs. 29,000 be granted to the
President, on account, for or
towards defraying the charges
during the yehr ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on the India
Security Press’.”

DeMmanD No. 1¥5—Carfrrar
‘CURRENCY -

“That a sum not exceeding
'Rs, 65,40,000 be granted to the
~President, on account, for or
towards defraying the ~ charges
during the year ending on the
3lst. day.of March, 1956, in respect
of ‘Capital Outlay on Currency’.”

Demaxp No. 1ih—cnrx_ra;. OuTLAY ON

“That a sum not exceeding
Rs. 4,19,000 be granted to the
Pregident, on account, for or
“towards defraying the charges
during the year ending en the
31st day of March, 1956, in respect
of ‘Capital Outlay on Mints' "

Demano No. 11_’?—douumm VarLue

or PEN'EIONS

“That a sum not; exceeding
Rs. 6,19,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Commuted Value of Pensions'”

Demanp No. 118—PAyMENTs TOo RE-

TRENCHED PERSONNEL

“That a sum not exceeding

Rs. 4,000 be granted tu_._jthel

President, on account, for or
.towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect

of ‘Payments to  Retrenched

Personnel’.”

OuTLA® ON

Demanp No. 119—OreEer  CAPITAL
OUTLAY OF THE MINISTRY OF- FINANCE

“That a sum not exceeding
Rs. 3,62,75,000° be granted to the
Président, on ~ account, for or
towards defraying the charges
during the year ending on the
315l day of March, 1956, in respect
of ‘Other Capital Outlay of the
Misistry of Finance’.”

DeManNp No, 120—LoOANsS AND An-
vANcEs BY CENTRAL GOVERNMENT

“That a sum mnot exceeding
Rs. 5,42,01,000 be granted to the
Pregident, on account, for or -
towards defraying the charges
during the year ending on the
31st-day of March, 1956, in respect
of ‘Loans and Advances by the
Central ,Government’.”

Demany No. 121—CaprtaL  QUTLAY
. on Forests

“That a sum not exceeding
Rs, 3,66,000 be granted to the
President, on account,” for or .
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Forests'.”

DeMaND No. 122—PURCHASES OF Foop-
GRAINS

“That a sum not exceeding
Rs. 13,11,00,000 be granted to the
‘President, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1956, in respect of Purchases
of Foodgrains’.”

Desianp No. 123—OtHER CaPITAL
OuTLAY OF THE MiINIsTRY oF Foobp
AND AGRICULTURE
. “That a sum not exceeding
Rs. 6,18,15,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the rear ending on the 31st day
of March, 1856, in respect of
‘Other Capital Outlay of the Minis-

try of Food and Agriculture'" -
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Devanp No., 124—CAPITAL OUTLAY OF of ‘Other Capital Qutlay of the
THE MINISTRY OF HEALTH Ministry of Irrigation and Power’"

“That a sum not exceeding Demanp No, 129—CAprTaL OUTLAY OF

Rs, 83,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital “Outlay of the Ministry
of Health'.”

THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 4,28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Labour'™

DeMAND No. 125—CaprTAL OUTEAY OF
TEE. MinistRy oF HoME AFFAIRS

“That a 'sum not exceeding
Rs. 23,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the “That a sum not exceeding
31st day of March, 1956, in respect Rs. 27,45,000 be granted to the
of ‘Capital Qutlay of the Ministry President, on account, for or
of Home Affairs’.” towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Natural Resources and Scienti-
fic Research’.”

Demanp No. 131—CaprTaL OUTLAY OF
THE MINISTRY OF PRODUCTION

DemaND No. 130—CarrraL OUTLAY OF
THE MINISTRY OF NATURAL RESOURCES
AND SCIENTIFIC RESEARCH

DEMAND No. 126—CaAPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 33,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect Rs. 81,14,000 be granted to the
of ‘Capital Outlay on Broad- President, on account, for or
casting”.” towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Production’.”

“That a sum not exceeding

Demanp No. 127—CaPITAL QUILAY ON
MuLTrpUnPoSE RIVER ScHEMES

“That a sum not exceeding
Rs, 35,807,000 be granted to the
President, on account, for or DemaNp No. 132—CarrraL OUTLAY OF
towards defraying the charges THE MINISTRY OF REHABILITATION

during the year ending on the “That a sum not exceeding
31st day of March, 1958, in respect Rs. 2,58,75,000 be granted to the
of ‘Other Capital Outlay on River President, on account, for or
Schemes”. towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

DemaNp No. 128—0OTHER CaprraL
QOUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 12,000 be granted to the
FPresident, on account, for or
towards defraying the chaypges “That a sum not exceeding
during the year ending on the Rs. 39,82,000 be grated to the
31st day of March, 1956, in regpect President, on account, for or

Demanp No. 133—CAPrTAL OUTLAY ON
PorTs
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towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Qutlay on Ports'.”

DemManp No. 134—CaprraL OUTLAY ON
Roabs

“That a sum not exceeding
Rs. 1,35,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Roads'”

Demanp No. 135—OTHER (CAPITAL
OvuTray oF THE MINISTRY OF TRANS-
PORT

“That a sum not exceeding
Rs. 11,55,000 be granted to the
President, on account, for or
towards . defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Transport'.”

Demanp No. 136—New DeLHI CAPITAL
QUTLAY

“That a sum not exceeding
Rs. 57,12,000 be granted to tbe
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘New Delhi Capital Outlay’.”

Demanp No. 137—Carrtar OUTLAY ON
Bumbmves

“That a sum not exceeding
Rs, 74,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Building'’™

Demanp  No.

HoOUSING AND SUPPLY

“That a sum not exceeding
Rs. 42,27,000 be granted to the
President, on account, for or

138—OTeER CAPTTAL
QUTLAY OF THE MINISTRY OF WORKS,

10 MARCH 1955 Appropriation (Vote on 1632

Account) Bill
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Qutlay of the
Ministry of Works, Housing and
Supply’.”

APPROPRIATION (VOTE ON AC-
COUNT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for
leave to introduce a Bill to provide for
‘the withdrawal of certain sums from
and out of the Consolidated Fund of
India for the service of a part of the
financial year 1955-56.

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of
India for the service of a part of
the financial year 1955-56."

The motion was adopted.

Shri C. D. Deshmukh: I introduce*®
the Bill and beg to move®:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
India for the service of a part of
the financial year 1955-56, and be
taken into consideration.”

Mr. Deputy-Speaker: The question

is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the service of a part of
the financial year 1955-56, be taken
into ‘Consideration'.”

The motion was adopted.

Clause 1 to 3, the Schedule, the
Title and the Enacting Formule wers
added to the Bill.

*Introduced and moved wi*h the recommendation of the President.

-
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Shri C. D. Deshmukh: I beg to

move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The question

is
“That the Bill be passed.”
The motion was adopted

WORKING JOURNALISTS (INDUS-
TRIAL DISPUTES) BILL

The Minister of Information and
Broadcasting (Dr. Keskar): I beg to
move:

“That the Bill to apply the Indus-
trial Disputes Act, 1947 to working
journalists, as passed by Rajya
Sabha, be taken into consideration.”

As the time for the consideration
and the discussion of the Bill ig short,
1 wauld like to be very brief in re-
Ierring to the reasons for bringing
forward this Bill

At present there is no legal machin-
gry for the settlement of industrial
disputes which involve working
journalists. A number of cases have
arisen and working journalists have
brought to our notice frequently the
want of provision that there is in
respect of any grievances that they
might have against ' proprietors or
‘with regard to many mMmatlers con-
LCErnINg their conditions of employ-
ment and aiso cONCErTUng their dis-
missal Or OWer sucn related MATLers.

‘The question was entrusted to the
Press Commision and the Press Com-
mission; after very careful considera-
tion, hag suggested that one of the
preliminary things with regard to
this should be that the application of
th¢ Industrial Disputes Act might
be extended to working journalists
also, so that they can also enjoy the
protection of the same machinery as
other persons under that Act. The
present Bill is therefore mainly
enabling Bill which permits working
journalists to take any disputes that

they might have with the manage-
ment before the requisite Tribunals
under the |[Provisions Jf the
Industrial Disputes Act. The provi-
sions of the Act are mainly proce-
dural and the effect of the Bill, if
passed, would be to enable working
journalists to utilise this machinery.
This would have the effect of cover-
ing not merely future disputes but
also the existing disputes if they have
not been finally settled.

So, this iz a very simple Bill, and
as you will see, there is really only
one important clause which gives the
definition of the working journalists.
The other clause simply says that it
applies to working journalists, and I
do not think that this requires a
great deal of argument and support
on my part. The subject is familiar to
Members of the House. . This has
been discussed outside and in the
press continuously, and I do not want
to take up too much of the short time
at my disposal by saying more at this
stage. I would like to say more after
I have heard the opinions of hon.
Members.

I would like to say only one thing.
There is only one hour at our dis-
posal for discussing this Bill. The
importance of- this Bill for working
journalists cannot be minimised. I
hope that Members while expressing
their views and making their sugges-
tions will bear this in mind and help
us . in passing this Bill within the
allotted time.

Mr. Dmty—ﬂpunr_: Motion moved:

“That the Bill to apply the In-
dustrial Disputes Act, 1947, to
working journalists, as passed by
‘ Rajya Sabha, be taken into con- -
sideration.”

There are no amendments for cir-
culation or for reference ‘to Select
Committee, and so I shall call upom
hon. Members to speak now.
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Has it been fixed by the Business
Advisory Committee
g% on only for an hour?

Dr. Keskar: Yes.

Shri M. S. Guropadaswamy (My-
sore): It may be extended by half an
hour more.

Dr. Suresh Chandra (Aurangabad):
The other day, the House desired to
extend the time, and it was said also
by the Speaker this mornung that at
the time of the discussion, more time
gould be miven, if the House so de-
sired.

Mr. Deputy-Speaker: | understana
that there was no decision by the
House, nor even by the Business Ad-
visory Committee. We  will assess
the situation at six o'clock, and if it
is necessary to allow some more time,
we will sit for some time next day.

Shri S. 8. More (Sholapur): Next .

day or today?

Mr. Deputy-Speaker: Not today. -

Shri Venkataraman (Tanjore): May
I just bring this to your notice? when
the question of fixing up the time for
this Bill was taken up in this House,
it was specifically brought to the no-
tice of the House that the Bill bas to
be passed now; otherwise, it may be
delayed, and a considerable number of
disputes which are now pending may
not get the benefit of this Act. There-
fore, 1t was said that it should be
passed as early as possible. If the
House wants, you may extend the
time by half an hour today, but if
you adjourn the discussion to some
other day, I am afraid this Bill will
not be passed.

.

Shri Nambiar (Mayuram): It has
to be passed today.

Shri N. C. Chatterjee (Hooghly): It
should not go over to some other day.
Let there be no adjournment. Let us
fnish it today.

Shri Vemkataraman: 1 agiee.

that this must

Mr. Deputy-Speaker: Hon. Mem-
bers may perhaps put a limit upon
their speeches, and try to finish this
by six o'clock. They can have ten
minutes each.

Shri HA N. Muokerjee (Calcutta
North-East): I welcome this Bill that
my hon. friend has just brought for-
ward. 1 only have to say that it has
taken an unconscionably long time in
coming, but it has come at last, and
as far as that goes, it is very wel-
come. "I am glad also that we shall
bhave an opportunity of discussing the
Press Commission’s Report later dur-
ing this Session, because it is very
important that not only one but many
of the other recommendations made
by the Press Commission are incor-
porated into our law.

In regard to this, I do not want to
take much time of the House, but I
will remind the hon. Minister that a
few months ago, the Prime Minister
himself had given an assurance that
the Pres: Commission had made re-
rommendations numbering about 120,
and a large majority of them had
been already accepted by Government
after due consideration. So, I hope
more. and ‘beneficent legislation will
follow very soon in pursuance of the
Press Commission’s Report. I wish
also that something was attempted to
he done, or something was announc-
ed by the Minister regarding the re-
commendation of the Press Comnmi:-
sivn, and that what they wanted
about the newspaper industry und its
regulation should be put intuv effect
by Government very soon, ie, in
regard to notice period, bonus, mini-
mum wages, Sunday rest, leave, pro-
vident fund. gratuity and such
matters,

I need to say either that the Press
of wur country has a very great tradi-
tion. We remember such pioneering
flgures as Ke:hab Chandra Sen who
started the first one-plece daily,
the Bengali Sulav Samachar, in this
country. We remember stalwarts of
our freedom movament, like Sisir
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[Shri H. N. Mukerjee]

Kumar Ghosh and Moti Lal Ghosh,
Surendranath Banerjee, and Auro-
bindo Ghosh. We remember how in
the Swadeshi days, ‘Lal Bal Pal' Bal
Gangadhar Tilak, Lala Lajpat Rai,
and Bipin Chandra Pal were all jour-
nalists. We know also huw Mahatma
Gandhi ran a memorable chain of
journals from Young India to Harijen
We know how Pandit Moti Lal Nehru
had his Independent, Deshbandhu
Chittaranjan Das his Forward, Mau-
lana Mohammed Ali his Comrade.
Maulana Abul Kalam Azad his Al-
hilal, and so on and so forth,

Mr. Deputy-Speaker: There were a
few jJournalisty in South India also.

Shri H. N. Mukerjee: I was just
coming to them. There were in the
South stalwarts like G. Subrabhmanya
Iyer, 5. Kasturiranga Iyengar, and
A. Rangaswami Iyengar, who had
been following this great tradition.
So, wherever we look, we find some
of the greatest figures in our recent
history had taken to the avocation of
jounalism, but in those days, as even
today to a very marked extent, depri-
vation was the portion of those who
took to journmalism. But the differ-
ence these days is that when we try
to think of those who own and are
running our newspapers, we do not
get such great mames as we had for-
merly, but we have such names as I
do not now wish to pronounce in this
House. And these people, these
money bags have come into the pic-
ture, because they know that it is
more Important to have control of the
nation’s news. They do not care
about control of the nation’s laws so
mucn as the control of the nation’s
news, because in that way they can
really get their own way. The Press
has become a segment of big money.
and that is why the right to start
newspapers and to rape the public
mind is almo:t a fundamental right,
which we cannot contest, of people
who have been described by one
of our leading journalists today as

the Thugs and Pindarig of the Press.
It is against the depredations of these
Thugs and Pindaris of the Press that
the working journalist wants some
sort of protection. Now, we have got
in our country not merely a replica
of people like Rothermore and Bea-
verbrook in England. We have got in
our country people who are very big
in the financial world, who are
cement barons, or sugar barous or
textile barons, and at the same time,
they are Press barons also, and like
a certain variety of fashionable wo-
men, when they think of their papers,
they are more concerned about their
figures than about their morals. And
that is why it is very important that
the working journalist is :upported
in his endeavour to live decently, and
to fight for the rights of the people.

I say that in spite of these difficul-
ties and these limitations within
which the working journalist has 10
figure today, he does function con-
scientiously and efficiently in a man-
ner to which I wish 10 pay my tn-
bute.

Now, the Minister has at long last
agreed to apply the provisions of the
Industrial Disputes Act to the work-
ing journalists. Now, this Act itself
requires radical revision. It defines
‘workman’ as ‘one who does labour,
clerical or manual, skilled or unskill-
ed’; and we know  how there have
been confusing interpretations. There
was a judgement in the Patna High.
Court In which Justice Bind Basini
Prasad formulated a good criterion of
conitrol, direction or management, but
this was not followed in many later
cases,

And in this Act the protection of
law to labour does not err on the side
of generosity, but even that was un-
available to our working journalists,
and that is why we have found some
of our most eminent working journa-
lists being  victimised in a manner
which is inconceivable in civillised so=
ciety. I remember the case of one jour-
nalist {r West Bengal, who was the
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former president of the Indiam Jour-
nalists’ Association, who  translated
Pandit Jawaharlal Nehru’s autobio-
graphy into DBengali, He  went
one day to his office and found a
letter on his table intimating to him
his dismissal. This kind of thing
'happens from time to time, and 1
could give so many other instances
which would show how the control of
big busines: over our newspapers has
been something against which our
‘people want redress, and this is only
the first and a very meagre step, but
it is a very welcome step that we are
now letting our  working journlists
have some kind of a possibility of re-
dress against attack on their interests
by their employers.

There is one other point to which
I wish to make a reference, and that
is this, that it is very significant that
the working journalist today is pur-
suing an avocation which hag a de-
finite intellectual connotation; but he
has come to realise that he has to
form trade unions; he has come to
realise that hi; interests and the in-
terests of the common toiling people
are one; that is a very big thing for
us. Today, those who work by hand
or by brain are becoming more and
more genuinely proletarians; they
‘have mot got bank balances; they
have not got resources to fall back
upon; they have to sell their labour

power or to starve, and that very
efficient labour power which they
‘have has to be sold to these press

barons at rates and under conditions
which are absolutely intolerable.

Now. they have come to realize that
it is important for them to combine:
they have realised their identity of
interest with the common toiling peo-
ple, and this is a matter of very great
signification.” fér the wotrking pebple
are the salt of the earth and to be
associated with their destiny is the
greatest adventure of our time. And
if our working journalists in spite of
the limitations under which they are
employed, carry on their jobs con-
sclentiously and efficiently, then 1T am

sure we :zhall be getting nearer that
kind of society which we all desire

I wish, therefore, to intimate to
Government our pleasure that at
least, even though it is after conside-
rable delay, Government have agreed
to apply the provisions of the Indus-
trial Disputes Act to working journa-
lists. But 1 wish Government to re-
member that Gevernment are under
an obligation to improve wvery radi-
cally the Industrial Disputes Act. I
wish Government also to remember
that the long promised labour rela-
tions legislation remains still a sort of
illusion which is dangled before our
eyes from time to time. I say that
now that the working journalists have
got at least a certain recognition of
the legitimacy, of the rightness, of
their demand, it is an indication that,
after all, one good recommendation
of the Press Commission is going to
be given effect to. Hut I say that it
is very important that the other re-
commendations of the Press Commis-
sion are given effect to. and Govern-
ment will fail to give effect to those
recommendations only at their perl,
because the way in which the work-
ing journalists have carried on their
agitation, the way in which they have
celebrated ‘days’, just in the :zame
manner as common working people in
the factories and workshop do, that
suggests which way the wind is blow-
ing. and I hope Government take note
of the changing realities of the smtua-
tion and come forward with compre-
hensive legislation incorporating the
recommendations of the Press Com-
mdsston.

Shri N. C. Chatterjee: This Bill is
really long overdue. and I have no
doubt all rections of the House will
welcome this Bill and pass it with-
out any delay.

The Federation of Working Journa.
I'sts has all along been demanding
that working journalists  should be
specifically ccvered by the labour |
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laws of the country. A “journalists’
day” was celebrated all over India
in August 1953 and a demand was
made that journalists be specifically
covered by the I[ndustrial Disputes
Act. I have 1n my hand the Report
of the Press Commission, Pairt 1I,
which has just been issued to Mem-
bers of Parliament, entitled History
of Indian Journalism. It is very sad
that when this Bill is being passeq,
when we are passing parilamentary
legislation to give etfect to the Press
Commission's recommendation, my
learned friend, the hon. Mr. Justice
Rajadhyaksha is no  more. Parla-
ment should pay a tribute to the work
be has done very conscientiously—
an arduous piece of work. One of the
recommendations he has made—cate-
gorically referred to him—was that
the demand of the Federation of
Working Journalists should be imme-

diately implemented. That demand
received the support of all trade
union organisations in the country

whose representatives participated in
the celebration of the *“journalists’
day” in various parts of India. I am
happy to note that in the State of Tra-
vancore-Cochin, the Government has
announced its decision to set up a
Newspaper Inquiry Committee on a
demand made by the working journa-
lists’ union in that State.

The point, as the previous speaker,
Shri H. N. Mukerjee, pointed out, has
assumed grave importance because in
Calcutta a very big Press combine
suddenly ceased publication of a num-
ber of important papers. The Federa-
tion, aud if I remember aright, the
All India Newspaper Editors’ Confer-
ence condemened the sudden closure
and sudden dismissal of a large num-
ber of Press e:hployees_ which placed
working  journalists under great
handicap. They asked for an inguity
and appropriate relief. There was a
parliamentary debate, and if I remem-
ber aright. the Prime Minister of
India intervened and he also assured
us that their case should be treated

sympathetically. The matter wa: re-
ferred to the Industrial Tribunal, But
the whole difficulty was that there was
a legal lacuna, and the Tribunal real-
ly had no power. The Rajadhyak-
sha Commission, of which, I think,
Shri Chelapati Rau, President of the
Working Journalists' Federation, was
also a member, have done good work
and as a result of the Interventlon of
the Press Commission, the employers
have agreed to pay the journalist
employee: and afford relief that
would be granted to other workmen
of the company by the Tribunal.
The Commission have secured the as-
surance that no lacuna in the law
would be availed of to the detriment
of working journlists. This is good
news. [ quite agree that since the
big bosses of capital have come into
the newspaper  profession, trade
unionism has become inevitable and
it is time that Parliament were alive
to the situation and acceded to the
demands of working journalists.

[ would ask the hon. Minister to
remember one point. I understand
that a question was put to him in the
Rajya Sabha. It was said—I do not
know how far he has got the facts—
that many employers had taken action
against many of their employees be-
fore Government could formulate this
measure. That is, since the publi-
cation of the Pres: Commision’s Re=
port, there have been cases of victi-
misation, of wunfair treatment, of
working journalists. In  such cases,
what is to be done? If I understood
him correctly, the hon. Minister was
good enough to state in his reply
that he would do something and
would try to give retrospective opera-
tion. May I know why that position
hag not been made clear? What is
he going to do about  thi: matter?
This is a procedural Bill. Therefore,
there should be no difficulty in suit-
ably altering it or making certain
amendments so as to ensure that peo-
ple who have been unfairly dealt
with get relief, and that on account
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of technical difficulties, they should
not be deprived of the privileges of
this measure, and they should have
the chance of having their disputes
adjudicated upon by an independent
and competent tribunal.

Now, the difficulty that the working
journalists are feeling is this. In
some cases, technically matters had
been disposed of and really, there
was no jurisdiction, and therefore, no
relief had been granted. Cannot some-
thing be done by applying this meas-
ure at least with retrospective effect
in respect of retrenchment and gra-
tuity relief? I hope the hon. Minister
would be good enough to consider
this matter and see that in appro-
priate and deserving cases adequate
relief is granted.

Shri Venkataraman: 1 rise to con-
gratulate the hon. Minister on the
expedition with which he has
brought forward this portion of the
Bill, and since the hon. Deputy Mims-
ter of Labour is also present here, I
would like to congratulate the hon.
Minister on having stolen a march
over his colleague, the Minister of
Labour.

Shri Namblar: He has laboured for
L.

Shri Venkataraman: The origin of
this particular question dates back to
1949 when, for the first time, the In-
dustrial Tribunals in India gave
awards declaring intellectual, super-
visory and other classes of workers
as outside the scope of the Industrial
Disputes Act. They put a literal con-
struction on the definition of the
word ‘workman’ and held that only
persons doing manual or clerical
work can have the benefit of the In-
dustrial Disputes Act. This rather

. restricted interpretation excluded
from the operation or the benefits of
the Industrial Disputes Act a large
clas: of persons who are really wor-
kers who have no hand or voice in
the management of the concern. and
they had to go without the protection

of the Act. To give you an illustra-
tion, a mistry working in a planta~
tion along with nine other workmen
is cunsidered to be a supervisor and.
he is outside the protection of the In-

_ dustrial Uisputes Act today. We are

glad that the agitation sponsored by
the supervisory and other intellecs
tual workers has made the Govern-
ment realise the urgent need for re-
form in thi; behalf, and I must con-
gratulate working journalists on hav-
ing drawn pointed attenion to the
lacuna in the law and persistently
worked for bringing about a change
in the Industrial Disputes Act. Now
that the way has been shown, I am
quite sure the Minister of Labour
will follow suit and see that all
others who are doing intellectual and
supervisory work are included within
the benefits of this Act.

Shri Syammandan Sahaya (Muzaf-
farpur Central): And Members of
Parliament.

Shri Venkataraman: There are
different classes of Members of Par-
liament—employer Members and em-
ployee Members—and 1 do not want
to extend the protection or benefit of
the Industrial Disputes Act to the
employers Members of the House.

I regard this Bill as the Magna
Carta of the working journalists. It
gives them protection against arbi-
trary dismissals, victimization and
unfair labour practices. It extends
to them the benefit of retrenchment
compensation and also the right tor
agitate for improvement in standards
and conditions of their employment.

The ouly point which has been
raised, not in this House yet, but in
the lobby and elsewhere, is that the
class of working journalists are con-
sidered to be professional men and
that they should not be classified
among the low, ordinary workers of
factories and fields. They say that
it is a profession and that the benefit
intended to cover only manual and
clerical workers, should not be ex-
tended to the class of professionak
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persons like the journalists. You are
aware that when the Banks Tribunal
went into the question as to who was
a workman a number of banks gave
designation to their ordinary clerks
as officers; not only that, they gave
even power of attorneys to the clerks.
to people who are  doing ordinary
routine work, and then said that they
represent the management and, there-
fore, they are excluded from the
«benefit of the Industrial Disputes Act.
But the Tribumal went into the ques-
tion and said that 1t 1s not the
designation, it is not the power of
attorney, but it is actually the nature
of the work that iz performed by the
workmen that determines the cate-
gory to which they belong and in all
those cases they held that they were
workmen coming under the definition
of the Industrial Disputes Act and
gave them the benefit.

The class of professional men, who
have registered themselves under the
Societies Registration Act are trying
to put forward the plea that they also
should get the benefit of representa-
tion before the Industrial Tribunals.
In para 595 of the Press Commission's
Report the matter has been dealt
with by the Commission. They say
something on the question whether
there should be only a trade union of
working journalists or they should
have also a clas: of professional men.
After going into the guestion. they
say that it is possible and that there
is scope for the existence of the or-
ganisations. But if you analyse the
arguments on which it is based, you
will find that in England, where they
have got an Institute of Journalists,
the Institute consists of both emplo-
yers and employees, but there Is a
separate wing of the Institute con-
sisting only of the employees and that
wing alone is entitled to negotiate on
behalf of the employees. At page 231
of the Report, it is stated:

“But there is also the Insti-
tute of Journalizts which is not
incorporated as a trade union but
whose Salaries and Conditions
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Board, from which employers are
excluded, is empowered, on be-
half of the Institute as a Certified
Trade Union, to negotiate and to
conclude agreements.”

The South Indian Journalists Federa-
tion, which put forward a powerful
plea before the Press Commission, is
not an organisation in which they
have excluded the employers—it is a
composite organisation consisting of
employers and employees. This Bill
has not accepted that portion of the
plea put forward by the South In.
dian Journalists Federation and has
confined the benefits to the working
journalists. I think this is the begin.
ning of an era of progress for the
working journalists. No longer can
they be victimised; no longer can
their service: be terminated at a mo-
ment's notice; no longer can the bos-
ses of the Press take umbrage under
the legal quibbles. Now  they have
got their rights firmly established
under the Bill and I am gute sure
that the improvement that will be
effected in the conditions of the work-
ing journalists in the years to come
will largely depend on the way In
which this Bill is worked.

There 15 onl¥ one  thing more I
want to refer to. As the Bill was
originally introduced in the Rajya
Sabha. the definition wa: a little
vague. The Bill defined who was a
working journalist and also dealt
with the exceptions as to who are
not workmg journalists. The words
as they stood mm the Rajya Sabha
were “employed in 2 managerial or
administrative capacity”. Questions
have often arisen before the Indus-
trial Tribunals as to the quantum of
managerial or administrative capacity
which would determine whether the
person 1#°a workman or not. By m-
cluding the word “mainly”, though I
personally would have preferred the
word ‘primarily’ because it is a better
known expression......

Mr. Deputy-Speaker: Does ‘mainly’
mean ‘solely"?
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Shri Venkataraman: No, Sir. The
words “primarily” and “mainly” have
relation to the character of the work.
If a person does mostly managerial
work, then he would not be called a
working  journalist but if he does
other work and incidentally does or-
dinary administrative work or mana-
gerial work, then only he will be go-
verned by the exception. Therefore,
interpreting the word “mainly”, you
will find that the Courts have to look
into the character or quantum of
managerial or administrative work
that a working journalist performs.
Merely doing a little or occasionas
administrative or managerial work
will not bring them under the ex-
ception. Tt is only when their major
work or main work or important work
is that of an administrative or super-
visory character, they will be exclud-
ed from the benefits of this Act. I.
therefore, welcome the inclusion of
the word “mainly” and am quite sure
that in the interpretation which the
Tribunals will place on the clause
they will take note of the emphasis
which the Legislature has laid with
regard to the class of persons intend-
ed to be protected. T support this
Bill.

Mr. Deputy-Speaker: Is it possible
to divide the South Indian Journalists
Federation into two wings and give
those powers only to one wing of the
journalist?

Shri Venkataraman: I think It is
wrong in principle for this reason that
the South Indian Journalists Federa-
tion is a composite bedy and it con-
sists of both employers and emplo-
vees. Negotiation. according to well-
known practices, is between two clas-
ses—the employer on the one hand
and the employee on the other hand.
There can be no negotiation between
an employer on one side and a com-
posite body consisting of employers
and employees on the other. If you
will kindly look into the Societies Re-
gistration Act, the object of registra-
tlon under the Act is for the promo-
tion of literary, sclentific or charita-
ble purpose; it is not for the purpose

702 LSD—1

of negotiating. On the other hand. if
you look into the Trade Union Act,
the purpose for which a trade union
is registered 1s for regulating the re-
lationship between workmen and em-
ployers, so that the main purpose of
a trade union is to regulate the rela-
tionship between employers and em-
ployees, whereas the main purpose of
rexzistration under the Societies Re-
gistration Act is only to promote cul-
tural, scientific, educational and other
objects. Any society which iz regis-
tered under the Societies Registration
Act and which is a composite body
consisting of both employers and em-
ployees, should not be allowed to have
the privilege of negotiating on be-
half of the workers.

Mr. Deputy-Speaker;: How does it
work in England?

Shri V‘m In England, a
wing is separated. It is stated in the
Press Commission’s Report itself defi-
nitely that the employers are exclud-
ed from the Salaries and Conditions
Board. The organisation consists of
both employers and employees. There
is another union of journalists which
is the real trade union and this is
only a secondary body. Even In the
secondary body, the employees have
got to form a board called the Sala-
ries and Conditions Board and that
will consist exclusively of the emplo-
yees and the employers will not have
a volce in that. There is no purpose
in keeping it as a separate wing of a
composite organisation.

Mr. Deputy-Speaker: Shri M. S.
Gumpadaswa!:ny.
Shri Nambiar: An ex-journalist.

Shri M. S. Gurupadaswamy: Ves; I
am an ex-journalist.
)

Mr. Deputy-Speaker: Mainly a jour-
nalist.

Shri M. S. Gurupadaswamy: Pri.
marily.

I generally welcome this measure,
But while welcoming this I am In-

terested to know whether the Govern-
ment has considered the entire report
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»f the Press Commission at all. 'The
Press Commission's report has been
with us since many months and we
expected that the main recommenda-
vions of the report would be accepted
by the Government very soon and
would be implemented, but unfortu-
iately, there has been too much of
lelay and only now there has been a
mall piece of legislation giving very
little relief to  working journalists.
+Does it mean that the other recom-
mendations of the Press Commission
will be postponed for ever or will be
postponed indefinitely? The most im-
portant aspects of the Press Commis-
sion's report have not been consider-
ed so far and this inclusion of the
working journalists under the Indus-
trial Disputes Act is only a small thing
and I do not consider, as Shri Venka-
taraman said, that it is a Magna
Carta for the working journalists.
It is a very stmple measure and, as
Dr. Keskar sald, it is a very small
‘measure, and the relief the working
Journalists weuld get under this would
be a relier wnich we cannot say will
be adequate to alleviate all their
miseries or free them from all their
difficulties. When the press barons
came to know that this measure will
be coming up before Parliament very
soon, they took steps to see that some
of the inconvenient journalists would
aot be In their presses.

Shri N. C. Chatterjee: They started
rictimisation.

Shri M. 8. Gurupadaswamy: They
anticlpated this measure pretty long
ago, and many of the working journa-
lists have been turmmed out of em-
ployment. I have got here one or
two cases of such victimisation. The
Chiet Editor of the Daily Milap—a
“ig paper with a large circulation, and
it is printed, I am told, in three pla-
ses—has been dismissed without suffi-
vlent reason, Another gentleman Mr.
Jowri Shankar who was working in
this paper, for nearly 32 years, has
‘been dismissed without good reason.
1 want to know whether this Act is
anplicable to such cases and whether

it will act retrospectively. The Minis-
ter said in the opening remarks that
this Act will cover the existing cases
and the cases which will come here-
after. I am interested to know whe-
ther thls Act will cover the old cases
which could not be brought because of
certain difficulties and because there
was no provision under the law. 1
want to know whether such cases
where there was victimisation and
harassment could be brought under
the provisions of the present Act.

Sir, journalism i: a noble profession
no doubt, but unfortunately in this
noble profejsicn the most ignoble con-
ditions prevail. If we do not take
adequate steps in other directions,
apart from this measure, things would
not improve. As a journalist, I know
how the employers employ so many
tactics to circumvent the provisions of
law. For example, I may zay, an em-
ployer may not employ a man direct-
ly as a reporter but may ask the re-
porter of another paper to serve his
paper also and send news to him.
His services may be dispensed with,
with or without notice. How to deal
with such cases?

Mr. Deputy-Speaker:
‘come under this.

He need not

Shri M. S. Gurupadaswamy: I am
doubtful.

Mr. Deputy-Speaker: Why?

Shri M. S. Gurupadaswamy: A
reporter may be a reporter for half a
dozen papers and his services may be
dispensed with by one paper, while
he is serving the other five papers.

Shri S. S. More: If he is a part-time
employee, he can certainly come under
this.

Mr. Deputy-Speaker; He can cer-
tainly raise a dispute regarding that
particular employer.

Shri §. 8. More: Provided the rela-
tionship is a recognised relationship.

Shrl M. 8. Gurupadaswamy: The
difficulty would be that he will not be
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taken as a regular employee of the
press.

Mr. Deputy-Speaker: If there is
anyihing objectionable in his serving
two masters, he can file a complaint
against both. But if he calandestinely
works, with certain terms of employ-
ment for one person, and for another
person on other terms of employment,
then he cannot complain. He is like
a thief who is stung by a scorpion,

shri M. S. Gurupadaswamy: There
cannot be anything in evidence to
show that he is an employee of the
press. Then again .......

Shri Syamnandan Sahaya: The
whole guestion i:: part time employees
come within its jurisdiction.

Shri M. S. Gurupadaswamy: They
are whole-time; they are not part-
time. One employee serving another
cvannot be termed as part-time.

There are one or two things which
I want to say about the definition. I
feel that the definition is not very
comprehensive and I  want to know
from the hon. Minister why an artist
is omitted. There is mention of car-
toonist, news-photographer, etc, but

there is no mention of artist. T think -

Dr. Keskar would understand that
apart from cartoonist and news-pho-
tographer, some presses employ full-
time artists, I know from my own
experience there are full-time artists
working in the newspapers.

Mr. Deputy-Speaker: Not only car-
‘toons, but with reference to cinema
pictures for advertising.

Shrl M. §. Gurupadaswamy: In
many papers, there is a story. The
artist is employed to draw certain
pictures for the story. Will the artist
come under this definition? I am
doubtful,

. Shri Syamnandan Sahaya: Kullu
and Meena, for instance.

May I point out that
all-comprehen-

Dr. Keskar:
the definition is not
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sive? It says:

“who is employed as such.... ar

includes,” ete.

So, if there is anybody, a working
journalist, to whom you can glve r
name which is not here, he can justify
his claim to be a working journalist
before the court.

Mr, Deputy-Speaker: It includes an
editor.

Shri Venkataraman: The definition
is not exhaustive.

Mr. Deputy-Speaker: Is it copy-
taster or copy-tester?

Shri M. S. Gurupadaswamy: Copy-
taster.

Mr. Deputy-Speaker: I thought it is
coffee-taster!

Shri Nambiar;: How  does coffee
come in the press?

Shri M. S. Gurupadaswamy: Lastly,
1 may say that though the list 1s not
exhaustive, artist may be included in
it. Finally, I may say that the Gov-
ernment should bring forward a com-
prehenzive measure covering all the
aspects of working journalists. For
example, the gquestion of pay Iis
very important. I see that in the
Report there is a minimum pay
fixed for a working journalist. That
is equally important if not more im-
portant than this and 1 do not kaow
whether the Government would bring
up a measure to cover up the pay and
other working conditions of journa-
lists.

Sir, I endorse this measure. Though
it is very little, it is welcome and I
expect that more meazures will come
very soon before this House. i

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): Sir,
I rise to support the Bill intro-
duced by the hon. Minister. First of
all, I feel that the pressmen are liks
all other workmen in the fleld of in-
dustrial nature, They play as good a
role and useful workers of society as
any other. Their job is to educate as
well as mobilise public opinion. Due
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to the nature of their task they have
always to undergo a lot of hardship
in the discharge of their duties. In-
stances are not rare when they had
to go to the front for collecting news
when the war is on. They collect
news even when they are exposed to
various kinds of danger and at the
expenze of their personal safety. The
arduous and hazarduous nature of
their work calls for greater attention
and better sympathy from the society.
i

But I am constrained to remark
that during the course of the debate
my esteemed and learned friend Shri
H. N. Mukerjee flung not only an un-
called for remark but it was also very
unkind of him, when he referred to
the members of the fair sex belonging
to this profession and said that they
cared more for their figures than for
morals. I should voice a strong protest
against that remark which he has
made against his sisters in that pro-
fession.

Shri S. S. More: But, he spoke out
0f experience.

Shrimati Khongmen: In all humili-
ty I request the Chair that he would
be well advised to withdraw this re-
mark as it is very indecent, I should
say, and it should be expunged from
the proceedings.

With these few remarks I support
thiz Bill.

Shri D. C. Sharma (Hoshiarpur):
Sir, 1 welcome this Bill, though I think
it is extravagance of language to call
it a Magna Carta for the working
Journalists. It is a very small modest
measure which has been brought for-
ward in order to redress the wrongs
that had been going on in this coun-
try of ours for such a long time.

Mr. Deputy Speaker, You will re-
member that I brought forward a re-
solution here in August, 1953. My
hon. friend Shri Venkataraman is the
master of skipping over history. He
talked about 1049, but he forgot all
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about 1953. I brought forward a re-
solution in this House to the effect
that working journalists should have
this privilege and the then Labour
Minister agreed with me in principle.
I am glad that Dr. Keskar has brought
forward this Bill. But I must say that
this Bill should be taken in the same
wuy as we are taking the Hindu Code
Bill where we are going to have many
instalments to put into effect all the
principles that underlie the Hindu
Code Bill. Therefore, what I say is
that this is only the beginning of a
series of Bills.......

Mr. Deputy-Speaker: s divorce per-
missible?

shri D. C. Sharma:..... Which will
embody the recommendations of the
Press Commission on the subject.

A great tribute had been paid to
the giants of Indian journalism. I
yield to none in saluting these giants
of journalism who have shaped our
country’s history and who have em-
boldened public opinion. They de-
serve our gratitude. But, I think,
while we remember the giants we
should also remember the small men
who have also done very great work.
I attach more importance to small
men than the giants. When I
think of the working journa-
lists, T think they have borne
the brunt of the fight. They have
laboured under very difficult conditions
and have worked hard. They have
expended their sweat and tears, if not
blood, and I must say that these jour-
nalists also deserve our tribute and
gratefulness because they have been
working against very heavy odds.

It was said that it is very good tha\
the journalists are now styling them.
selves as “workmen”. People think
that this is the victory of some kind ot
ideology which they profess. It 1s
nothing of the kind. When newspaper
business has become an industry any-
body who is employed in that industry
has to be a workman. Therefore, it 1s
not a question of this ideology or that



1655 Working Journalists,

[Shri D, C. Sharma]l

Ideology, it is only a question of put-
ting the right label or giving the right
pname to a particular type of workers.
As such I think, if the journalists call
themselves as workmen they do not
become workmen in  any derogatory
sense. Somelimes the teachers also
call themselves as workmen. In some
countries the teachers are governed
by the Trade Disputes Act and other
similar Acts. Therefore, I think, since
the newspaper industry has become a
kind of industry which is fattening
itself on the sweat and labour of its
workmen, which is exploiting its
labourers, whose managers are some-
times trying to bloat themselves with
the hard work of others, it is in the
fitness of things that journalists have
been given those very facilities which
have been given to the workers.

There is one thing to which I wish
to draw your attention. It has been
referred to by others also. 1 want to
know why our Mini:ter has not
thought it fit to have this Bill with
retrospective effect.

Mr. Deputy-Speaker; How long?

Shri D. C. Sharma: I do not want to
go into those cases to which some re-
ferences have been made. I do not
want to go into the newspaper reports
about victimisation of the journalists.
I think it is only due to those cases
that this Bill should deal with all such
cases which have been dealt with in
an unfair manner, either in anticipa-
tion of the Report of the Press Com-
mission or even before the Press
Commission was thought of. There-
fore, I would say that the hon.
Minister should try to give re-
trospective effect to this Bill
because that is the only way in which
those cases can also be brought under
this. At the same time, there are so
many pending cases, Some pending
cases were withdrawn in U. P. and
other Stateg because those were
thought to be under this jurisdiction or
that jurisdiction. I think this Bill
should apply to all those pending cases
which were held in abeyance because
uf the interpretation which was not
coming forward, .
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I would also say that this Bill should
be centrally administered and I say
this in the interest of journalizm
itself. If you think that this Bill is
going to be administered by the States
I say that its purpose will be defeated
to a very large extent. Take the case
of the P. T. I. workers. These people
had some king of trouble with their
employers and there were questions in
our House about it. You remember,
Sir, I put a Short Notice Question on
that subject and the hon. Minister said
that he would look into the matter and
that something would be done to bring
about better relations between the em-
ployers and the P. T. I workers.
Thes;e workers were thinking of going
on strike but the strike did not come
ofl and I am happy about it. I do not
want that people should go on strike
like that. Then the P.T.I. workers
wanted to negotiate with their emplo-
yers. The negotiations were under-
taken but failed. These P. T. I. wor-
kers are spread all over India and in
fact some of them work outside India
also. I may ask: where are they to
take their dispute? I think that in the
interest of efficiency and betler work-
ing it is necessary that this Act should
be administered by the Centre and not
by the States. It is only by doing
this that we will be able to give ade-
quate amount of justice to the working
journalists.

6 P

Then there is another thing, As I
have stated in the beginning, this is
only a very small instalment and this
is not enough because we have to give
effect to the recommendations of the
Press Commission wherever they affect
the interest of the working jour-
nalists. What about the minimum
wage of the journalists? I want
to know as to what we are
going to do about that provisions?
What about their provident fund, gra-
tuity and other things? What I mean
io say is, this Bill has taken such a
long time in coming. And I do not
know how long another Bill will take
in coming which will deal with all
these aspects. That is why I say,
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while I welcome this measure which
has been brought by the hon. Minister
of Information and Broadcasting, I
would ask him to bring forward more
measures, so that all the recommenda-
tions of the Press Commission are
given effect to and so that the living
conditions and the working conditions
of these working journalists improve.
There should be a series of Bills like
this, and the gap between the bringing
in of one Bill and another should be
+as short as possible.

With these words I support the Bill

Mr. Deputy-Speaker: I would like to
know the sense of the House.

Shri Syamnandan Sahaya: I beg to
move:

“That the guestion be now put.”

Some Hon. Members: There should
be some more time.

Mr. Deputy-Speaker: An hon. ilem-
ber has moved for closure.

Shri Bansal (Jhajjar—Rewari): I
stood in my seat before it was suggest-
ed that the question may be pur

Pandit D. N. Tiwary (Saran South):
For the working journalists so much is
being done. But we poor men who are
sitting here from eleven to six, should
we not be given some compensaiion?

Shri Venkataraman: Overtime!

Mr. Deputy-Speaker: Am I to under-
stand that the House wants to sit for
balf an hour more and then give
opportunity to other Members to
fpeak? I am prepared to sit, but if one
after another Members go away and
there is no quorum I have no coatrol
aver them. I will put the question to
the House.

The question Is:

“That the question be now pul.”
The motion was adopted.

Dr, Keskar: I am very glad that the
Bill has received unqualified support
from all sides of the House.

While taking up some of the points
ralsed, I must decline to be drawa into

a discussion of the Press Commission’s
Report, not because I am not ready 1o
discuss it—I would certainly like 1o
discuss it and sit for a longer time—
but in view of the fact that we would
like this Bill o be passed as quickly
as possible today I cannot take up the
guestion regarding the Press Commis-
sion's Report as it would take a very
long time. But I might say that I have
made it clear in one or two nterven-
tions in this House some time back
regarding the Press Commission’s Re-
port, that we have taken up the work
of impiementing the Press Commis-
sion’s Report and, notwithstanding &ll
the protests made by my friends that
we are delaying it, I challenge them
to tell me of any Commission whose
report is being implemented so quickly
as that of the Press Commission.

Shri Syamnandan Sahaya: Not one,
all credit to you.

Dr. Keckar: It cannot be said that ¥
the report is submitted today, what-
ever is said in the report must be
passed into an Act tomorrow by an
ordinance. It decides the fate of Indian
journalism for the future. There are
various sorts of recommendations. If
necessary, all parties and all interests
should be consulted before we tzke a
decision. I might assure the House of
one thing, that we are giving priority
to whatever concerns the working
journalists—not oaly with respect to
the Industrial disputes Act but also
the working conditions of the working
journalists—and wvery soon, mniuch
earlier than what my hon. friends
expect, you will see a Bill regarding
that also here.

Moreover, my friends will have a
full opportunity of declaring against
our delay, because we propose to give
some time for the discussion of the
Press Commission's Report when
Members can discuss fully—and we
would very much like to take it inlo
consideration—with  regard to the
Press Commission’s other recommen-
dations.

-
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That is with regard to the Press
Commission's Report.

There are only two other points. One
is regarding the retrospective applica-
tion of this measure. There are &
mumber of difficulties in applying the
Industrial Disputes Act restrospective-
ly to cases which might have occurred
a long time back. I have very carefully
considered it and I find very great
difficulty in seeirg *hat this whole Act
—mind you, the whole Act—is applied
retrospectively.

Shri N. C. Chatterjee: Since the
publication of the Press Commission’s
Report, if there has been any victimi-
sation, will you consider roping tho:e
cases in?

Dr. Keskar: I am trying to ropc
together the number of cases that have
occurred. I have full sympathy for
them and I am seeing how we can
secure that those persons who have
been wrongly dismissed get compensa-
tion. I promise you that. But I thick
applying the whole Act retrospectively
would be a very difficult thing and a
aumber of legal things come in the
way. But when we take up the ques-
tion of gratuity, compensation and
things like that, we propose to do
something for these jourmalists who
have been wrongly dealt with.

Shrimati Renu Chakravarity: (Basir-
hat): Could not a proviso he added
giving retrospective effect from the
date of the publication of the Commis-
sion's Report, because from that date
all the owners have become actually
wary of what is to come?

Dr. Keskar: What we propose to do
will be from that date only. I am say-
ing, what is the case of victimisation?
People have been dismissed......

Shri M. D. Joshi (Ratnagiri South):
Will the Industrial Court or the Tri-
bunal before which the dispute is laid,
take into consideration whether there
have been cases of victimisation?

Dr. Keskar: Certainly, they are en-
titled to. The point I am making is
this. Because there have been cases of
wictimisation, in the sense that people
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have been dismissed or discharged,
justice should be done to these people.
Iastead of having the whole Act
applied retrospectively about which
there are legal difficulties—it is a very
big Act, and certain sections it is
difficult to apply restrospectively—we
propose to consider questions iike
compensation, gratuity etc., and scme
transitional provisions might be
thought of about people who have
been unjustly dealt with. And it will
serve the same purpose to which
reference has been made.

The other point to whieh reference
was made was regarding registered
society. Mr. Venkataraman rightly
dealt with the distinction between
registered society and a trade union.
Moreover 1 feel that the working
journalists form only a part of the
particular registered society to which
reference was made. Because at pre-
sent there is only one such society of
journalists registered, and ii is a
composite society. Reference was made
by yourself, Sir, whether a wing can-
not be formed in that society. There is
absolutely no objection to forming a
wing, and the society like the society
in England will be registered as a
trade union and will deal as far as
industrial disputes of its members are
concerned. But in order to allow them
to deal in a trade union way it is not
possible to have the whole society get
the power of a trade union because
naturally they are not registerad for
that purpose.

There was also the other question
raised about ‘inclusion’. I bave said
about it in the definition. We have
tried to make it as comprehensive as
possible. It is quite possible that a
number of persons might be there and
some part of it might be mentioned
here and some part might not be men-
tioned. It is not possible to raake it so
comprehensive that no single case will
be left out. But I would say that, if
later any difficulties arise, or if even
a small class of people who are really
working journalists are left out. we
will see that the lacuna is removed
and some amendment may be brought.

-
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But I am sure the Tribunals also will
look into the matter and they have got
the authority also to decide. Becazuse
the primary definition is “whose avo-
cation is that of a journalist and who
is employed as such”™. And it includes
all these names. Some might not be
included, or some mnames might bhe
changed. And a journalist has the right
to put before the Court that though
the name might be something different
he is a working journalist. There will
not be any difficulty. There aight be
difficulty about a small number of
cases which can be set right later on.

Shri Natesan (Tiruvallur): On a
point of information. The hon.
Minister was referring to the South
Indian Journalists Federation. He
said that that cannot be recognised as
a trade union. I say that there must
be at least 1,000 journalists who
perhaps may have a conscientious
objection to be trade unionists. What
is the point? Would they get relief in
case they have some trouble? What
is the relief that these will get if that
society cannot be registered?

Dr. Eeskar: Every working journa-
list can get relief under the Trade
Dispute Act. If you read carefully the
Industrial Disputes Act. one need not
be a member of a trade union in order
to get relief. He has to get sponsors.
Even a single workman can get relief
in any dispute that he has with his
employer. I do not think that there
would be any difficulty about the mem-
bers of the pariicular Federation in
getting any relief. I do not see anv
great distinction whether a body wants
to get itself registered under the Regis-
tered Socletles Act or wants to be
registered under {he Trade Union Act.
1 do not see anything derogatory in
the Trade TUnion Act that a body
should not get itself registered under
the Trade Union Act in ordesr to see
that the disputes are settled.

'Shri Natesan:
tion.

Conscientious obiec-

Dr. Keskar: I am sorry, I cannot help
conscientious objectors. We have tried
to sound journalistic opinion all over
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we country. We have found that an
overwhelming majority of the journa-
lists prefer this way. We consider it
necessary that the working journalists
should have confidence in the machi-
nery that is proposed for their benefit
and for their protections If they have
not got confidence, the machinery
cannot work. I personally would
appeal to the Members of that parti-
cular Federation that they can also
establish a trade union wing in their
own Federation just as the British
Institute has done and there would be
no difficulty in working out the Act
for their own benefit also.

I do 2ot think any further point has
been raised. I do not want to take too
much of the time of the House. I move
that the consideration motion be ac-
cepted by the House.

Mr. Deputy-Speaker: The question
is:

“That the Bill to apply the In-
dustrial Disputes Act, 1947 to
working journalists, as passed by
Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.
Clause 2—(Definitions)
L

Shri Nambiar: T beg to move:

In pages 1 and 2, omit lines 16 to 18
and 1 to 4 respectively.

My amendment is necessary 1l the
more because of the point raised by
Shri Venkataraman. He already start-
ed the controversy whether ‘mainly’
is correct or ‘primarily’ is correct. We
have started this here. When a case
goes to the tribunal, there again the
dispute will come. There is the danger
of whittling down the provisions of
the Act. I say that the last portion,
namely, from line 16 onwards on page
1 and the first four lines om page 2
may be deleted. The purpose is ihis...

Mr. Deputy-Speaker: Is not news-
paper an industry?

Some Hon. Members: It is.

Shri Venkataraman: Even now, the

printing section of it comes under in-
dustry.
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Mr. Deputy-Speaker: Any clerk or
any other officer comes under the
Trade Disputes Act. Should he be
brought as a journalist? If he is em-
ployed in a managerial capacity,
which person is exempted here, he can
take the benefit of the Industrial Dis-
putes Act as an ordinary workman.

Shri Nambiar; He will. But, who is
working journalist? With regard to
the definition, trouble arises. Here,
it is said in sub-clause (i):

“is employed mainly in a
managerial  or administrative

There will be disputes about the
definition of ‘mainly in a managerial
or administrative capacity’. A parti-
cular court may take the stand that
this man does not do mainly a mana-
gerial job or he does so. With regard
to purely managerial jobs, there is no
dispute. It need not be raised at all.
Even without sub-clauses (i) and (ii).
it is very clear. Clause 2 of the Bill is
very clear. It says:

o any establishment for the
production or publication of a
newspaper or in relation to any
news agency or syndicate supply-
ing material for publication in any
newspaper and includes an editor,

.....a leader-writer, mews editor

An editor can never be termed as a
manager. The connotation of the word
editor’ is that he is a worker. A
manager is separate. Therefore, there
need not be an exception which
creates confusion in the qualification
of working journalists in future, That
is the purpose with which I bring for-
ward my amendment. My intention is
not to include the manager in the
working journalists and give him
benefit. Not at all. Therefore, I sub-
mit that this amendment may be
accepted. With regard to trade union
rights, I have to say that any non-
workman can have trade union rights.
But, he will not get the benefit of the
Industrial Disputes Act. I say he
chould be given full benefits and in
the name of definition, he should not
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be ruled out from benefit, That is my
submission. 1 think the hon. Minis-
ter may have no objection to accept
this. I am only further clarifying the
word ‘mainly” which was introduced in
the Rajya Sabha to avoid all confusion
in the future. That is my submission.

Dr, Keskar: I regret [ cannot accept
the amendment of Shri Nambiar.
Firstly, I may say this that this Bill
is for the working journalists only.
People on the managerial side who
may be employed in any capacity
may be included in some other
capacity under the Industrial Dis-
putes Act. But they cannot be
included in this definition of work-
ing journalist. What we have tried
o make clear is that a person
must be for the most part doing the
work of a journalist, and that a mana-
gerial person under some guise ar
other should not be included as a
working journalist.

Mr. Deputy-Speaker: Shri Nambiar's
fear is that under some pretext or
other, the journalists will be excluded
by being put under the category of
manager.

Shri Nambiar: 01.‘ a supervisor.

Dr. Keskar: The definition is clear.
Every single eventuality cannot be
decided here. It would be very diffi-
cult. We have to leave it to the court
to decide in specific cases. I may be
a dunce. But, I have not been more
enlightened by his amendment, nor
by the explanation that he has given
as to how a working journalist would
be excluded simply by the addition
that he has suggested. His object and
my object are the same. We are trying
to see that managers or persons who
are doing the work of the executive of
a paper do not come within the defi-
nition ‘of working journalist. So far as
any other person is concerned, there
was a question raised by certain
journalistic papers aboui the mana-
gerial staff or employees on the mana-
gerial side and there was scme
misapprehension regarding that point.
Such persons are already included
under the Industrial Disputes Act
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though they may not be profiiting
themselves. They can take advantage
of the Industrial Disputes Act even
now. It is only the working journalists
who could not take advantage of that
Act. After this Act is passed, tihey
will be able to do so. I feel that Shri
Nambiar's amendment does not clari-
fy the matter and js therefore wun-
necessary.

Shri C. R. Narasimhan (Krishna-
giri): Oa a point of clarification, will
there not be a large number of
border line cases where you cannot
sdv as to whether they are on the
managerial side, or mainly on the
editorial side. What happens to them?

Dr. Keskar: There would not be
a large number of such cases. There
will be a few cases. That is quite
possible. But, we have to do this. It
was found in the working of the In-
dustrial Disputes Act, that though
some people were not on the mana-
gerial side, the employers, in asome
cases, tried to give them a little work
of executive or managerial type and
tried to exclude them from being con-
sidered as workmen. It is on that
ground that we also thought of includ-
ing those persons who for the most
part are doing that work and mnot
somebody who are ipcidentally given
that work should be considered as
such.

Shri Nambiar: Suppose there is a
news editor who may be doing super-
visory work and under him there are
reporters or mews writers. He can be
termed a supervisor and can be ruled
out of the orbit of the Act. That is
my fear.

Mr. Deputy-Speaker: The question
is whether he is mainly an editor or
supervisor.

Dr. Hegkar: 1 would say that I
realise the point that Shri Nambiar is
making. But, every individual case
cannot be decided ‘here. Tkere
will be some complicated cases coming
up. In that light, if necessary we can
change the provision afterwards., But,
all eventualities of persons cannol be
included here.
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Mr. Deputy-Speaker, The Courts
will decide on the ecircumstances of
each case, whether he is mainly one
or the other.

Shri Nambiar: He can lessen the
burden of the Courts.

Mr. Deputy-Speaker: Need I put it
to the House?

Shri Nambiar: Ves,

) Mr. Deputy-Speaker: The question
is:

In pages 1 and 2, omit lines 16 to 18
and 1 to 4 respectively.

The motion was negatived,

Mr. Deputy-Speaker: There are no
amendments 1o the otner clauses.
There are some amendments which
have been brought to me now, notice
of which has been Eiven only Lloday.
Is the Government accepting Shri C.
R. Narasimhan's amendment?

Dr. Keskar: No.

Mr. Depuiy-Speaker: The usual
practice is to consider them only if
the sponsors of the Bijll accept them.

Shri C. R. Narasimhan: I am pot
moving.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava is not here. There are
therefore no more amendiments. I will
put all the clauses together,

The question is:

“That clauses 1 to 3, the Title
and the Enacting Formula stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Title and the
Enacting Formula were gdded to the
Bill.

Dr. Eeskar: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is: '

“That the Bill be passed.”
The motion was adopted.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
11th March, 1955.



